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HOUSE OF THE PEOPLE
Thursday, 26th June, 1952

The House met at a Quarter Past Eight
of the Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

GRINDING WHEELS

#1185, Sardar Hukam Singh: Will the
Minister of Commerce and Indusiry be
pleased to state:

(a) whether India is manufacturing
any quantity of synthetic abrasive
grains—the main raw material—requir-
ed for manufacture of grinding wheels;

(b) what was the quantity imported
during the year 1951-52; and

fc) what portion of our country;s
demand for grinding wheels is being
produced at present?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) No, Sir.

(b) 4122 tons for the manufacture
of grinding wheels. .

{c) About 70 per cent.

Sardar Hukam Singh: What was the .

total quantity produced in 1951-52?

Shri T. T. Krishnamacharl: Un-
fortunately. I have not got the figures
according to the financial year. I have
got them - according to the calendar
year. and the production for 1951 is
210.6 tons,”

Sardar Hukam Singh: Is there any
proposal for establishing a new umit
for the manufacture of synthetic
abrasive grains in any part of India?

Shri T. T. Krishnamacharl: I believe
‘there is such a proposal. I think the

129 P.S.D.
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Punjab Government is interested in the
proposal.

MacniNe Toois

*1186. Sardar Hukam Singh: Will the
Minister of Commerce and Indostry be
pleased to state:

(a) the number of graded and un-
graded firms in India engaged in the
production of machine tools on the 31st
March, 1952;

(b) the principal items manufactured
by these firms; and

(c) how far the project of setting up
a state machine tool factory has pro-
gressed?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) 16 graded and 105 un-graded.

(b) A statement is laid on the Table
of the House.

(c) The administrative control cver
this project of setting up a Machine
Tool Factory now vests in the Ministry
of Production. Arrangements for the
procurement of the necessary plant and
machinery and technical personnel are
in progress. Pending construction of
permanent factory buildings a few
hangars are erected to accom-
modate the machinery and equipment.
It is anticipated that the factory will
.fitgasrts. production by about the middle of

STATEMENT |
Name of the article
(1) Bench lathes.
(2) Cone pulley type lathes.
(3) All geared head lathes,
(4) Bench drilling machines.
(5) Pillar type drilling -machines.
(6) Shaping machines.
(7) Slotting machines.
(8) Planing machines.
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(9) Hacksaw machimes.

(10) Power presses.

(11) Double ended tool grinders.
(12) Lathe chucks and Drill chucks.
(13) Lathe Centres. *

(14) Machine vices.

Sardar Hukam Singh: Are there any
tools produced in these factories which
conform to Grade I recognised by inter-
national standards?

Shri T. T. Krishnamachari: We have
about 14 different categorigs of tools
which fall within Grades I, II and III
which. according to the report of the
Inspecting Oficers of the Directorate-
General of Supplies, conform to inter-
national standards.

Sardar Hukam Singh: Is it a fact that
there was a very great setback in our
manufacture of these tools after the
cessation of hostilities, and have we
recovered from that setback?

Shri T. T. Krishnamachari: It would
not be correct to say that the setback
occurred immediately after the cessa-
tion of hostilities. I think our
production in 1949 was Rs. 47 lakhs.
But from that date onwards it has been
tailing off, though our production again
went up to Rs. 47 lakhs in 1951. There
are many difficulties facing machine
tool manufacture in this country. for
instance, the question of the high cost
of locally manufactured steel and the
low cost of foreign manufactured tools.
Certain factories have slowed down
their production; some are almost on
the point of closing. The matter is en-
gaging the attention of the Govern-
Te}::t‘ b;:s 1.ht.'e1 hmt.‘ Memlf:er is awa?.
it has e subject of a report by
the Tariff.qnﬂoard. v

_Sardar Hukam Singh: What was the
highest production in 1946, immediately
after the war, and what is the produc-
tion of tools now?

Shri T. T. Krishnamachari: I am -

sorry 1 have not got the flgures for
1946, except that it says here that the
production in 1949 compares favour-
ably. If the hon. Member wants the
fn‘f‘:rmatibn‘ I shall give it to him
ater.

Sardar Hukam Singh: I  would
request the Speaker to tell me what
remedy a Member has got when the
Minister himself contradicts the report
that is supplied to us.

thaﬁ{r.nslﬁ?her: I I:oelin:t\:;ebl‘3 once said
. ere appears a contra-
diction—I will not admit fthat there is
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necessarily a contradiction: it may
appear to the hon. Member that there
is a contradiction, but the Minister
might contend that there is no contra-
diction—but if there appears to be a
contradiction, the best course is not to
raise.a debate in the House, but to in-
vite the Minister's attention outside
the House. And I am sure that, if the
Minister is convinced that there was a
contradiction, he would make a state-
ment on the floor of the House correct-
ing his previous wrong statement. That
would be the best procedure, to my
mind, consistent with maintaining the
dignity of the House and avoiding any
kind of unseemly dispute.

Shri M. S. Gurnpadaswamy: May I
know whether any foreign expert has
been invited to supervise the erection
of this factory?

Shri T. T. Krishmamaclhari: The
factory, as my hon. colleazue, the
Minister of Production would be better
able to inform the House, is being set
up by a Swiss firm called Oerlikomns. I
believe they are training some people
to work in this factory.

The Minister of Productien (Shri
K. C. Reddy): May I answer the
question, Sir? Four foreign nationals
have recently been appointed to work
in the Machine Tool Factory.

EvACUEE LANDS IN PAKISTAN

*1187. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that the
Pakistan Government proposed to give
provisional permanent rights over
evacuee -agricultura?® lands to those
;c;!&lms whose claims had been wveri-

(b) whether the Government of India
have considered this proposal of the
Pakistan Government; and

(c) if so. what steps do Government
propose to prevent such confiscation of
property?

The Minister of Rebabilitation (Shri
A, P. Jain): (a) We have no official
information to that effect, but a Press
report has appeared in some papers.

(b) and (c). Agricultural land has
already been allotted on a guasi-perma-
nent basis in Punjab and PEPSU.
Pakistan Government propose to con-
fer similar rights on Muslim evacuees
in Pakistan.

Sardar Hukam Singh: Has there been
any communication between the Gov-
ernment of India and the Government
of Pakistan on the subject?
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Shri A. P. Jain: There bas been no
official communication, but we inquired
from our High Commissioner in
Karachi and our Deputy High Com-
missioner in Lahore, and that is the
information which we have received.

PASSPORTS FOR ENTRY INTO NEPAL

*1188. Shri S. N. Das: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the Gov-

ernment of Nepal has decided to issue

" permanent passports to Indians going
to Nepal on payment of Rs. 5; and

(b) if the answer to part (a) above

be in the affirmative, whether this is

in accordance with the terms of treaty
existing between the two countries?

The Prime Minister (Shri Jawaharlal
Nehru): (a) No.

{b) Does not arise.

Shri 8. N. Das: May I know whether
Indian ritizens going to Kathmandu,
the capltal of Nepal have still to take
permits

Shri Jawaharlal Nehru: I believe so.
In the treaty we made with Nepal it is
provided that any arrangement will be
reciprocal. The old arrangement, so
far as Nepal is concerned, continues.
We have thus far not introduced it
here, although, if we want to intro-
duce it, we can do it. But we do not
think it worth while.

Shri 8. N. Das: May I know how long
the fystem of taking permits will conti-
nue?

Shri Jawaharial Nehru: I cannot say
that. It depends on what we think—
whether we can do away with them, or
introduce them on both sides, as the
case may be.

CARPETS AND DRUGGETS (STANDARDISA-
TION)
*1189. Shri S. C. Samanta: Will t.he
Minister of Commerce and Industry be
pleased to state:

(a) whether the Indian Standards
Institution finalised arrangements for
the standardisation of Indian carpets
and druggets for export purposes;

(b) what percentage of Indian
carpets are exported to the UK. and
the US.A.;

(c) whether any complaints have
been received in recent years as to the
standard and quality of exported
carpets;

(d) if so, the names
complaining; and

(e) what steps have been taken to
meet the complaints?

of countries
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The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)

and (e). The Indian Standards Insti-
tution has not yet finalised standards.
For druggets which are mostly exported
from the South, standards have how-
ever been laid down by the Inter-State
Drugget Industry Advisory Board for
Madras and Mysore to avoid com-
plaints, R

(b) Based on last three years’ exports
of carpets rugs, exports to the
UK. and the US.A. were 73-1 per cent
and 7-6 per cent. respectively,

(c) Yes, Sir,
(d) UK, Australia and New Zealand.

Shri 8. C. Samanta;
when the attention
Standards Institution was drawn to the
bad qualities of the druggets and car-
pets?

Shri Karmarkar: The Indian
Standards Institution has the function
of setting up standards. Whenever
any complaint is made about quality,
it is brought to the attention of the
Government of India. Then we bring
it to the attention of the Directors of
Industries in the States and the princi-
pal commercial bodies in India interest-
ed in this lme of expon. trade for such
action as necessary.

Indian %utxdards Institution does not
deal with complaints about quality.

Shri S. C. Samanta: Is it not a fact
that after the Second World War un-
serupulous traders were exporting non-
standard qualities of carpets of poor
workmanship. bad designs, ete., and
hence the aitention of the Indian
Standards Institution was drawn to the
fact?

Shri Earmarkar: As I have already
said. complaints have been reczived.
As to whether there has been any
reason for bringing it to the notice of
the Institution, I shall find out.

Shri S. C. Samanta: May I know to
which countries these carpets and
druggets are exported?

Shri Karmarkar: As ] said, the US.A.,
and the UK. take about 80 per cent. of
our exports; the rest, other countries.

Shri 8. C. Samanta: Is it not a fact
that the U.S.A. and the UK. also manu-
facture mill-made carpets, and
most of the carpets from India are con-

- sumed by these countries?

Shri Karmarkar: There is a good
market, ag is obvious from figures,

in the U.S.A. and the UK. I am unable
to give separate figures, but our exports
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in 1951-52 were of the order of Rs.
5.88,47,000. )

Shri- S. C. Samanta: Is it not a fact
that three European firms inr U.P. are
the main exporters of carpets ana
aruggets?

Shri Karmarkar: I

should like to
have notice.

RUEBER

*1199. Shri P. T. Chacko: Will the
Minister of Commerce and Indusiry be
pleased to state:

(a) the amount of
imported in 1951-52;

(b) the average price per hundred
pound of the imported rubber; and

(c) the price per hundred pound fix-
ed for rubber produced in India?

The Deputy Minister of Commerce
and Industry (Shri KEarmarkar): (a)
4,776 tons.

raw rubber

(b) Rs. 304-13-0 per 100 lbs. of Group
1 rubber.

(c) Rs. 128 per 100 lbs. of Gmuﬁ_l
rubber. Bt 1

Mr. Speaker: (On finding Mr. Chacko
occupying a different seat). 1 may
again just mention that the hon. Mem-
bers should not change their places s0
often as that. He stands the risk of
my not being able to see him at
different places at different times. He
may stick to one place. He may make
his choice and then never change his
seat again. He may stick to that place
now. .

Shri P. T. Chacko: May I know why
controls on rubber prices are not lifted

in India so as to give the benefit of
higher prices to the growers?

Shri Karmarkar: The cbvious object
is of keeping the prices reasonable for
industry and the consumers.

Shri P. T. Chacko: May I know
whether manufactured rubber goods
are exported from India? :

Shri Karmarkar: I should like to
have motice.

Shri-P. T. Chacko: May I know
whethef- the prices of manufactured
rubber Boods are controlled?

Shri Karmarkar: I should like to
have notice for that also. But subject
to correction I understand that
prices are controlled.

Shri P, T. Chacko: May I know the
names of those firms which get rubber
at controlled prices in India for manu-
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Iact'uring articles and selling them at
un-controlled prices?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
Sir, about B0 per cent. of the output of
rubber in this country is consumed by
three firms, Messrs. Dunlop Rubber
Company, the Firestone Tyre Co. and
Bata Shoe Company. The other 20 per
cent, goes to minor producers of goods

not coming within this category of
manufacturers.
Shri P. T. Chacko: May I know

whether Government are aware that a
good percentage’of the rubber produc-
ed in India is produced by small
growers?

Shri Karmarkar: Small and big.

Shri P. T. Chacko: May I know, Sir,
whether the Government have taken
any steps to see that the producer gets
at least a portion of the profits obtained
by exporting our rubber goods to other
countries?

Mr. - Speaker: Order, order. Apart
from the fact that the hon. member is
now entering into an argument over
this question, I may inform him that a
large number of questions were put
during the period of the provisional
Parliament on this subject of rubber
production and the costs. He may
refer to the old proceedings instead of
repeating the questions here.

Shri A. M. Thomas: May I know
whether the Government knows that
because of the inttoduction of minimum
wages in this plantation industry the
cost of production has risen?

Shri Karmarkar: All these factors
were recently taken into consideration
by the Indian Tariff Commission. The

uestion is about to be examined by the

ari? Commission again in July. All
these factors are taken into considera-
tion when fixing the minimum price
which is now Rs. 128 per 100 pounds.

Shri Damodara Menon: The hon.
Minister just mentioned the names of
the three companies which are manu-
facturing tyres. In- view of the faci
that these companies are getting raw
rubber at a comparatively cheaper rate
may I know whether there is any justi-
fication for maintaining the same price
for rubber tyres in India as in other
countries?

8hri T. T. Krishaamacharl: The only
aspect of the matter that I would like
fto mention is that our prices are now
almost reaching world parity. The
present world price of rubber is about
2 sh. per pound and calculated in terms
of rupees it comes very near to our
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price. .There may be a difference of
about Rs. 7 or Rs. 8. So the question
of any special price for Indian rubber
does not arise because once we gel
near to the world parity, the question
must obviously fade away.

Shri Velayudhan: May I know, Sir.
whether this price in India which is the
control price is the lowest for raw
rubber anywhere in the world?

Shri T. T. Krishnamachari: It might
have been, Sir. Because there was a
time when rubber produced in Malaya
was quoted at 4 sh. 84d. That was
about 2 years ago. Today the price
of-world rubber is about 2 sh.
pound and as I said the present position
is something which is satisfactory and
not as my hon. friend envisages.

SHIP-BUILDING

*1191. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Production be pleased to state what
provision Government had made for
encouraging ship-building in India dur-
ing the years 1951 and 19507

(b) How many ships have we built
sinee August 1947 and what amount of
capital has béen invested in ship-build-
ing?

The Minister of Production (Shri
K. C. Reddy): (a) Presumably the hon.
Member is referring to the financial
years 1949-50 and 1950-51. If so, Rs. 30
llas.]lgtdfslin 1949-50 and Rs. 120 lakhs in

(b) Eight ships of 8,000 dead weight
tons each, and one small vessel, have
been built. Up to the end of March
1852 about Rs. 23.81 lakhs have been
invested in the shipbuilding industry.

Pandit Munishwar Datt Upadhyay:
Is it a fact that India offered a subsidy
of Rs. 73.5 lakhs to Scindias for con-
struction of ships?

Shri K. C. Reddy: I do not know
what the exact import of the hon. Mem-
ber's question is. The figures regarding
the amount that has been spent in 1949-
50 and 1950-531 towards encouraging the
ship-building industry have already
been given. In other words the cost
of building each ship is ahout Rs. 63
lakhs. About 17 lakhs of rupees have
geeﬁ-; given as a subsidy for each ship

uilt.

Pandit Munishwar Datt Upadhyay:
Was any European flrm consulted in
respect of the establishment of ship-
yards and the ship-building industry?

Shri K. C. Reddy: The whole yard
has been constructed, Sir, and originally
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advice was received from Sir Alexander
Gibbs and partners. If that is the
information that the hon. Member
wanted to have, it is there. And
whether a French firm was consulted in
the matter, is what the hon. Member
has in view, we have entered into an
agreement recently with a French firm
in order to help us for developing the
shipyard.

Al"nndit Munishwar Datt Upadhyay:
re we now in a position ts manu-
facture zil parts in ship-building?

Shri K. C. Reddy: Yes, presumably,

Sir. But I would require notice for
that, '

Shri M. S, : i
strengthen our dmm th;f-:

. any proposal to build men-of-war in

the near future?
8hri K. C. Reddy: No, not at present.

Shri Raghavaiah: May I know the

number of car
builts g0 ships that have been

Shri K. C. Reddy:" So far 9 shi
have been built. v

HINDUSTAN SHIPYARD

*1192. Pandit  Muonishwar  Datt
Upadhyay: Will the Minister of Pro- -
duction be pleased to state what help
we are receiving from France for the
Visakhapatnam shipyard?

The Minister of Production (Shri
K. C. Reddy): I would refer the hom.
Member to the reply given by me to
part (c) of starred question No. 586 on
the 9th June 1952.

Pandit Munishwar Datt Upadhyay:
May I know how many ship-building
yards are there in India which con-

struct ocean going ships and ships for
coastal purposes?

Shri K. C. Reddy: Visakhapatnam is
the only shipyard for building ocean
going ships. There are a few other
shipping yards which are engaged in
the task of building small ships.

Shri Velayndhan: May I know, Sir,
whether the Government had under-
taken assessment of the shipyard at
Visakhapatnam for which the French
firm was brought here in 19497

Shri K. C. Reddy: Yes, Sir. Pro-

visionally,

FINANCIAL ASSISTANCE T0 Tata ImoN
AND STEEL FaCTORY

*1193. Dr. Ram Subhag Singh: Will
the Minister of Planning be pleased to
state whether Government propose to
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give financial assistance to the Tata
Iron and Steel Company for assisting
the company’s six year plam of deve-
lopment?

The Minister of Planuing and Irriga-
tion and Power (Shri Nanda): The
matter is still under consideration of
Government.

Dr. Ram Subhag Singh: May I know
the chief features of the plan submitted
by the Tatas?

Shri Nanda: Where is the scheme
subrg’itted by the Tatas to the Govern-
ment?

Dr. Ram Subhag Singh: May 1 know

Mr. Speaker: He may go to the next
question—the matter is under con-
sideration.

Dr. Ram Snbhag Singh: But I want
to know whether the Government - is
still interested in actively pursuing the
project of setting up two additional
nationalised factories.

_ Shri Nanda: That is also under con-
sideration.

CoLLERY WORKERS' DISPUTE

*1194. Dr. Ram Subbag Singit (a)
‘Will the Minister of Labonr be pleased
to state whether the dispute between
the management of Collieries and their
labourers regarding full pay and
allowances for holidays on the 15th
August, 1950, 26th January, 1851, 15th
August, 1951 and 26th January, 1952
has been settled?

(b) If not what steps do Govern-
ment propose to take in regard to
settling that dispute?

The Minister of Labour (Shri V. V.
Gini): (a) and (b). The dispute has
been referred to the Industrial
Tribunal, Dhanbad for adjudication on
the 8th May 1952,

Dr. Ram Subhag SBingh: May I know
the number of collieries ard of work-
men involved in this dispute?

Shri V. V. Girl: Notice, Sir.

Skei B, 5. Murthy: May I know
whether pending the enguiry any inter-
mediate steps are being taken to do
justice to the workers who have com-
plained?

Mr. Speaker: Order. order. The
question is not clear. What he means
is.somethhw by way of relief or some-
:ltnn‘g by way of granting higher pay

c.?

8hri B. 8. Murthy: By way of relief,
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M?.V.Gll!‘l:!tisad.mpu‘ te that
has been referred to the Tribunal and
tPP;: d’!‘u:i‘bq.irﬁzlt mtﬂst decide the matter.
e o do‘; at is it that we are

Mr. Speaker: Yes, the matter i
to the Tribunal now.. s left

fevmy wiw afcdten
‘!!\‘\ﬂlﬁi:mﬁﬂf aar

faga #fr g saomd & For s
fw:

(%) afc swfw wmr () ®
IO wwawE @, ar s\
g@w A @ fmg § A wiw
Tt § 7 '

g

Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) The
Member presumably wants to know
whether works on the Hirakud Dam
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Project have been let out to con-
tractors. If so, the reply is in the
affirmative.

(b) No. Sir.

(c) No rate has been fixed for carry-
ing a basketful of soil or for digging
the so0il of the dam and Government are
not aware of the rate paid by private
contractors to labourers.

(d) Does not arise.

ot o : ow A O EwA E
fs R a1 @A A wAFA
& Hom, qet, aFE AT I F T
& foit w1 Taam T@ arfow &
s & %o ¥ AWEd A W
% mr a1 ?

SI;:rl Nanda: Sir. it does not arise out
of this question.

ot aty? ;. ¥ AT I awar §
frdy N sRyea g s fed
aer STl @ dw x §
Mr. Speaker: It is loo wide and
general a question.

Shri Damodara Menon: May I know
whether any fair-wage clause is imsert-
ed in this private contract?

Shri Nanda: There is a minimum
wage legislation which it is for the
States to apply. Some States have
done it. and 1 believe that it has been
applied to Hirakud also. .

M:. Speaker: The question is whether
in this contract there is a clause to that
effect.

Shri Naanda: No, Sir, as far as my
information goes there is none.

s ofr? : o\ F ww G §
f§ far & el &1 ot 3w R
am & ?
Shri Nanda: Yes. Sir. To a large
number.

wim : W A TR F
fir wam g Sdard w1 3 A
¥ AT T FWIN T WA g H
¥ af ?
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Shri Nanda: Some works are done
departmentally too.

Shri Raghavaiak: May I know the
margin of profit allowed to contracto:
in such contracts? =

Bhri Nanda: It varies. Tenders are
invited and then contracts given—some
contractors may manage to make more
profit than others.

o wiR c w T A gwar §
fE S3ard 7 @ A ¥ frowe
W B oS aR SR §F
Fafas e oo T ol R
@ AT TR FT WA T@TR
fogar 3 7
Mr. Speaker: Order, order.

Pandit Thakur Das Bhargava: I wish
to know if the Government have come
by any complaints on behalf of the
labourers that the private contractors
are not treating them fairly.

Shri Nanda: This morning I ascer-
tained from the Chief Engineer that
some complaints were received.
Though, according to him, he has no
legal power to intervene he has been
trying to bring moral pressure in that
respect and he has given instructions to
that effect to his subordinates.

CoaL

*1196. Shri A. C. Guha: Will the
N:ai?:ter of Production be pleased to
state:

(a) the total tonnage of coal raised
from different collieries in the year
1951 and the total tonnage removed hy
railways from: the coal mine sites; and

(b) the estimated total tonnage of
coal likely to be raised this year and
the tonnage likely to be removed by the
wagons provided this year?

The Minister of Production (Shri K.
C. Reddy): (a) The total tonnage of
coal raised during 1951 and the tonnage
removed from the collieries by rail
were as follows:—

Raisings—34,307,563 tons.
Despatches—28,126,941 tons.

{b) The estimated raisings and des-
patches during 1952 are as follows:—

Raisings—35/36 million tons
(approx.).

Despatches—30 million tons
(approx.).

Shri A. C. Guha: May I know the
reason why last year about six million
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tons of coal were not removed from toe
colliery sites?

Shri K. C. Reddy: As the hon. Mem-
ber may be aware nearly ten per cent.
of the colliery production in each
colliery is consumed for the colliery
purposes  itself. regards the
balance, it is accounted for by the
bottleneck in transport, that is, in-
sufficiency of wagons available.

8hri A. C. Goha: May I know if the
hon. Minister’s attention has been
drawn to a statement issued by the
Chief Colliery Inspector that for the
last three or four weeks there has been
a shortage of wagons for removing coal
from the calliery sites?

Shri K. C. Reddy: Government is
aware that there is a shortage of
wagons for the despatch of coal.

Shri A, C. Goha: Is it true that some
of the Calcutta industries are going to
stop work due to shortage of coal?

Shri K. C. Reddy: I am not aware.
Presumably production has slackemed
in some of the collieries because of this.

Shri A. C. Guhka: May I know what
steps Government have taken for the
supply of a sufficient number of wagons
for the removal of coal?

Shri K. C. Reddy: Government, Sir,
are taking all possible steps. In fact,
they have placed an indent for a num-
ber of wagons which Government hope
to receive early.

Shri A. C. Guha: May I know if the
Government have received any com-
plaint from West Bengal industries or
West Bengal Government about the
shortage of coal?

Shri K. C. Reddy: There have been
general complaints” from several
quarters including West Bengal.

Shri Raghavalah: May I know
whether Government are aware of the
constant complaints made by the
tobacco curers association from Guntur
District reg supply = of
wagons?

Shri K. C. Reddy: As I have already
stated, there have been some general
comphmts from wvarious industries
from all over India.

Crots Exports T0 BriTisH COLONIES

*1197. Dr. Ram Subhag Sim win
the Minister of commeroe and Industry
be pleased to state the yardage of
cotton cloth which India exported to
the British colonles during the year
1951-527
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Minister of Commerce and
l.ndustn (Shri T. T. Krishnamachari):
125-97 million yards.

Dr. Ram Subhag Singh: May I know
the varieties of cloth which are export-
ed to these colonies?

Shri T. T. Krishnamachari: 1 have
not got the information, Sir.

Dr. Ram Subhag Singh: May I know
the yardage of cloth which has been
exported to the colonies this year?

Shri T. T. Krishnamachari: The
information asked for in the question
iaslgll tglze answer given by me relates to

Dr. Ram Subhag Singh: For 1952-537

Shri T. T. “Erishnamachari: Well,
;’é’-}" could I say what it will be in 1952-

Shri B, S. Murthy: What are the
particular British colonies to which
this cloth has been exported?

Shri T. T. Krishnamachari: Aden.
British East Africa. British West
Africa, British Guiana, British Borneo.
British West Indies, Gibraltar and
Malaya.

Dr. Ram Subhag Singh: May I know
the total value of the clotlr exported to
these colonies in 1951-52?

Shri T. T. Krishnamachari: I have
not got the information, Sir.

Shri Pataskar: How much of it was
coarse or medium cloth?

Shri T. T. Krishnamacharl: I have
here a split-up of the total amount of
coarse. medium, fine and superfine
‘cloth that has gone out of the country
but not with reference to particular
destinations.

Shri Sivamurthi Swami: May I know
whether any handloom cloth was ex-
ported and, if so, how much?

Shri T. T. Krishnamachari: As I
said, I have no categorywise figures
according to destinatioms.

ALLOTMENT OF GARDEN AREAS

‘1193. Bhri Vidyalankar: Will the
Minister of Rehabilitation be pleased
to state:

(a) the total garden area left by
the displaced persons in West Pakistan.
and the total of similar area left by
Muslim evacuees in India;

(b) out of the garden arca left by
Muslim evacuees in India, the tota!
area allotted to displaced persons who

owned gardens in West Pakistan, the
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tota) area allotted to other displaced
persons, the total area allotted to local
men and the area still held by Govern-
ment for allotment;

(c) whether Government received
representations from displaced persons
owning gardens in West Pakistan, that
they should be given priority in allot-
ment of gardens over those who did
not own gardens; and

(d) whether Government have ac-
cepted that policy?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House in due
course. .

(c) Yes. A representation has been
received from displaced Urban Agri-
cultural Land and Gardens Owners
(within Urban Areas of West Pakistan)
Association, Delhi, requesting that all
evacuee urban garden and agricultural
lands should be allotted on gquasi-
permanent basis to displaced persons
who owned urban gardens and agri-
cultural lands in West Pakistamn.

(d) No. Claims for properties other
than agricyltural land in the West
Punjab are being processed and an
integrated decision will be taken in
respect of all such properties.

ALLOTMENT oF UmsaN Lanps

*1199. Shri Vidyalankar: hewm the

Minister of Rehabilitation
to state:

(a) whether it is a fact that allot-
ment of agricultural lands on quasi-
permanent basis to the displaced
persons coming from West Pakistan
has been completed long ago, while
the allotment of urban or suburban
lands is still being delayed; and

(b) if so, the reasons therefor; and
how long this task will take to be

The Minister of Rehabilitation (Shri
A. P. Jain): (a) The allotment of both
rural and suburban evacuee lands in
the Punjab and PEPSU on a
Permarent basis has been completed.
Allotment of urban evacuee lands on
similar basis has not yet been made.

(b) The question of allotment of
urban evacuee lands is being consider-
ed along with other urbamr evacuee pro-
perties, viz., houses and building sites.
At this stage it cannot be stated how
long this task will take to complete.

Shri Vidyalankar: May I ask why
suburban lands were given to non-
refugees?

129 PSD,
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Shri A. P. Jain: Suburban lands are
not ordinarily given to non-
Only when refugees do not ask m
they are given to non-refugees.

GoveRNMENT HoUSING FACTORY

*1200. Pandit M. B. Bhargava: Wil
the Méenister of Production be pleased
to state:

(a) the total money invested up to
date by the Government in the con-
struction and working of the
ment Housing Factory, Delhi;

(b) whether any committee of ex-
perts was appointed to inquire into the
ways and means to utilise and to make
the best use of the existing factory and
if so whether the Commission has sub-
mitted its report; and

({c) whether Government have taken
or intend to take any legal action
against the British consuldng fArm—
Stru¢tural and Mechanical Develop-
ment Engineers Ltd., Bucks. England
and if not, why not?

The Minister of Production (Shri K
C. Reddy): (a) Rs. 1,07,94,000 (Rupees
one crore severr lakhs and ninety four
thousand), net investment.

(b) Yes; the Committee have sub-
mitted their report.

(c) Government have not taken'legal
action so far. It is not in the public
interest to disclose at present the line
of action which Government intend to
take in future,

Pandit M. B. Bhargava: May I know
whether Government has come to any
decision as to what use this factory
will now be put and what will be the
additional investment?

Shri K. C. Reddy: I have already
answered that question on a previous
oecasion.  Government have decided to
make use of this factory for manu-
facture of certain pre-fabricated parts,
in collaboration with a Swedish firm.
They also intend to manufacture
certain pre-stressed concrete compo-
nents and also lignoma boards.

As regards further investment, Gov-
ernment are not committed to any
further investment at present.-

Dr. P. 5. Deshmukh: May I know,
Sir, if any of these pre-fabricated parts
have been used for the Members of
Parliament quarters?

it Shri K. C. Reddy: I am not awarc of

Shri Velayuthan: May I know Sir,
Whether the contract that was entered
into between the Government ef India
and the consulting firm had been seng
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to India through the High Com-
missioner’s Office before it was finally
settled?

Shri K. C. Reddy: Which consulting
firm—the present one or the past one?

Mr. Speaker: I think he is referring
to certain contract, in regard to which
the hon, Minister said that, it is not in
the public interest to disclose the action
which Government intend to take,

Shri Velayudhan: May I know, Sir,
the recurring expenditure of this Hous-
ing factory per mensem?

Shri K. C. Reddy: I am afraid I can-
not give the exact figure.

Dr. Jaisoorya: May I know whether
any German firm offered any formule
towards this housing scheme?

Shri K. C. Beddy: I cannot give a
definite answer straightway.

SURPLUS STORES FOR DISPOSAL

*1201. Pandit M. B. Bhargava: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the value of surplus stores dis-
posed of since the 31st December 1950
out of those which were awaiting dis-
posal as on that date; and

(b) the value of stores lying undis-
posed of since then?

The Depoty Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Surplus stores of the total book
value of about Rs. 34 crores were dis-
posed of since 31st December, 1950 to
30th April 1952,

These disposals are not only against
surpluses awaiting disposal on 31st
December 1950 but also against fresh
declarations during the period 31sl
December 1950 to 30th April 1952,

(b) The book value of stores await-
ing disposal as on the 30th April 1852
was Rs. 374 crores,

Pandit M. B. Bhargava: May I know
what time Government will take in
disposing of these surplus goods and
whether there is any proposal to wind
up this Disposals Department?

Shri Buragohain: I may explain the
position, Sir. Under the disposal policy
it is compulsory for Civi! Departments
of the Government of India to report
their surplus exceeding Rs. 1,000 in book
value to the Disposals Organisation for
disposal. The Defence Services report
stores exceeding Rs. 5.000 in book value
to the Disposals Organisation. So. it
is more or less a continuous process.
The new surpluses which are declared
merge into the war surpluses, If my
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hon. friend wants to know about the
position of the war surpluses, the bulk
of them have already been disposed of.
It is expected that in the course of the
current financial year most of the rest
will be disposed of.

Pandit M. B. Bhargava: Am I to
understand that it is the intentiom of
Government to perpetuate this Depart:
ment of Disposals?

Shri B : As 1 heve already
explained the position, it Is more or
less a continuous process. Some stores
become surplus to requirements and
others become obsolete.  They are
made over to this Organisatiom.

If I might further explain, the
strength of this organisation has been
reduced from time to time. In 1948
the strength of this organisation was
more than 8,000, Last year when this
Organisation was merged into the
Supply Department it was reduced to
1,900." This year it has further come
down to about 1,100.

Dr. P. S. Deshmukh: Is it a fact, Sir.
that very often these goods are sold to
contractors at very low prices?

Shri Buragohain: That might have
been the position in the very initial
stages when the insistence was on
rapidity of disposal.

Dr. P. S. Deshmukh: Is any effort
being made, where the prices offered
by bidders is very low to offer the
goods to displaced persons?

Mr. Speaker: He is makinmg a
suggestion for action.

Shri Vi dhan: May I know, Sir,
whether m intended for the use of
Government were later condemned and
if so what is the value of them?

Mr. Speaker: How can it be replied?

Bhri Velayudham: The goods were
meant for the use of Government.
They were condemned so that the
Disposals Department may go on......

Mr. Speaker: At any rate the question
appears to be too vague to be admitted.

UNEMPLOYMENT

»1202. Pandit M. B. Bhargava: (a)
Will the Minister of Labour be pleased
to state whether Government have
collected statistics of educated un-
employed persons in India from the
various Employment Exchanges?

(b) if so, how many matriculates,
non-matriculates, under-graduates,
graduates and post-graduates are un-
employed at present?
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(¢) How do Government propose to
tackle this problem?

‘The Minister of Labour (Shri V. V.
Giri): (a) Yes.

(b) At the end of May, 1952, 14,828
graduates with one or more degrees,
1,01,038 matriculates and 250,729 non-
matriculates were registered with the

Employment Exchanges.

Xc) Government hope that these
persons will be increasingly absorbed
in employment as and when the
various development programmes of
Government make headway. :

Pandit M. B, Bhargava: May I know
whether the mumber of the unemploy-
ed is on the increase or on the decrease
ag compared with the previous year?

Shri V. V. Giri: It is on the increase.

Dr. P. 8. Deshmukh: What date or
year do these figures relate to?

Shri V. V. Giri: End of May 1952.

thShrl M. L. Dwi';ed.l: May 1 know
e percentage o persons actually
employed to those registered?

Shri V, V., Giri: I shall try to place
a full list on the Table of the House.

Dr. Ram Subhag Singh: May I know
whether Government pronose to absorb
some of these educated unemployed
persons in the community development
projects and other developmental
schemes?

Shri V. V. Giri: Certainly that matter
will be considered and ought to be
considered.

Shri Veeraswamy: May I know
whether it is impossible for Govern-
ment to give employment to the un-
employed persons without the help of
the employment exchanges in differemt
parts of the country?

Shri V. V. Giri: Where it is possible,
it will be done.

Shri M. 8. Gurupadaswamy: Out of
the unemployed, may I know how
many are women?

Shri V. V. Girl: Notice.

MNepa Parer Mnrs

#1208, Shri K. G. Deshmukh: (a) Will
the Minister of Commerce and Industry

expenses
ment and Madhya Pradesh State Gov-
ernment respeclively in constructing
“Nepa Paper " in Madhys
Pradesh?
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{(b) For how many years has the
construction work the aforesaid
Mills been golng on and what is the
progress?

(c) Is there a time-limit prescribed
for its completion?

(d) What is the expenditure incurred
on it up to this time and how much
will be incurred henceforth?

(e) Are there any complaints recaiv-
ed regarding the construction work of
Wase Mills from the public?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The Central Government have advamc-
ed a loan of Rs. 63-20 lakhs in 1951-52
to the Madhya Pradesh Government
for financing the Scheme. The State
Government have purchased shares of
the value of Rs. 60 lakhs and advanced
a loan of Rs. 240 lakhs.

(b) Approximately 4 years. Most of
the ma ery ordered has arrived at
the site. A railway siding costing
approximately Rs. 7 lakhs has beea
constructed, Only a part of the factory
building has been completed so far by
the Madhya Pradesh Government. The
remaining work on the factory build-
ing and the construction of residential
quarters are in hand.

(c) No, Sir.

(d) Expenditure incurred so far is
Rs. 270 lakhs approximately. Further
expenditure to be incurred is estimated
at Rs. 229 lakhs. '

(e) No, Sir.

Shri K. G. Deshmukh: In view of the
expenditure incurred by the Govern-
ment, have they kept any control over
il[l_eu gonstrucuon ot this Nepa Paper

ills?

Shri Karmarkar: You mean the Gov-
ernment of India? There is no idea
of taking control of it.

Shri K. G. Deshmukh: I was asking
whether they have any control on the
work of the construction.

Shri Karmarkar: We are following
the work of the Madhya Pradesh Gov-
ernment.

Dr. P. S. Deshmuokh: May I know
what arrangements are being made for
providing the additional capital re-
qu_u-ed? Who is going to contribute it?

Shri Karmarkar: After purchasing
shares of the value of Rs. 60 lakhs the
Madhya Pradesh Government have
advanced a loar of Rs. 240 lakhs. The
Central Government have made a loan
x Rs. 63:2 lakhs out of which the
Madhys Pradesh Government have
already drawn Rs. 50 lakhs and odd.
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There is also a proposal that we should
advange them-another Rs. 46 lakhs, So,
between the Madhya Pradesh Govern-
ment and us the capital will be made
up. That is the idea.

Dr. P. S. Deshmukh: What is the
public contribution? What is the
amount that has been raised by public
shares?

The, Minister of Commerce and
Indgstry (Shri T. T. Krishnamachari):
It is Rs. 1-4 crores.

Shri K. G. Deshmukh: May I know
how = many Managing Directors’
services have been terminated up to
this time and for what reasons?

Shri Karmarkar: I should like to
have notice about the previous termi-
nations of services, but the Madhya
Pradesh Government have now
appointed one of their Officers as the
Managing Director.

st wgY : sy ag A wdr & fe
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Shri Karmarkar: I couldn't follow it.
Will he kindly repeat the question?

Mr. Speaker: He says that some
amount which was asked for was not
sanctioned by the Committee appointed
by the Madhya Pradesh Government
and they wanted a further enquiry or
reference to the Committee. Has he
any information?

$hri Karmarkar: I have no informa-
tion on that point, Sir.

Shri Jasani: Was any Sub-Committee
appointed?

Shri Karmarkar: The Committee sub-
nitted its report to the State Govern-
ment, and the project cost as worked
out by them has now been accepted,
gd they have made some suggestions

s0.
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Houses ror DIsPLACED PRERSONS

*1205. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of

(b) What was the quota of duplaeall
persons allotted originally to Delhi for
resettlement and how many have
actually come to Delhi?

(¢) How many tenements, houses and
shops were constructed in and near
Delhi during 1951-527

(d) How many will be available for
allotment before the end of June 19527

The Minister of Rehabilitation (Shri
A. P. Jain): (a) 1,90,000.

(b) The guota originally allotted to
Delhi was one lakh. As against this
5-10 lakh displaced persons were in
Delhi according to the census of 1951,

(c) 8.564 houses and tenements and
1.906 shops were completed and 5,002
houses and tenements and 493 shops
v«;esrze under construction on 1lst April
1952,

(d) About 5,000 houses
ments and shops.

Pandit Munishwar Datt Upadhyay:
How many evacuee houses are still
there which have not been allotted to
anybody?

Shri A. P. Jain: Thirty-three.

Pandit Munishwar Datt Upadhyay:
Is it on account of dispute?

and teme-

Shri A. P. Jain: Altogether thirty-
three evacuee houses are lylng vacant
and they have not been allotted.

Pandit Munishwar Dattt Upadhyay:
What was the total number of displac-
ed persons out of which this quota was
allotted to Delhi originally?

Shri A, P. Jain: 49 lakhs and odd.

Pandit Munishwar Dati Upadhyay:
Was it revised later on?
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Shri A. P. Jain: It has beemr a rather

painful_history, because from 1 lakh it .

was raised to 23 lakhs on 14th Septem-
ber 1948. Then, from 2} lakhs it was
raised to 3 lakhs—that was only pro-
visional. And, from 3 lakhs it was
raised to 34 lakhs on 30th July 1949.
Actually, when the census was taken
they were 510 lakhs.

Pandit Munishwar Datt Upadhyay:

What is the. number of displaced -

persons who still remain to be accom-
modated - after these allotments, and

by what time are they expected to be -

accommodated?

Shri A. P. Jaim: A census is being
carried out and when that work is
completed—which, I hope will be by
the end of this month—I shall be in a
position to give further figures.

Pandit Munishwar Datt Upadhyay:
May 1 know the number remaining to
be accommodated?

hstltri A. P. Jain: I have just explaimed
at.

Mr. Speaker: He says a census is
being carried out and it can be known
only when the census is completed.

Sardar Hukam Singh: The census re-
ferred to by the Hon. Minister, is it the
present census carried out by the
Municipal Committee, Delhi or is it a
diﬁer‘ent census by the Government it-
self?

Shri A. P. Jain: Actually. a rough
census was taken by the Rehabilitation
Ministry at the Centre. Then, a detail-
ed census is being carried on by the
Delhi State Government.

Sardar Hukam Singh: It was stated
in the papers this morning that that
has been completed by the Delhi State
Government. If so, has Government
any information as to the number that
is still un-rehabilitated?

Shri A. P, Jain: If the hon. Member
has seen the report in the papers. he
would have noticed that the number
mentioned is 18,000 units in old Delhi.

Shri Kelappan: Have Government
received any complaints that the rents
fixed for these tenements are high? .

= Shri A. P. Jain: I think the rents, as
compared to the market rents, are very
very moderate.

RenT FOR M.P.s' FLATS

*1206. Shéi K. 'C. Sodhia: Will the
Minister of Works, Housing and' Sapply
be pleased to state: )

(a) ‘to what: factors the' difference is
due in the rates of rents charged from
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M.Ps. living in different categories of
accommodation;

(b) whether the accommodation and
furniture in bungalows is inferior to
that in the flats; )

(¢) to what factors the difference is
due between rents on the same accom-
modation between ‘on duty’ and ‘off
duty’ persons;

(d) what is the cost of construction
per unit of accommodation in case of

buggalows and flats supplied to M.Ps.;
an

(e) why annual rental is available
only in case of bungalows and not in
case of flats?

Thé Deputy Mifister of Works, Hous-
ing and Supply (Shri Buragohain): (a)
Rent for buildings is based on their

‘capital costs and the difference in the

rates of rent charged from M.Ps. living
in different categories of ac-
commodation is due o the
difference in their costs.
Government have however now decided
to pool the rents of the bungalows and
the flats and to refix the rents accord-
ing to the accommodation available in
them.
(b) No, Sir.

(c) The difference is due to the fact
that during duty period standard rent
as calculated under F.R.45-A is charged
to Members while during non-duty
period rent as  calculated undet
F.R.45-B is charged. Government have
now decided to do away with this dis.
tinction between duty periods and non.
duty periods and to charge standard
rent as calculated under F.R45-A
throughout the year.

. (d) A statement containing the
information asked for by the hon. Mem-
ber in respect of the bungalows is plac.
ed on the Table of the House. [See
Appendix VI, annexure No. 11.]

As regards the information in respect
of the flats, I would draw Ee attention
of the hon. Member to the statement
placed on the Table of the House in
reply to part (c) of Starred Questien
No. 321 on the 30th May 1952 by Sardar
Lal Singh.

(e) Because the flats were construct-
ed long after the decision to allot some
of the bungalows on annual rental
basis was taken. However, with the
decision mentioned in my reply to part
(c) of this question. the question of
allotting bungalows or flats on annual
rental basis will not arise.

Mr. Speaker: I think the matter wag
explained by the hon. Minister during
a recent discussion. There is hardly
any- scope about ‘it now.
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Shri M. L. Dwivedi: May I ask one

question, Sir?

Sil_l)r. Ram-Subhag Singh: One question,

Mr, Speaker: I find there are a num-
ber of Members who want to ask one
question. I think we may go to the
next question.

Shri. M. L. Dwivedi: May I know

Mr. Speaker: I do not want to make
any indivious distinction by allowing
Mr. Dwivedi and not allowing others.
Next question.

EKAARAGHODA SaLT FOR U. P.

*1207. Shri R. N. Singh: Will the
Minister of Productioa be pleased to
state: -

(a) whether he is aware that great
- discontent prevails throughout the
Eastern districts beyond Lucknow in
Uttar Pradesh on imposition of ban on
entry of Kharaghoda salt and forcing
ﬂ:ﬁ people to consume the costliest sea
salt]

(b) whether Government are aware
that certain sections of the Press in
Uttar Pradesh and Bombay have
strongly condemned the above action of
Government; and

(c) whether it is a fact that Khara-
ghoda salt is cheaper than the sea salt
supplied to those Eastern districts?

The Minister of Production (Shri
K. C. Reddy): (a) Yes; there is some
discontent in certain eastern districts
of Uttar Pradesh which were previously
getting supplies of salt from both
Kharaghoda and Calcutta, and which
have now been switched on wholly to
Calcutta. However, this cannot be
helped, as the production of Sambhar
salt has fallen considerably owing to
deficient rainfall, so that Kharaghoda
salt has now to be supplied to the areas
formerly fed from Sambhar, with the
result that some of the areas which
were previously fed from Kharaghoda
are now getting only sea salt from
Calcutta.

(b) Yes; but the Government of
Uttar Pradesh have already explained
the correct position fully in their Press
Note No. 178, dated 29th April 1952, a
copy of which is laid on the Table of
the House. [See Appendix VI,
annexure No. 12.]

(c) Yes; Kharaghoda salt is some-
what cheaper than the sea salt, the
average difference in their retail prices
being about 9 pies per seer.

Shri R. N. Singh: May I know which
salt was exported to Japan?

Shri K. C. Reddy: I am sorry, I can-
not answer the question now. If the
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hon, Member gives notice, I shall
answer the guestion.

Shri R. N. Singh: Are the Government
aware that the people in the U.P. prefer
this salt, it being good and cheap, but
that they were not provided with even
50 per cent. of their requirements and
a huge quantity was exported to
Japan?

Shri K. C. Reddy: Regarding exports
to Japan, I have already sald that I
want notice. Regarding the other as-
pect, I have already answered it in the
course of my reply.

Savt DuTY

R. N. Singh: Will the
Minister of Productiom be pleased to
state whether it is a fact that a cess
duty of annas two a maund has been
levied on sea salt in the eastern
districts of Uttar Pradesh?

The Minister of Production (Shri
K. C. Reddy): It is not a fact.

DESPATCH OF SEA Sart 10 U. P,

*1209. Shri R. N. Singh: Will the
Minister of Production be pleased to
state since how long M/S. Jamnadas
Sriniwas Ltd.. of Calcutta have been
appointed the sole despatchers of sea
salt to the eastern districts of Uttar
Pradesh and on whose orders and how
such appointment was made?

The Minister of Production (She
K. C. Reddy): Since January 1951. The
Government of Uttar Pradesh appoint.
ed this firm in consultation with the
Salt Commissloner, after inviting
tenders.

ComMmMuNITY PROJECT IN MADRAS

*1210. Shri B. 5. Murthy: Will the
Minister of Planning be pleased to
state:

(a) the number of centres and the
villages in each centre under the Com-
munity Development Project in the
Madras State; and

(b) the amount sanctioned and
expended in 1850-51?

The Minister of Planning and Irri-
gation and Power (Shri lfnldal: (a)
Six projects have been allotted to
Madras State as follows:

(1) Kurnocol-Cuddapah—179 villages.

(2) Coimbatore—188 villages.

(3) Malabar—123 villages.

(4) East Godavari—242 villages.

(5) South Kanara—442 villages.

(6) Madurai—279 villages.

(b) Nil. .
Mr. Speaker: Has the hom. Member

any supplementary question? I think
wngmaybemgototheuutqusum
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Shri B. S. Murthy: The answer to
part (b) is not known to me.

Mr, Speaker: The answer is ‘Nil'.

Shri Velayudhan: May I know how
many villages roughly will be covered
by one project?

Mr. Speaker: 1 think he hag stated
that i the figures given.

Shri Velayudhan: I want to know how
many villages each project will cover.

Mr. Speaker: That is what he has
stated already, I believe.

Shri Nanda: Yes.

Mr. Speaker: The hon. Member will
be more attentive.

Shri Velayudhan: How much popula-
tion will be covered?

Mr. Speaker: That is a different
thing.

Shri Nanda: I car give figures of
population also.

Mr, Speaker: Next question.
SaLe or Lanp 1o Feancs Mmssions

*1211. Shri B. S. Murtky: Will the
Prime Minister be pleased to state
the conditions, if any, for the sale of
land or buildings to foreign Embassies?

No special conditions have been laid
down by the Government of India;
land or buildings can be sold to diplo-
matic missions on terms and conditions
agreed upon between the owners and
the buyers.

Shri B. 8. Murthy: May I know how
many Embassies have acquired lands in
India?

Shri Satish Chandra: In New Delhi,
four foreign countries and two
Commonwealth countries, six in all,
have acquired land and buildings. One
other country has acquired land only.

Shri B. S, Murthy: Which is that
other country?

Shri Satish Chandra: Indonesia. -

Shri B. 8. Murthy: May I know
whether in Madras, Bombay and Cal-
cutta, Embassies have acquired lands
and buildings?

Shri Satish Chandra: There are some
buildings which have been acquired by
foreign countries in Madras, Calcutta
and Bombay. In Bombay, the United
Kingdom, the United States of America
and Afghanistan have acquired build-
ings; in Caleutta and Madras, USA.

Shri B. 8. Murthy: s it a fact that
there is a rush for lands and buildings
being acquired by foreign Embassies in
Ernakulam?

Shri Satish Chandra: I am not aware,
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Shri Damodara Menon: The hon.
Minister said that these transactions
took place on terms agreed to by the
sellers and the buyers. Am I to under-
stand that Government exercises ho
control over these transactigns?

Shri Satish Chandra: There is no
question of control. Each of them is a
transaction between private parties and
the Government concerned. Similarly,
when we acquire property or land in
foreign countries, we deal

ies and the Governments
mot interfere ir these transactions.

REORGANISATION oFf C. W. & P,
CoMmassioNn

*1212. Shri Kelappan: Will the Minis-
ter of Irrigation and Power
be pleased to state whether Govern-
ment pro the Minis-

In the light of the criticism of the
Estimates Committee in para. 20 of its
Fifth Report (1951-52)?

The Minister of Planning amd Yrri-
gation and Power (Shri Nanda): The
recommendation is under examination
of the Government of India.

Shri A. C. Guha: May I know when
a decision is likely to be taken?

Mr. Speaker: Order. order. That is
the usual question. :

Shri A. C. Guha: Some time ago, the
same reply was given. The report was
submitted some months ago.

Mr. Speaker: Next question.

EcovoMiEs IN D.V.C.

*1213. Shri Kelappan: Will the Minis-
Er ?ftemﬁ“ and Power be pleased
state:

(a) whether any economies have been
effected in the Rehabilitation and De-
velopment Departments of the Damodar
Valley Corporation in pursuance of the
remmmtf;dal}lions of the Estimates

C paras. 27 and 28 of its
Fifth Report; and

(b) whether Government will be
pleased to appoint a committee to en-
quire into the work done by the
Rehabilitation and Development depart-
ment and to suggest reforms?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) and
(b). As stated in my reply to Starred
Question No. 743 put by the Hon'ble
Shri B. R. Bhagat on the 12th June
1922, the matter is still under the con-
sideration of Go ent.

Shri Velayudhan: How 1 1
consideration take? i s

Mr. Speaker: Let us not put that same

question eve ow "
Question. ry now and then. WNext
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CommauniTy ProJEcTs v U.P.

*1214. Shri Ganpati Bam: Will the
l\uzamist,er of Planming be pleased to
state:

(a) the names and location of Com-
munity Projects in UP. and specially
in Banaras and Gorakhpur divisions,
and

(b) the amount spent on them?

The Minister of Planning and Irriga-
tion and Power (Shri Nﬂnda) (a) Six
‘projects have been allotted to TUttar
Pradesh as follows:

(1) -Maharaj Gan]-Sadar Tehsils—

Gorakhpur Dis
(2) bhom-Muhammadabad—Gohana
Tehsils—Azamgarh District.
(3) Bikapur Tehsil—Faizabad
District.
(4) Ma:rr;pturi Tehsil—Mainpuri
(5) Garautha-Mauranipur Tehsils—
Jhansi District.

(6) Almara "Tehsil—Almora Dis-
trict.

(b) NiL

Shri Ganpati Ram: I view of the fact
that the Eastern districts of UP are
mostly drought distriets, may 1 know
whether the Government will give
priorfty to the implementation of these
projects with larger sums?

Shri Nanda: So far as each project is
concerned, a sum has been
settled. There is not going to be much
;ananon in respect of the different pro-
ects.

Shri Ganpati Ram: May I know what
is the sum of money that is to be spent
by the Central Government and what
is the contribution of the State Govern-
ment in 1952-53.

Shri Nanda: I have given details re-
garding that already.

Shri.Ganpati Ram: May I know what
estimates are made in the sphere of
development, production of foodgrains
and manufactured goods, education and
how far this will help in the ameliora-
tion o the economic condition of the
pUe;?le in the eastern districts of the

Shri Nanda: A survey is in progress
in respect of the community projects
amd precisely what will be the outcome
will depcnd upon the result of that
SUrvey.

"SHORT NOTICE QUESTION AND
ANSWER

VisT oF THE MINisTER or FoOoD AND
AGRICULTURE TO DISTRESSED AREAS OF
WEST BENGAL.

Shri B. K. Das: Will the Minister
of Food and Agriculture be pleased to
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refer {0 my short notice question
::;:t\:ered on che 5th June, 1852 and

(a) the scarcity areas he visited dur-
ing his recent tour to West Bengal;

(b) the extent of distress in these
areas and other areas brought to his
notice as seriously affected;

(c) the main causes of distress in
these areas;

(d) the steps taken or proposed to be
taken to bring down the prices of food-
grains to make them withinr the reach
of ordinary people;

(e) the number of persons covered by
test relief and gratuitous relief;

(f) the stocks of rice and wheat with
the State Government at present; and

(g) the estimated quantities of rice
and wheat that would be necessary to
meet the situation in places outside the
areas statutorily rationed?

The Minister of Food and Agriculture
(Shri Kidwal): (a) Chakdah in Nadia
District and Hatgachi, Bermajur and
Hasnabad in Sunderban area.

(b) Severe distress prevails in all
these places particularly in 3 Thanas
of 24-Parganas viz. (1) Hasnabad, (2)
Sandeshkhali and (3) part of Haroa.
The population affected in this area is
4.1 lakhs approximately.

(c) The prevalence of acute distress
in these areas is due to (i) considerable
damage caused to crops on account of

. breaches in the embankments in conse-
. %uence of the floods of September 1950,

ii) failure of crops due to irregular
rainfall in 1951, (iii) high price of rice
and (w) low purchaslng power of the
people.

(d) One of the reasons for the rise
in prices ir 24-Parganas district is that
local rice is being smuggled into Cal-
cutta. The State Government are being
given extra rice for distribution in Cal-
cutta through a chain of special shops
and simultaneously measures against
smuggling of rice into Calcutta will be
tightened. These measures have the
effert of stopping local rice from leaving
the area, and the price is expected to
fall. The Government are also issuing
"M 000 tons of rice and 10,000 tons of
wheat in the affected parts at a reduced
price of Rs. 15 per maund.

(e) About 8,500 people are daily pro-
vided with work on test works and
gratuitous relief has been rendered to
more than 5,000 families.

Besides, 5000 mds. of wheat and
5.000 mds. of rice are being distributed
as gratuitous doles through mon-officlal
organisations.
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(f) On the 15th of June 1952, the
Government of West Bengal had the
following stocks:—

Rice 92,400 tons
Wheat 156,600 toms

249,000 tons

(g) The present rate of distribution
under modified ratioming is about 2,200
tons of rice and 2,200 tons of wheat per
week. At this rate the requirement for
the period June to December will be
roughly 66,000 tons of rice and 66,000
tons of wheat But the population
covered by modifled rationing is likely
to increase during the coming months.
Onder motifed retioaing for ke oetiod
under m rationing
June to December amounted to 54,000
tons of rice and 106,000 tons of wheat
or a total of 160,000 tons. Distribution
this year may go up to about 75,000
tons of rice and 70,000 tons of wheat.
West Bengal Government estimate that
dur this period they will have to
distribute 95,000 tons of rice and 89,000
tons of wheat under modified rationing.

Shri B, K. Das: May I know what is
the effect of the steps so far taken and
how far the price of rice has fallen?

Shri Kidwal: When I was in 24-
Parganas and Nadia the prices were
about Rs. 45 a maund. Yesterday's
reports were that the prices have fallen
to Rs. 30-2-0 a maund.

Shri B. K. Das: Mage‘I! know whether
these measures ha n taken in any
other districts outside the 24-Parganas?

Shri Kidwal: The measures have
been taken wherever distress prevailed
or the price of rice had gone up to Rs.
45 a maund.

Shri B. K. Das: May I know whether

lt is a fact that the pressure of pro-
rement of rice from the outlylng

-districts to Calcutta is
reasons of distress, so that large
quantities of rice are smuggl
Calcutta and the price has gone up in
the outlying areas?

Shri Kidwal: Itisnotacmofthe
procured rice, that is
into Calcutta or sold at high price.

Shri B. K. Das: May I know what
steps are being taken to stop that
smuggling and whether 1t is a fact that
the Government is going to take charge
of the rationed area of Calcutta in order
to reduce the pressure?

Shri Eidwal: Government has under-
taken to provide all that is required for
the rationing of the Calcutta Industrial
area so that the rire procured. from
different districts should be retained in
those areas and be sold wherever there
is distress. .
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Shri B. K. Das: May ] know what has

‘been actually sent to the Province of

West Bengal by this time? -

Shri Kidwai: I cammot actually“g
‘how much’. But they have got
cient stock to feed Calcutta for three
months and I think it is more than
ﬁmtmsmtmbemannmd&m

of it has reached there already and
other ships will be reaching Calcutta in
the course of next month.

Shri B. K. Das: May I know, Sir.
whether Government is prepared to
take uthe ?Mh%:tzmtoge the whole
quantity of rice tha necessary
as stated by the hon. Minister in reply
to Part (:) of. the question?

Shri Kidwai: Yes.

Shrimati Renu Chakravartty: In view
of the fact that there is a large amount
of stocks with the Government do tlu
Government propose increase
quantum of rations instend of this pro-
posal of opening fair price shops in
Calcutta?

Shri Kidwai: I am afraid the quantum
ofmﬂansﬂ:edbytheBenalGovm-
ment cannot be

Chakravartty: May

Shrimati Renn
we know also what percéntage of the
people in the three areas visited by the
hon. Minister, have no pumhulng
power?

Shri Kidwal: It is difficult for me
to say what percentage of the people
are unable to purchase, but most
people who are employed as agricul-
tural labourers or as petty cultivators
are affected by it.

Shrimati Renn Chakravartty: In view
of the fact that test relief is not possi-
ble in view of the monsoons, what will
happen to these people who have no
purchasing power since the amount
allotted is not - adequaﬁe to meet the
purchasing power?

Shri Kidwal: What is the amount?

Shrimati Benn Chakravarity: You
have said 10,000.

Shri Kﬂwﬂ. That is in the first

This will be continued so
long as it is mnecessary. Whatever
quanttt_v wﬂl be required will In
supplied.

Shrimati Renun C‘hlhnul«y Another
question. With regard to the amount
that is being given for test works and
gratuitous relief, has any po}.ic:r been .
] "’Lm‘i’;”m’“"“h Which u;“‘a,

rm or mac ugh w
relief is going to be distributed?

Shri Kidwal: The Bengal Governe
ment has decided that the dlsl:rtbutl-n
should be through a non-official body.
I do not know the details.
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Shrimati Renu Chakravartty: Does it
Jnean that it is going to be given
generally through the Congress Party?

The Minister of State for Finance
(Shri Tyagi): I they are the only non-
officials.

Shri A. C. Goha: The hon. Minister
has stated he visited three Police
Stations in 24-Parganas and one i
Nadia. Has he got any information
ahout other Police _Stations of 24-

Parganas, viz.,, Bangao Sub division,.

and other areas of Nadia?

Shri Kidwai: Of course, the distress
was not confined to the places which 1
visited. Otherwise I would mot have
visited.

Shri A. C. Guha: Are we to under-
stand that the relief and the test works
are to be provided only for these four
Thanas and not to be extended to the
other distressed areas, viz., Bangao Sub-
division and Haringhata Police Station?

Shri Kidwai: It also applies to other
areas. I have stated some of the test
relief areas and not all.

Dr. M. M. Das: May I know whether
the attention of Government has been
drawn to the fact that a virulent pro-
paganda is being carried on by some
interested political parties to the effect
that the consumption of wheat is detri-
mental to the health -of the Bengalees
and therefore should not be consumed
by n:l:e people of the famine stricken
areas?

Shri Kidwai: Of course, interested
parties may say anything, but 1 have
been told that the change of diet is
doing good to the Bengalees,

Pandit L. K. Maitra: The hon. Minis-
ter just now stated that as an interim
measure of relief he has sanctioned
5,000 tons of wheat and rice for free
distribution to le and 10,000 tonms
of wheat and rice for sale at Rs. 15 a
maund. Do I take it, Sir, that that is
the final amount that he is considering,
or will he go on increasing it from time
to time when necessity arises?

Shri Kidwal: I have already stated
that this quantity was issued in the
first instance. but so long as necessity
continues, this relief will continue.

Shri B. K. Das: May I know. Sir.

whether Government Js contemn‘latin;
m

dmistrt a:?rement of foodgrains in the

Shri Kidwai: 1 have already sta
¢learly. not here, but in a prezs sstuﬁ
ment, that atter this Aus crop the Gov-
Mehods of procarenert. son mhor poit

ent, and a that

:na;‘mtlmogﬁudb;?ere will be ft:e
outside

district to another, cutia from ane
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WRITTEN ANSWERS TO QUESTIONS

DEATH OF AN INDIAN IN LOCK-UP IN
MALAYA

*1183. Shri Velayndhan: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that an Indian
arrested by the Malaya Police died in
the lock-up recently; and

(b) what step India’s Representative
in Malaya took over this matter?

{(a) and (b). The hon. Member is pre-
sumably referring to the death on the
26th March 1952, in the Police Lock-up
at Klang ir Malaya, of one Kalimuthu
allegedly as a result of police beatings.
As soon as the Agent of the Govern-
ment of India in Malaya rame to know
of this incident, he took it up with the
local Commissioner of Police who has
promised full investigation into the
case. One Special Constable has since
been arrested on a charge of causing
the death of Kalimuthu.

PrRINTING ExPERT FROM U. K.

*1184. Shri Velayudhan: Will the
Minister of Works. Housing and Supply
be pleased to state:

(a) whether any Printing Expert was
engaged bv the Government from UK.;
an :

(b) it so, what are his experiences
with regard to printing?

The Deputy Minister of Works, Hous-
ing .and Supply (Shri Buragohain):
(a) Yes, Sir.

(b) He joined the Stationery Office
of the British Government in 1935, and
until 1939 he was engaged i the order-
ing of departmental printing. From
1939 to 1942 he was employed as
security control officer at Her Majesty's
Stationery Office, Press Harrow. From
1942 to 1946 he was in the Royal Air
Force. In 1946 he was promoted and
transferred to Stationery Office head-
quarters in costing duties. In 1949 he
was appointed Works Manager of Her
Maiesty's Stationery Office, Press, War
Office, whicth post he held for 2}
vears. Prior to his departure for India -
he was in charme of the Sectlon in
Printinge and Binding Division dealing
with Parliamentarv  and non-Parlia-
mentarv publications of the British
Government.

wwrit wr fafor
*30Y, §5 Wifew e ;T
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The Minister of Works, Honsing and
Supply (Sardar Swaran Singh): A
statement giving the required informa-
tion is placed on the table of the
House.
No. 13.]

SyNTHETIC DYES

*1215. Shri K, C, Sodld; Wil the
Minister of Commerce and Industry be
pleased to state:

(a) the figures of import of various
synthetic dyes during 1951-52 together
with the nameés of the countries from
which imports were made; and

(b) whether there are any factories
in India manufacturing dyes and if so
their names, places of location and the
quantity of dyes manufactured?

The Deputy Minister of Commerce
and Industry (Shri Eamrhr). (a) A
statement is laid on the table of the
}gfnus?‘” [See Appendix VI, annexure

0. 14.

(b) Yes, Sir. A statement is laid on
the table of the House. [See Appendix
VI, annexure No. 15.] -

CLoTE (EXPORT AND IMPORT)

*1216. Shri N. B. Chowlﬂlur!' will
the Minister of Industry
be pleased to state:

{a) the total quantity of foreign cloth
fmported into India during 1949-50,
1950-51, 1951-52; and

(b) the total quantity of cloth ex-
ported from India during 1949-50, 1950-
51, 1951-52?

The Minister of and Indus-
try (Shri T. T. namachari): (a)
and (b). A statement is placed on the
Table of the House. [See Appendix
VI, annexure No. 16.]

COMPANTES FOR ASSEMBLING MoToRr
VEHICLES

*1217. Shri Datar: Will the Minister
?f Etaoamem and Industry be pleased
o -

(a) whether eight British and
American Companies have been per-
mitted by Government to assemble
motor vehicles in India;
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(b) if the answer to part (a) above
be in the affirmative, whether they
assemble motor vehicles only with parts
all made in foreign countries;

(c) whether it is a fact that these
Companies imported in 1951-52 foreign
goods worth over 280 lakhs of rupees;
and

(d) the terms and conditions on
which  such Companies have been
?llgggd to carry on their pbusiness in
T

The Deputy Minister of Commerce
and Ir (Shri Karmarkar): (a) °
No, Sir. y two Companies have
been so permitted.

{b) Presumably the majority of the
parts of the wvehicles assembled by
these two firms are not made in India.

(c) The amount of foreign exchange
allotted to the two firms in 1951 was
R& 598-5 lakhs.

d) There, are no terms and con-
ditions laid down.

BICYCLE MANUFACTURING COMPANIES
*1218. GMG.S.MWHHM
and Industry be

Minister of Commerce

pleased to state:

(a) the number of cycle numu'actur-
ing companies in India; and

(b) what financial assistance Gov-
ernment rendered to each of them?

'l‘he Deputy Minister of Commerce
and Industry (Shri I!nmnhr}. (a)
Five, Sir.

(b) Nil, Sir. ]
LANGUAGE USED BY INDIAN DIPLOMATS

*1219. Shri Balwant Sinha Mehta:
1i}"aut.ltl'le Prime Minister be pleased to
- e:

(a) what language our Indian diplo-
m::’b; generally use in foreign countries;
an

(b) in what language credentials are
presented?

The Prime Minister (Shri Jawaharial
Nehru): (a) Our diplomats abroad are
expected to know the language of the
country where they are posted. This is
not always the case at present. The
other languages used are wusually
English or sometimes French.
Vel Hransatied i the Eglih lange
usua c e ngu-
age, though sometimeg Hindi has been
used in some oﬁeial papers.

(b) Credentlals have been presented
thus. far in English. It is proposed to
issue credentials in Hindi as soon ®s-
certain arrangements are made.



1251 _ Written Answers

CENTRAL Sig BoOARD

*1228. Shri Madiah Gowda: Will the .

(a) when Lhe Central Silk Board was
re—constituted; and

(b). how many persons there are on
-Board to

represent mudlberry
growers and cocoon rearers?

The Deputy Minister of Commerce
and (Shri KEarmarkar): {a)
* On 9th , 1952,

{b) Three.

Corrace INDUSTRIES EMPORIA

*1221. Shri Madish Gowda: Will the
Minister of Commerce and Industry be
pleased to siale:

(a) whether Government have start-
td Cottage Industries Emporia similar
to the one they have in New Delhi, in
different’ places;

(b) if so, in what places; and

(c) whether they have committees to
direct and control these emporia?

The Deputy Minister of Commerce

and (Shri Karmarkar):
o, #‘Iﬂl’! ): (a)
(b) and (c). Do not arise.

ImPORT OF LEATHER MATERIALS

*1222. Bhri Ramananda Das: Will the
Minister of Commeree and Industry be
pleased to state what leather materials

are imported to India from foreign
countries?

The Deputy llhlsner of Oamuu
and Industry (Shri Earmarkar):
it the hon. Member wants i.n!ormaﬁon
about,the items £ under the broad
beading “Leather and Leather goods”.
India imports small quantities of chrome
and bark tanned leather splits and
leather boards which are not available
locally in sufficlent quantities. Indus-
trial leather goods are also imported.

PLASTIC

. *1223. Skri Ramananda Das: Will the
Ministet of Commerce and Industry be
nleu‘edtomw

. (2% the quantity of nln.rl.lc imported
into India from f tries in the
years 1950-51 and 195!-52. lnd

(b) for manufacturing what articles
il 1s used?.
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The Deputy of Commerce
and Indusiry (Shri Earqmrhr) (a)—

1950-61 1951-52

. (Tons) (Toms)
Bynthetic resins and
moulding powder. 2,642 4,003
Bemi fabricated plastic)
materials. .
Finigshed plastic goods
{excluding plastic
sports requisites |
::’;' hl:gtios toilet re- |
quisites) J -
(b) A number of items such as
electrical accessories, automobile parts,
tollet articles, radio parts, umbrella
handles and watch straps.

ek oy & farorelt
* 3% ot o #ro @A :
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The Minister of
1‘;!.““ and Pewer (Sbri

[}

(b) Yes. a statement is placed on the
Table of the House. [See Appendix
VI, annexure No. 17.]

U.PA. TrrrrINTER IN ALR

‘1225. Shri 0. R. Chowdary: Will

Information and
wu be Dleased to state:

(a) whether a teleprinter of the
United Press of America has been set
up in the News Service Division of
the AIR;

(b) if so, what are the charges for
it per annum; and

(c) how many items of despatches
have been received through the UPA
teleprinter in the past six months,
and, how many of them have been
used in the AIR mews broadcasts?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes.

(b) The charges for a teleprinter are
Rs. 30 per mile per annum. .

{(c) Supply of service began on 5th
May 10852, During the period up to

Information is
not available.

and Krri-
anda): (a)
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16th June 1952, over 3,300 messages
were received out of which about 800
were used in AIR's mews bulletins.

Jurz PRICES

*]1226. Shri L. N. Mishra: Will the
Minister of Commerce and Indusiry
be pleased to state: ,

(a) whether any representation has
been made to the Government of
India to fix up the minimum price of
jute every year on the line Sugar-
cane; and

(b) if so, what are the main points
of argument in the said representa-
tion; and

(c) the steps Government propose
to take in the matter?

Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) to (c). As a result of fall in prices,

. Government have received several re-
presentations suggesting the fixation of
minimum prices for raw jute. It is
argued that fall o: raw jute prices may
adversely affect the growing of jute.
In this connection, it is necessary to
bear in mind the fact that the price of
raw jute very much s on the
extent of demand for jute goods in the
foreign markets. As I indicated in my
speech in connection with the Dmn.mdl
Mor Grants for my Ministry,
ment is watching the position m:u:l will
take such steps as may be called for in
the circumstances.

Price or CoaL

*1227. Pandit D. N. Tiwary: Wil
ge':it:hter of Production be pleased

(a) the difference in prices of coal
per ton at Patna, Motihari, Chupra,
Muzaffarpur and Darbhanga; and

(b) the Railway freight per ton of
coal from coal pit to the above mens
tioned stations?

The Minister of Production (Shri
K Reddy): (a) and (b). The
in!orma‘l.ion is being collected and will
be laid on the table of the House as
soon as possible.

IRGN aAND STEEL PRICES

*1228. Pandit D. N, Tiwary: Wil
the Minister of Commerce and Imduns-
try be pleased to state:

(a) the . difference in prices (per
ton) of Iron and. Steel between Patna,
Motihari, Darbhanga, Muzaffarpur and
Savan (in Soran district);

(b) whether Iron and Steel is def
patched direct to the above destina-
tions by the producers; and
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(c) the Railway freight per fon to
the above mentioned “stations from
production centres?

y (SheT T, F. Roisbaamackari:
Industry (Shri T. T.
(a) A statement is laid on the Table of
the House. [See Appendu V1L,

annexure No. 18.]

(b) Yes, provided that the guantity
involved on each occasion is pot less
than a wagon-load (20 tons).

(c) A statement is laid on the Table -
of the House. [See Appendix VI,
annexure No. 19:]

Corron (EXPORT AND IMPORT)

*1229. Shri Badshah Gupta: Wil
thel!:lninerot(}l-uwﬂlhh-
try be pleased to sta
(a)theamuunto! cotton exported
during the years 1950-51 and 1951-52
and the countries to which it was ex-
ported giving price per maund;

"(b) the amount of cotton imported
du(rgng the said period with names of
the countries from which it was im-
ported giving price per maund res-
pectively,;

(c) total production of cotion dur-
ing, the said period yearwise; and

(d) the amount of cotton required
for home consumption during a year
for mills, for hand-loom industry, and
for other purposes respectively?

Minister of Commerce and
Inllutu (Shri T. T. Krishnamachari):
(a)-to (d). Statements are laid on the
table of the House. [See Appendix VL
annexures Nos. 20, 21, 22 and 23.]

ilmm STORES DEPARTMENT, LoONDON

*1234. Shri Badshah Gupta: Wil
the Minister of Works, Housing and
Supply be pleased to state the monthly
salary in terms of rupees of the
highest paid employee in the Indian
Stores Department, London, with his
nationality?

The Minister of Works, Ho and

Supply
Rs. 1,900 5“ month (excluding allow-
anms).

Macamnz Toor Facrory, BaNcatons
*1231. Shri Badshah Gupta: Will the

Minister of Production be pleased to
state:
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(b) whether per of non-Indian
nationality Iuws heen employed in the
said Factory?

The Minister of Production (Shri
K. C. Reddy): (a) The monthly salary
of the General Manager is Rs. 3,000.

(b) Yes.

Hmes aANp LEaTHER GOODS

*1232. Shri Kajrolkar: Will the Mi-
nister of Commerce and Industry be
pleased to state:

(a) the total quantity of hides ex-
ported from India during the last three
years and the countries to which they
were

(b) the tota.l amount of foreign ex-
change earned in the transaction;

(c) the total quantity and the des-

cription of finished leather goods im-
ported into India during the last three
years, and the foreign exchange paid
by India in the transaction;

(d) whether Government have made
any efforts to develop the manufacture

in India of the finished leather goods‘

- which are now imported, and, if so
what those.efforts are; and

(e) whether there are factories in
India which manufacture such goods?

mnemmnkmaomm

and Industry (Shri Karmarkar]: (a)—

1049-50 1950-51 1961-52

(tons.) (tons.) (toms.)

Hides (Raw) 783 1973 1249
Hidea (Tanned) 15735 17546 16750

Total : 16518 195619 17999
Exports were made mainly to U.S.A.,
UK. and Japan.
( in lakhs of rupecs)
1948-50 874
1950-51 1271
1961-52 8 1423

(c) Imports are mainly of industrial

good& A statement is laid on

t&e Table of the House, [See Appendix
, annexure No 24.]

(d) Government gives interested
parties assistance in obtaining
machinery and raw materials and in the
trial of their products.

‘(e) Yes, Sir.
..CommuNITY PROJECTS IN BIHAR

‘1833. Shri Jhulan Simhs: (a) Wil
the Mlnuter of Planning be pleased
to refer to the reply to my starred
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question No. 641 asked on the 9th
June, 1952 and state the mumber, sites
and description of the community
projects selected for Bihar?

(b) Have these sites been selected
out of a list submitted by the State
Government or were these proj
the only ones recommended by the
Government of Bihar?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) Four
projects and .one development block
have been allotted to Bihar as follows:

1. Pusa-Samastipur-Begusarai area.
2. Dehri-Bhabua-Mohania area.
3. Ormanjhi-Ranchi-Mandar area.

4. Jehanabad-Ekanga-sarai-Bihar-
5 Barbigha area.

5. Santhal Parganas (Raneshwar
Block)—One Development
Block.

. (b) The plots were selected out of a
list of 11 project areas submitted by
the State Government,

GRANT-IN-AID FOR KHADI

+1234. Shri Jhulan Sinha: (a) Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply to
starred question No. 643 asked on the
9th June, 1952 and state the Khadi
producing centres to which the grant
in aid for promotion of Khadi has been
given?

(b) Has Khadi as handspun and
handwoven cloth received or is likely
to receive any preferential treatment
at the hands of the Central Govern-
meént as distinet from other hand-
woven cloth beyond the grant of the
abeve mentioned subsidy?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a) A
lump grant of Rs. 2,00,000 was given to
the All India Spinners’ Association
during the year 1951-52 for distribution
as grants-in-aid to deserving khadi pro-
ducing centres affiliated tosthem. The
AISR. have not yet disbursed the
amount in full.

(b) Various proposals for the en-
couragement of khadi are under
examination. j

SALE oF Honsrs T0 DispLACED PERSONS

*1235. Sllrlm.lﬂ Sucheta Kripalani:
Will the Minister of Rehabilitation be
pleascd to state:

(a) whether the Rehabilitation mas-
pistry has béen selling houses to the
displaced persons (i) on an outright

L
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.sale basis (ii) on instalment basis and
(iii) on rent purchase system; and
(b) if the answer to part (a) (iii)
above be in the affirmative , to what
classes of displaced persons is such
facility given?

The Minister of Rehahilitation (Shri
A, P. Jain): (a) Yes, in Delhi.

(b) Conditions of sale vary from
colony to colony. In colonies which are
situated near the city and where the
demand for houses is great, sales are
effected on the payment of full price.
In colonies which are situated at a dis-
tance from the city, houses are
generally sold on instalment and hire
purchase basis. No discrimination is
made between the refugees.

DispLacep PersonNs 1N KITcHNER Roap |

HosTEL

+1236. Shrimati Snocheta Kripalani:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that a large
numhber of displaced Government
vants' families have been living in the
Kitchner Road Hostel, New Delhi dur-
ing the past four years;

(b) whether they have complained
against overcrowding and high rents
charged by Government; and

(c) whether it is a fact that the
Kitchner Road Hostel buildings were
condemned as unfit for human habita-
tion some years ago?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes, Sir. .

(b) Yes, Sir.

(c¢) No, Sir.

East AFRICAN CoTTON

+1237. Shri S. G. Parikh: Will the
Minjster of Commerce and Indusiry be
pleased to state:

(a) what quantity of East African
Cotton has been purchased this year in
the bulk purchase scheme and at what
price;

(b) how the distribution is made to
the mills, what quantity has been de-
manded by the mills and ‘- what has
been actually allotted to each mill; and

(¢) whether there are any com-
plaints regarding the method adapted
for the distribution of that cotton?

erce and

The Minister of Comm )
Industry (Shri T. T. Krishnamachari):

(a) The hon. Member's attention is in-
vited to reply given to Starred Question
No. 467 on 4th June 1952.
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(b) The’ cotton covered by the bulk
purchase is allotted to such of the mills

of purchase on the basis of their aver-
e consumption of following cottons
¢ suirs_ln‘% the years 1946-47, 1947-48 and

(i) all varieties of East African
cotton.

(Iii) American cotton.
(iii) Egyptian Ashmouni and
- Zagoras.

(iv) Peruvian Tanguis.

The cotton purchased is allocated pro
rata among these mills.

(c) There are no complaints now.
Roaps IN AssaM TRIBAL AREAS

*1239. Shri Gohain: Will the Prime
Minister be pleased to state:

(a) the mileage of roads which can

‘'be used by jeeps and other motor

vehicles “that have been so far con-
structed in part “B” Tribal Areas of
Assam; ’

(b) the amount spent so far since
the financial year 1950-51;

{c) the total areas that have been
linked by these roads; and

(d) when road communication im
these areas will be finally adjusted?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra): -
(a) to (d). The information is being
collected and will be laid on the Table
of the House in due course.

ADVERTISEMENTS

*1240. Shri K. G. Deshmukh: Will
the Minister of Information
B be pleased to state:

(a) how many advertisements were
made in Indian newspapers by the Gov-
ernment of India during the year 1951-

(b) what is the total amount spent
in this respect; and

(c) what was the proportion allotted
to papers in Indian languages?

The Minister of Informasion and
Broadcasting (Dr. Keskar): (a) Dis-
play advertisements placed by the
Advertising Branch for the various
Ministries during the year 1051-82
totalled about 6,000 insertions.

(b) Rs. 6,72.526.
(c) 644 per cent. of advertising

space was allotted to Indian Language
newspapers.
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'l'he puty Minister of Commerce

lldnstr: (Shri Karmarkar): (a)
Mysore, West Bengal, Madras, Assam,
Punjab (I), Bihar, Bombay, Himachal
Pradesh and Jammu and Kashmir.

(b) No, Sir.

(c) 1,925,261 lbs,

(d) Yes, Sir.

l&e‘{ No export duty is levied on silk
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Production (8hri K.
Guma, Drang and

The Minister of
Reddy): (a)
District, Hi.rnachal

Malxal in Mandi
Pradesh.

(b) 1,50,000 maunds. .

(c) The cost of uction of rock
salt is much higher than that of ordi-
nary salt.

(d) The rock salt now being mined
in Mandi is not of a high quality and
is consumed in a limited area only.
Hence, there is no necessity for any
price control.

(e) No duty is levied either on rock
salt or on ordinary. salt.

(1) Does not arise.
Raw Jute

*1243. Shri Rajagopala Rao: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the prices of various varieties of
Raw Jute including Mesta or Bimli at:
Calcutta and at different centres om
or about the following dates:—

First week of each month from
January 1851 upto and inclusive of
June 1952;

({b) the prices of different vn.riet:lu
of manufactured jute g on or
about the same date as above in Cal-
cutta and at different centres;

(c) whether it is a fact that the
price of raw jute has declined to a far
larger extent than the price of finished
goods;
m&d)ﬂlo.thereasmfurthelm:

(e) what is the working cost of
converting raw jute into finished
goods?

The Minister of Commerce and Indus-
try (Shri T. T. Kriskmamachari): (a)
and (b). Information is being collected.

(c) and (d). Prices of both raw jute
and jute goods are subject to constant
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fluctuations, the extent of fall depend-
ing on the state of market and overall
demand in each case existing at a parti-
cular time.

(e) Cost of production varies with
different Mills. Generally it is esti-
mated at about Rs. 500 per ton {for
sacking and about Rs. 750 per ton for
hessian.

Tt qfedear

*3v¢. ot wiwe @ (F)Far Tfawrd
oo fagn A4 07 TWEE Y FW FG
F #1 e W@ ¥ ‘awwnw
qfmer am #r T gfaeEr
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(=) afe @ & & ®;w
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garaw fear s ?

(w) w w  of@eer & @99
i o oiw & af dr ?

(v) afx v «f o1, @ «iw
& qfomw ?

(¥) ™ dfgemm & ax &
g WaW §ORIC GTU WT IUWd
fear ar ar ?

The M.Inis‘hr of Planning and Irriga-

tion and Power (Shri Nanda): (a) to
(e). The Vanganga Project in Madhya
Pradesh was investigated by the State
Government in consultation with the
Central Water and Power Commission.
The Project involved an expenditure of
Rs. 50 crores and the submergence of a
large rice area. The area to be irri-
- gated by the project was largely forest
land which would require able
reclamation work, - The State Govern-
ment decided not to proceed with the
project. The project has not been in-
cluded in the Five Year Plan.
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(v) g grbin o
affs arwer & froom §F feR

g Rw A feen sA-afa &
w1 faa & 7

(a) w8 aron & s 7=
w2 & fo afediommet 1 Fwaifaa
fear s ?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) The
Madhya Pradesh Government has a
Five-Year Plan the total cost of which
is Rs. 43-6 crores.

(b) A statement of principal schemes
included in the Plam is laid on the
Table of the House. [See Appendix
VI, annexure No. 25.]

Croti (PRODUCTION AND EXPORT)

(a) the production position of cloth
of each variety from January to May,
1952 (month-wise);

(b) the stock position of each
variety of cloth in each of the afore-
said months; and

(c) export, if any, to foreign
countries, the names of the countrjes
to which exported and the quantity of
export?

The Minister of Commerce and Indas-
try (Shri T. T. Erishnamachari): (a) to
(c). Statements are laid on the table
of the House. [See Appendix VI,
annexure No. 26.]

EXTRADITION

*1247. Shri N. L. Joshi: Wil the
Prime Mimister be pleased to state
what are the countries with whom
Iz:u'li:.i ' has made extradition arrange-
men

tary Sﬂ:mtlry to the
Prime Minister (Shri Satish Chandra):
India has not made any fresh extra-
dltion arrangements . with the!nreim

since
the extradition treaties entered into by
the British Government on behalf of

India S&"Lp“ﬁhm continu

operate. after India’s )beconﬂnx eImiE

pendent. '
CEMENT

- #1248. Shri M. L. Agrawal: Will the
Mof&mnmudhdamm
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(a) the up-to-date position of cement
regarding its

(i) Production in India,
(ii) Import from outside, and
(iii) Distribution;

(b) whether sufficient quantity is

available to meet the full requirements
of the consumers; and

(c) if not, what steps are being
taken to achieve self-sufficiency in
cement?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) A statement is laid on the Table of
the House. [See Appendix VI,
annexure No. 27.]

(b) and (c). With the expansion
schemes already sanctioned cement pro-
duction will increase from the present
annual capacity of 3-72 million tons to
4-08 million tons by the end of this
year and by 1955, to 4-95 million tons.
This, it is hoped, will be sufficient to
meet the full demand of the country.

ExXTENSION TRAINING CENTRES

*1249. Shri Dabhi: Will the Minister
ttnf mmte tion and Power be pleased
] .

(a) whether it is a fact that five
Extension Training Centres and fif-
teen Development Blocks are going to
be set up in the different parts of
India under the agreement beiween
the Ford Foundation and the Govern-
ment of India; and

(b) if the answer to part (a) above
be in the affirmative, what are the
places in Bombay State where Exten-
sion Training Centres have been set up
or are proposed to be set up as also
the areas in Bombay State to which
Intensive Development Blocks extend
or are going to be extended?

The of Plan and Irriga-
tion and Power (8hri Nanda): (a) and
(b). The question has been passed on
to the Ministry of Food and Agricul-
ture for reply.

JOURNALS AND MAGAZINES

*1250. Bhri C. N. P. Sinha: Will the
Minister of Commerce and Industry

be pleased to state:

(a) the number of journals and
magazines published by the Ministry,
their circulation and the cost of pro-
duction; and

(b) whether
to revive the publjcation of
weekfles Indian

Review?

Foreign Market

28 JUNK ibsk
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Mihisder of Cominerce and
mdusiry (Shri T. T. Erishnamacharl):
{a) One journal, which has a circul
tion of 2,600 copies and costs Rs. 15,0
per annum. _

(b) Representations from some
Chambers of Commerce to this effect
have been received and are under con-
sideration.

Onissa TexTtmLe MiLLs

*1251. Shri Niranjan Jena: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total output of textile goods
by the Orissa Textile Mills; .

(b) whether these textile goods are
‘exported to any other States and,
so, how many bales have been export-
ed during the years 1951 and 1852;
and

(c) whether it is a fact that the
prices of different kinds of cloth of
this Mill are comparatively higher
than those of other Mills?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) The Orissa Textile Mills produced
5,571,000 lbs. of yarn and 14.400.000
yards of cloth in the year 1951 and
2,337.000 lbs, of yarn and 4.349.000
yards of cloth in the period January-

“April 1952.

(b) Yaro produced by the Mills has
not so far been exported to any other
State. Transport permits to despatch
613 bales of cloth to other States were
issued to the Mill in the year 1951 and
for the despatch of 631 bales of cloth
have been issued so far in the year
1952.

(¢) No.

StATE TRADING

#1253, Bhri Gopala Rao: Will the
Minister of Commerce and Industry
be pleased to state:

‘(a) whether there is any change in
the basic policy of Trade pursued by
Government in the light of recom-
mendations made by the State Trad-
ing Committee; and

(b) whether there is any_proposal
to take over the forelgn trade of our
important export commodities by Gov-
ernment?

The Minister of Commerce akd
Industry (Shri T. T. Krishnamaphari):
(a) and (b). No. Sir.



1266 Whitten Anrwers

Ca
e e, AT Eeqoiey

*1253. Shri S. C. Deb: Will the Mi-
nister of Labour be pleased to state:

(a) what action has been taken on
the report of Cachar Tea Plantation
Enquiry Committee set up by the Gov-
ernment of India two years ago;

(b) whether Government to

take any further action on propos-
ed objectives for which the committee
was set up;

(c) whether it is a fact that two
experts have been deputed by Govern-
ment to examine the condition of tea
industry; and

(d) if so. what is the main reason
for such deputation, whether to study
the economic position of employers or
the gconmnic condition of labour or

The Minister of Labour (Shri V. V.
Giri): (a) and (b). The main recom-
mendations of the Cachar Plantation
Enquiry Committee were divided into

two groups. wviz:

(i) Technical recommendations which
dealt with the general improvement of
th?i vield and soil of the tea gardens:
an

(ii) Recommendations regarding con-
version of food concessions into cash,
which were not wunanimous, the
workers' representatives dissenting.

The technical recommendations were
commended to the planters’ associations
and the Government of Assam for their
consideration and necessary action.
The employers and workers have also
since arrived at an agreed decision re-

arding conversion of food concessions

to cash in certain uneconomic gardens
in Cachar. far as other gardens are
concerned, the question was further
considered at more than one tripartite
conferente but no agreement could be
reached between employers and
workers. Consgquent on the recent fall
in tea prices, the industry has reiterat-
ed the demand for cqnversion of food
concessions into cash and the matter is
under consideration.”

(c) and (d). Government have
appointed a team of two officials assist-
gate Lhts The Hieulties that o  Peing
Ea e es that are
experiénced by the tea industry owing
to the recent fall in prices and to pe-
commend measures of relief.

AcGRICULTORAL Lasour ENQURY -

262, Bhri M. wﬂ (a) Wil
be to
&; Sﬁﬁaﬁe of the How state-

ment containing the information per-
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taining to the Agricultural Labour
Enquiry?

(b) What is the progress made
since 19507

(c) Do Government propose to place
a copy of the revised com Ve
questionnaire under all the three
parts on the Table of the House?

d) Has the iry been completed
i.n(a the thmg “;yln all the ghlﬂ
wWwhere the enquiry was being made?

The Minister of Labour (Shri V. V.
Girl): (a) and (b). A statement is
attached. [See Appendix VI, annexure

(c) Copies of the comprehensive
questionnaire and instructions are al-
ready available in the Library of
Parliament. [See No. P-56/52.]

(d) Yes.
TRADE DELEGATIONS

263. Dr. P. 5. Deshmukh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the number of
trade delegations sent abroad during
the years 1950, 1951 and 1952 (upto
30th April, 1952) along with the per-
sonnel of the delegation and its pur-
pose in each case?

(b) What countries did they wisit
and how long did they stay there?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). A statement is laid on the
table of the House. [See Appendix VI,
annexure No. 29.]

JUTE

264, Shri Meghnad Saha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total figures in lacs of baleg
for the arrivals of raw jute in Calcutta
and other Indian Mill Cen! qutside
West Bengal from (i) the Indiaa
Union, and from (ii) Pakistan year by
year-from 1947-48 upto 1951-52;

(b) the total season-ending stocks ip

hands of balers, dealers and
growers in the Jute-growing areas.of
thé ‘Indian Union for the same period
year by year;

(c) whether it is a fact that huge
quantities of raw jute from other coun-
tries are now sold in India as
Indian jute due to big difference In
price; and

{d) if so, what the figures for the
last six months are?

s (5hri T I'!'12 “).
Indnstry ", T. Krishnamachail):
(a) and (b). Information is given in a
statement attached. [See Appendix VL,
anmexure No. 30.]
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_ (c) No. )
" (d) Does not arise.

DamopArR Varrey CORPORATION

265. ShnR.N.thh. Will the Mi-
nister of Irrigation Power be
pleased to state:

(a) whether the Damodar Valley
Corporation has undertaken to supply
drinking water in the town of Hazari-
bagh from the Chharwa Bandh and if
so, the date fixed or agreed upom to
begin the supply;

(b) whether the Chharwa Bandh
has been completed in every possible
way and if so, the total cost; and

(c) whether the Damodar Valley
Corporation is going to undertake other
project or projects as commercial
concerns and if so, what are they?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) The
Damodar Valley Corporation undertook
the construction of Chharwa Dam at
the request of the Government of Bihar.
This dam is intended for the supply of
drinking water to the town of Hazari-
bagh and will also irrigate some land.
No date was fixed or agreed upon to
begin the supply of water. The laving
out of pipes for water supply will be
doné by the Government of Bihar.

(b) The dam has been completed.
The total cost which is entirely borne
by the Government of Bihar is about
Rs. 5 lakhs.

(¢) The Corporatior has agreed to
construct small irrigation works in the
upper valley provided the Government
of Bihar bear the entire cost.

ALR
ShrlCB.ChowM Will the
{ ‘Information and Broad-

Minister of
casting be pleased to state the number
of the editorial staff in the AILR. in
1948 and now, the number of corTes-
pondents and the centres where they
were stationed in 1948 and now?

The Minister of Information and
Broadcasting (Dr. Keskar): A state-
ment giving the required information
is laid on the Table of the House. [See
Appendix VI, annexure No. 31.]

ARTISTES UNDER CONTRACT WITH AIR
267. Shri C. R. Chowdary: Will the
Minister ¢f Information and Broad-
casting be pleased to state:
(a) how many artintes are at ar?re-

sent under contract
stations of the ALR.;

(b) the minimum qualifications tEm-
scribed for and the method of their
recruitment;

2?:- L= }9-52.
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(c) their scales of pay and allow-

+ances and their increments;

(d) whether the artistes are given
preference when vamcancies arise in
:h;lretula.r cadre and if not, why not;

(e) whether the permanent staff
artistes of the Madras Station (AIR)
submitted a Memorandum to the Mi~
nister on the 7th May, 1951 and if so,
what action has taken on it?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Infor-
mation is presumably

required in
respect staff artists who are
engaged on contract at the various

Stations of AIR; the total number of
such staff artists at present is 704.

(b) No minimum qualifications are
prescribed for staff artists. Casual
artists who are found proficient in and
show aptitude for the particular work
required of them are appointed staff
artists by the Director General, All
India Radio, on the recommendation of
Station Directors.

(¢) There are no uniform scales of
pay, allowances or increments as appli-
cable to staff artists. The monthly re-
muneration of a staff artist is fixed
after taking into account such relevant
factors as merit. suitability and general
availability of talent. Increments are
given not as a matter of course but on
the basis of a staff-artist's work.

(d) Recruitment to posts in regular
cadres is made according to the pres-
cribed procedure which provides for
:Ihemconsideration of all eligible candi-

ates.

(e) A memorardum by staff artists
of the Madras Station was submitted to
the Minister on T7th July 19851. The
decisions of Government regarding
points raised therein were conveyed to
Station Director, Madras, for the,
information of signatories to the Memo-
randum.

EXPORTS AND IMPORTS

268. Shri Badshah Gﬂll'l‘-l- Will the
Minister of Com.mu'u Industry
be pleased to -state

(a) the five itu:ml of export during
19048-49 and 1951-52 that earned for
India the largest amount of foreign
exchange;

(b) the five itemg of import that
drained India's foreign exchange to
the largest extent during the said
periods?

The Deputy Minister of Commerce
and Industry (Shri Earmarkar): (a)
Jute yarn and manufactures; tea; cotton
yarn and manufactures; hides and
skins, tanned or dressed, and leather;
and spices. :
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(v) Graino, pulses and flour;
macmnery and millwork; raw cotton
and waste; oils (mainly mineral oils).
and raw jute.

FiLMs FOR EXHIBITION ABROAD

269, Shri Badshah Gupta: will the
Minister of Informaunon and Broad-
casting be pleased to state the names
of Films produced for the purpose of
exhibition in foreign countries?

The Minister of Information and
Broadcasing (Dr. Keskar): It is pre-
sumed that information is requui...
respect ot lilms wnicn have been pro-
duced by the Films Division since 1948
and have been sent to foreign countries
tor exhibition. A list of such films is
laid on the Table of the House. [See
Appendix VI, annexure No. 32.]

MiLk PRODUCTS.

270. Shri mnl.hr Will the Muns-
ter of UCommerce Industry
plea.sed to state:

(a) the quantities of (i) condensed
milk, (ii) whole-milk powder, (u.:)
s.knnmed milk powder
India during the last three years nnd
the countries from which they were
imported;

(b) the total amount paid in foreign
exchange for the above imports;

(c) what efforts Government hlve
made to develop this industry
India with a view ultima to make
India self-sufficient in this item of
food; and

(d) whether Government propose to
help any Indian private enterprise for
the manufacture of these produc!s in
areag where sufficient is avail-
able for their manufacture?

The Deputy Minister of Commerce
and Industry (Shri Earmarkar): (a)—

Ttem 1049-50 1950-51 1951-52

(Tons) (Tons) (Tons)

Condensed milk 8,685

Whole milk powder 2,404

Bkimmed milk
powder.

9,300 8,702
1,880 1,054

_ 6,108 6,520 11,600

Imports were mainly from Australia,
Holland and Denmark.

Ra. (Lakhs)
®) 1949-50 251
1950-51 309
10561-52 613

(c) It is difficult to develop this
industry so long as liquid milk is
short supply here.
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(d) The matter will be considered
when proposals w0 manufacture these
products are put betore Government by
nterested parties.

Dnoties oF NEw VicToRia MiLLs

271. Shri Badshah Gupta: Will the
Minister of Commerce and indostry
be pleaseda Lo slate:

(a) whether it is a fact that the
price of a palr of Dhoties, with excise
and sale tax comes to about Rs. 17,
while it sells in the market tor about
Hs. 8 only; and

(b) who marks these prices?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Government have no information
but it may be posstble that Dhoti pair

relerred to may be selling at a “dis-
count.

(b) Prwesmmnkedbymmsunthe
basis of data fixed by the Textile Com-
missioner, Bombay.

ABDUCTED PERSONS

272. Shri Badshah Gupta: Will the
Prime Minister be pleased to state the
total number of abducted persons re-
stored by Pakistan to India and by -

India to Pakistan respectively .upto the
end of March, 19527

The Minister of Defence (Shri
Gopalaswami): 8,053 by Pakistan to
India; and 16,367 by India to Pakistan.

Savt

273. Shri Badshah Gupta: Will the
Mtautl.;sm of Production be pleased to
- H

(a) the places and quantity of salt

annually produced in the Coumtry; and
(b) the restrictions. if any, placed

on its movement and distribution?

The Minister of Production (Shri K.
C Reddy): (a) A statement showing
main  salt producing regions, a.nd
the quantities of salt produced there, is
laidonthe'rab.leottheliouse. [See
Appendix VI, annexure No. 33.]

(b) The Government of India have

,not imposed any control on the move-
- ment and distribution of salt except

that priority for railway wagons is
given to salt moved in accordance with
the Zonal Scheme of Distribution, and
importers of salt into Calcutta are re-
quired to keep 10 to 15 per cent. of
their imports in the Government Golahs
at Salkia, to serve as a reserve,

Some of the State Governments,
however, exercise control over the
movement and distribution of salt with-
in their respective jurisdictions,
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Parna ALR. Starion Patna station of A.LR. during the
financial years 1948-49 to 1951-52

274 Shri C. N. P, Shlla. Will the wasi—

Minister of Information Broad- — - S s
casiing be pleased to state Year Rs.

(a) the amount spent over the P:;Lnn 1948-49 491,011
station of the A.IR in 1949, 1950, 1949-50 5,347,187
1951 and 1952; and 1850-51 521,758

1951-52 4, a1 500

(b) the amount spent for English
and Hindi language broadcasts
separately for these years?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
recurring expenditure incurred

(b) It is extremely difficujt I.o calcu-
late separately the exact expense on
English and Hindi broadcasts as they
are not carried out by independent
sections. On the whole the expense on
English is very much less.
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HOUSE OF THE PEOPLE
Thursday, 26th June, 1952

-

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

9-29 aM.
GENERAL BUDGET—DEMANDS FOR
- GRANTS

Mr. Speaker: Order, order. We
shall now proceed with the discussion
of the demands for grants to the Minis-
try of States. Demands are
Nos. 81, 82, 83, 84, 85, 86, 87, B8, and
126. The agreed cut motions are—
I shall ask the Hon. Members at the
end if anyone has to add to the list.

Demanp No. 81—MINISTRY OF STATES

* Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 7,31,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the .
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953, in
respect of ‘Ministry of States'.”

DeEmaNp No. 82—PRrivy PURSES
ALLOWANCES OF INDIAN RULERS
-

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 1,31,000 be granted to the
President, out of the Consolidated
Fund of India to complet: the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1933, In

90 PSD
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respect of ‘Privy Purses and Allow-
ances of Indian Rulers'."

DemanNp No. 83—KuTcH
Mr, Speaker: Motion is:

“That a sum not ext‘eedint
Rs. 64,77, 000 be granted to
Presment out of the Consolldated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1933, 1n
respect of ‘Kutch'” -

Demanp No. 84—BILASPUR

Mr. Speaker: Motion is:
“That a sum not exceeding
Rs, 9,65,000 be granted to the

President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1938, in
respect of 'Bilaspur’.”

Demanp No. 85—MANIPUR
Mr. Speaker: Motion is:

“That a° sum not exceeding
Rs. 30.89,000 be granted to the
President, out of the Consolidated
Fund of India to completo the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953, in
respect of ‘Manipur’”

DeEMaND No. 86—TRIPURA
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 73,890,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953, in
respect of ‘Tripura’.”
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DEMAND No, 87—RELATIONS WITH STATES
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 39,52,000 be granted to the
President, out of the Consolidated
Fund of Indla to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953, in
respect of ‘Relations with Siates’.”

DEMAND No. 88—MISCELLANEOUS EXPEN-
DI‘I"URE\UN'DER THE MINISTRY OF STATES

Mr. Speaker: Motion is: -

“That & sum not exceeding
Rs. 54,66,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953, in
respect of ‘Miscellaneous Expendi-
ture under the Ministry of States".”

DeEMAND No. 126—CapPiTAL OUTLAY OF
THE MINISTRY OF STATES

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 2,14,03,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the vear end-
ing the 31st dsy of March, 1953, in
respect of ‘Capital Outlay of the
Ministry of States'.”

Shri U. M. Trivedi (Chittor): May [
ask one question, Sir? About Demand
No. 87 printed at Page 992, *vhy no
budget estimates have been shown

against the head Central Armed
Police......
Mr. Speaker: I do not know, but

he may raise the points during the
course of the discussion. The hon.
Minister will reply. I do not know
the details.

Shri U. M. Trivedi: On a point of
information, Sir.

Mr. Speaker: He may raise the
point during the course of the discus-
slon. The agreed cut moticns may
now be moved.

Formation of linguistic provinces
Shri M. 8. Gurupadaswamy Mysore):
I beg to move:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100.”
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Disintegration of Hyderabad State

Shrl Madhao Reddi (Adilabad): I
beg to move:

“That the demand under the
head ‘Ministry of States' be reduced
by Rs. 100.”

Appointment of Advisors in B Stules- I

Shri Damodara Menon (Kozhlkode)
I beg to move:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100.”

Scheduled Castes in B and C States

Shri P. N. Rajabhoj (Sholapur—
Reserved—Sch. Castes): 1 beg to-
move:

“That the demand under the

head ‘Ministry of States’ be reduced
by Rs. 100.”

Policy re: Kashmir and Hyderabad

Shri V. G. Deshpande (Guna): I beg
to move:

“That the demand under the
head 'M:mstrmr of States’ be reduced
by Rs. 100.”

Privy purses and allowances of Indian
rilers
Shri Velayudhan (Qutlon cum

Mavelikkara—Reserved—Sch, Castes):
I beg to move:

“That the demand under the
head ‘Ministry of States' be reduced
by Rs. 100.”

Allowances of Ruler of Hyderabad

Shrl Waghmare (Parbhani): 1T beg
to move:
“That the demand under the

head 'Mm:stry of States' be reduced
by Rs. 100.”

Sanjukta Maharashtra as
province

Shri 8. B. More (Sholapur): I beg to
move:

"That the demand wunder the
head ‘Ministry of States’ be reduced
by Rs. 100.”

University in Pepsu
Shri Ajit Singh (Kapurthala-
Bhatinda—Reserved—Sch, Castes): I
beg to move:
“That the demand wunder the

head ‘Mlnmtry of States’ be reduced
by Rs. 100

linguistic
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Separate flag for Kashmir

Shri N. C. Chatterjee (Hooghly): I
beg to move:

“That the demand wunrder the
head ‘Ministry of States' be reduced
by Rs. 100,

Disintegration of Hyderabad State
Shri Sivamurthi Swami (Kushtagi):
1 beg to move:

“That the demand under the
head Mmlstry of States’ be reduced
by Rs. 100.”

Nizam of Hyderabad
Shri V. G. Deshpande: 1

move:

“That the demand under the
head ‘Ministry of States' be reduced
by Rs. 100.”

Withdrawal of

beg to

Kashmir issue from
(0]

Shri V. G. Deshpande: 1 beg to

move:

“That the demand wunder the
head ‘Mmlstry of States’ be reduced
by Rs.

Development of Manipur State

Shri Rishang Keishing (Quter
Mampurh—Reserved—*-Sch Tribes): I
beg to move:

“That the demand
head ‘Manipur’ be
Rs. 100."

Administration in Tripura

. Shri Biren Dutt (Tripura West): 1
beg to move:

“That the demand wunder the
head ‘Tripura’ be reduced by
Rs. 101,000."

Plebiscite in Kashmir
Shri A. K. Gopalan (Cannanore): I
beg to move:

“That the demand under the
head ‘Relations with States’ be
. reduced by Rs. 100.”

Ministry of States

Shri Nesamony (Nagercoil): I beg
to move:

“That the demand under the
head ‘Miscellaneous Expenditure
under the Ministry of States’ be
reduced by Rs. 100.”

Mr. Speaker: If there are any other
cut motions which hon. Meimnbers want

under ~ the
reduced by

26 JUNE 1852

Demands for Grants 2626

to move they may intimate to me and
then do so.

Constituent Assembly of Jammu cnd

Kashmir
Shri V. G. Deshpande: I beg to
move;
“That the demand wunder the

head Mlmstr_v of States’ be reduced
by Rs. 100.”

Application of Constitution to Kashmir

Shri V. G. Deshpande: I beg to
move:

“That the demand under the
head 'Mlmstry of States’ be reduced
by Rs. 100.”

General Policy

S8hri Anandchand (Bilaspur): I beg
to move:

“That the demand wunder the
head Mlmst.ry of States’ be reduced
by Rs. 100.

Linguistic Provinces
Shri P, N. Rajabhoj: 1 beg to move:

“That the demand under the
lﬁeacll‘s Mlmstry of States’ be reduced
y

Custom duty in Hyderabad State
Shri Waghmare: I beg to move:

“That the demapd under the
hiead ‘Ministry of States’ be reduced
by Rs. 100.”

Mr. Speaker: So, these are the
demands and the cut motions to be
discussed now. Cut motions may
be deemed to have been placed before
the House. But there is one point
which I would like to make quite clear
to hon. Members. The cut motions
numbering 223, 1014, 127, and 1176
raise the question of the formation of
linguistic provinces.  Hon. Members
will note that 7Tth July 1952 is the date
fixed for private resolutions, and the
very first resolution which is bound to
come before the House reads as
follows:

“Thig House is of the opinion
that immediate steps should be
taken to redistribute the States
on a linguistic basis, and the
boundaries of the existing States
be readjusted accordingly.”

So, this question of linguistic provinces
will come in for discussion on that
day, and I think the wvarious points
raised in the cut motions for discussion
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[Mr. Speaker]

would be covered then. That is what
prima facie appears to me. Therefore
there should not be any discussion on
that issue just at present, because
according to the rules of procedure,
we should not anticipate the debate at
present. Whenever there is any mat-
ter which is coming beiore the House
at a later date, and a debale is going
to be raised on that particular matter
later, to raise any question of dcbale
at an earlier date is technically known
as anticipating a debate. The whole
idea behind it is that the debate should
-not be multiplied twice over. Inci-
dentally, from the point of view of
hon. Members, whose number is un-
duly large today, expressing a desire
to speak, it would save tiine also for
their other points which they would
like to make in the course of the dis-
cussion. Therefore, excepting for
this, all the motions are open for dis-
cussion on all other points.

Shrl 8. S. More: I want to ralse a
point of procedure and the significance
of the cut motion; supposing my cut
motion is passed, it will be a sort of
censure on the Government, but if
the resolution is passed, it is cnly a
pious detlaration by the Huse, which
will not be binding on tne Govern-
ment.

Mr. Speaker: Perhaps. it is theoreti-
cally so. The hon. Member who
raised this question is right, but there
is no chance of his cut motion being
passed. Why suppose something which
is not going to happen, and then pro-
ceed further with that? Let us have the
realities before us. Apart from that, that
is not the point. The point is, should
this House discuss the samne subject
in the same session twice cver and
take up the time? That is the ques-
tion before us, because every discus-
sion and every sitting means cnst to
the taxpayer. The hon. Members
will kindly remember that point. For
other reasons also, it is very important
that Members must not multiply or
double the JCebates.

Dr, Lanka Susdaram (Visakhapat-
nam): I am in some difficulty, Sir.
We nare discussing the De¢mands for
grants to the States Ministry, The
question of the future of the Hydera-
bad State which will also coine up for
discussion involves redistribution on
a linguistic basis. How dn you pro-
pose to meet that point?

Mr. Speaker: Whatever hon. Mem-
bers want to state about the Hyderabad
State fn particular, it will be per-
fectly competent for them to slate.
But to link on that question with the
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formatibn of linguigtic provinces, is
something different. No doubt, at
places, the line of demarcation will be
very small. But I would press upon
hon. Members with all earnestness
that they need not go into the gues-
tion of linguistic provinces, because it
is to the advantage of this House to
spare the time and also to follow the
regular procedure.

As regards Mr. More's point, I want
to say one thing: A resolution ex-
presses the opinion of the IIouse, and
the Government which is responsible
to this legislature, I do not think, will
flout the opinion expressed by the
House. It is binding on them in a .
sense, though not legally, at least in
all equities and morals.

Shri S. S. More: But it would not
have any legal binding.

Mr. Speaker: I think moral bindings
are more important than legal bindings.
(Interruption). There could be found
various ways of evading the law.
Therefore let us not talic so much of
legal bindings as of moral and equit-
able bindings. Whatever that may
be, I am not going to say anything
further about it.

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha): What
about time-limit, Sir?

Mr, Speaker: That is what I am
going to say.

Shri Satya Narayan Sinha: Half an
hour is already lost.

Mr. Speaker: It is not lost; it is
usefully spent.

Now, I have got a very wunusually
long list and a request has been rnade
to me that I should curtail the time
to 10 minutes. I have no objection
to curtail the time, if the House is
agreeable.

Several Hon. Members: Yes.

Dr. S. P. Mookerjee (Calcutta South-
East): Let us sit in the afternoon.

Mr. Speaker: No, because there is
pressure. I have already exploined
my disinclination about it. If Mem-
bers are really inclined to put lheir
points, I think they can put them
shortly or they can just control the
urge to speak. From day to day we
are sitting; it becomes a difficult
matter......
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An Hon. Member: Parliament is for
speaking.

Mr. Speaker: Yes, Parliament is for
speaking but not for irrelevantly
carrying on. I fix 10 minutes, and I
hope hon. Members will observe that
limit, But if some Member takes
more time, that means the other peo-
ple will be crowded out and their
own parties will suffer. I shall keep
account.

Dr. 8. P. Mookerjee: Uptil now you
have fixed no time. Today we are
discussing a very important question
and the discussion should not be stifled
like this.

Mr. Speaker: Therefore, I was say-
ing that if hon. Members, say of the
Opposition, took more time they might,
but other speakers would be crowded
out. If the Congress Membess want
to take more time, they may, but their
speakers will be crowded out. It is with
a desire to allow a large number of
Members that I am suggesting 10
minutes. Even when !5 minutes
were suggested, hon. Members will
note that some Members from the
Opposition had taken as much as 30
minutes, with the result that one of
their speakers was crowded out. 1
want to be very clear that this should
give Members as good a chance as
possible, That is the only thing. Mr.
Chatterjee,

Shri N. C. Chatterjee: Uptil now
India had placed herself under a self-
denying ordinance with regard to
Kashmir. There was 3 general feel-
ing of reluctance to say anything
which might help Pakistan in its anti-
Indian propaganda. But unfortunate-

*ly, some of the recent speeches of
Sheikh Abdullah as the Chief Minis-
ter of the State of Jammu and
Kashmir compel us to speakx out our
mind; specially the resolutions
passed by the Kashmir Constituent
Assembly compel us 1{o review the
constitutional posilion and both the
Government of India and the House of
the People should address themselves
seriously to the situation which is now
facing us.

Mr. Alan Campbell Johnson has
* said in his book “Mission with Mount-
batten” that when Sheikh Abdullah
was nominated to represent India ut
Lake Success, there was uneasiness in
high quarters because he was known
as a “flamboyant personality”, and
when a flamboyant personality makes
flamboyant speeches, always difficulty
comes into belng. We maintain that
our Government has bungled badly
aver the Kashmir issue. The biggest
bungling was to refer the Kashmir
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problem to the UNO. The big leaders
were afraid and succumbed to the
machinations of the iml:erialists. sup-
posed to be friends of India. The
sooner we get out of the UNO and
withdraw this problem. the beiter for
India and for Kashmir. The second
bungling, was the ‘cease fire' order.
While the valiant Indian Army had
gone into Kashmir and was chasing
the marauders and aggressors who
were helped by Pakistan and the
whole territory was going to be
cleared by our valiant soldiers. this
unfortunate ‘cease flre’ order went.
The result is that Kashmir territory,
which is under the law, under the
Constitution and by ail canons of
morality and justice Indian territory,
one third of it—more than that—is
today occupied by these illegal
trespassers who are still sticking to it
and we are passive spectators and
cannot do anything.

The third bungling to my mind, that
is the most tragic thing which has
happend in Indian histcry—was this
offer of a plebiscite, which should
never have been given. 1 maintain
and I say with all earnestness that
under the law, under the Constitu-
tion, accession to the Dominion of
India under Section 6 of the Govern-
ment of India Act, as amended after the
Indian Independence Act, was final and
irrevocable, and there ought not to
have been any question of plebiscite.
This tragic offer of plebiscite led to
all this result and we are faced today
with a serioug situation. Indian
blood had been shed on the valley
of Kashmir, 150 crores of rupeec of
the Indian taxpayers’ money have
been spent there and mor: will have
to be spent there and yet we are not
out of the woods. Not ounly that, this
is responsible for the wuncrertain
situation and for the pandering to
communalism which the Government
of Kashmir is today doing. Lock at
it. Sheikh Abdullah says: ‘How can
I tolerate any party demanding
fullest accession, fullest integration
to India? How can I face the Kachmir
Muslims?* That Is an astonishing
statement. What about the poor
Hindug of Jammu and Kashmir?
What about the people of Jammu?

pilisaal vae paad§ 1 golF (M2 44
Pawwils Wb Solk uha

[Shri Ghulam Qader (Jammu and
Kashmir): Have you got any proof
to show that there is communalism in
Kashmir?]

Shrli N. C. Chatterjee: I hope I will
go on uninterrupted. My hon. friend
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[Shri N. C. Chatterjee)
will have his turn. We expected na
different stand from Shelkh Abdullah.
He has got to talk like this because
of this offer of plebiscite, which ought
not to have been given. 1 maintain
that the accession is final and irrevoc-
able. Under our Constitution too,

Kashmir is an integral part of India. |

Under Article 1, the Indian Union

consists of a Federation of States, and’

it is a Part '‘B' State. There cannot
be any going back on that. But the
unfortunate thing is that the Consti-
tuent Assembly is doing something
there which is against the spirit of our
Constitution. I know my non. and
learned friend, Dr. Katju, will peint
to me article 370 of the Constitution.
Article 370 is in Part XXI and it
deals with temporary and transitional
provisions in the Constitution.
Article 370 itself says that “For the
purposes of this article, the Govern-
ment of the State means the person
for the time being recognised by the
President ‘as the Maharaja of Jammu
and Kashmir acting on the advice of
the Council of Ministers for the time
being in office under the Maharaja's
Proclamation dated the fifth day of
March 1948 1 have got that Pro-
clamation before me. It was read
out to the Constituent Assembly of
India by the hon. Mr. Gopalaswami
Ayyangar on the 17th October 1848.
That Proclamation signed by the
Maharaja said as follows:

“I hereby ordain as follows:—

(1) My Council of Ministers
shall consist of the Prime Minis-
ter and such other Ministers as
may be appointed on the advice
of the Prime Minister. I have
by Royal Warrant appointed
Sheikh Mohd. Abdullah as the
Prime Minister with effect from
the 1st day of March 1948."

Then, Mr. Gopalaswami Ayyangar
pointed out that the Proclamation
proceeded to set out another sentence
as follows:

“The Prime Minister and other
Ministers would function as a
Cabinet and act on the principle
of joint responsibility.”

I maintain it is absolutely a travesty
of facts to say that they have
achieved a wonderful thing—this
wonderful Constituent Assembly of
EKashmir—by abolishing despotism,
or tyranny or any unconstitutional
rule of a tyrant who was sitting on
the throne as the Maharaja. Imme-
diately thls Proclamation was pro-
mulgated hy the Maharaja and article
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370 of the Constitution came into
operation, the Maharaja of Kashmir
was nothing but a constitutional ruler
just as the other Rajpramukhs are,
and it is absolutely wrong to say that
they are going to remove or liquidate
the Maharaja and a triumphant pro-_.
gress in democracy is being achieved
in that wonderful State of Jammu
and Kag#hmir. Buat what about arti-
cle 3667 I would request my learned
friend Dr. Katju to remember
article 366. It is not in Part XXI
—npot in the chapter dealing with
temporary and transitional provisions.
In clause (21) of article 366 there is
a definition of “Rajpramukn”- it says
as fallows:—

“ ‘Rajpramukh’ means—

(a) in relation to the State
of Hyderabad, the person who for
the time being is recogniscd by
the President as the Nizam of
Hyderabad;

(b) in relation to the State of
Jammu and Kashmir or the State
of Mysore, the person whn for the
time being is recognised by the
President as the Maharaja of that
State;".

Now, this is our Constitution. I
am not for any particular Raja or
Maharaja. 1 am not one of those
who would support any vestige of
feudalism in the Republic of India.
But thig is our Constitution, and the
Constituent Assembly of Janimu snd
Kashmir must recognise the
sovereignty of the Indian Parliament,
the soverelignty of the Indian Re-
public, and that this Constituticn is
the paramount and organic law which
it can not transgress. Here, you place the
Nizam of Hyderabad on the same
footing as the Maharaja of Kashmir
and the Maharaja of Mysore. You
have made all of them constitutional
rulers, constitutional heads, as you
have got other constitutional heads
of States. What right has this
Constituent Assembly tn drive this
kind of wedge in the Constitution ancl
declare by its unilateral action that it
will liquidate the rule of the Maha-
raja? This cannot be, I say with
respect, dealt with by Sheikh Abdullah
or by Pandit Jawaharlal Nehru.
This must be done by bilateral action,
it at all, by the amendment of the
Constitution. Therefore, this must
be done by this Parliament function-
ing as the supreme sovereign
authority. First of all, I yaaintain
that they must recognise the
sovereignty of the Indian Parliament.
They must recognise that the Con-
sitution is the paramount law which
the Constituent Assembly ot Kashmir
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cannot transgress. They cannot in-
fringe its letter, and they cannot
infringe its spirit; they must act
within the framework of the Indian
Constitution. If Sheikh Abdullah
cannot be brought to his senses, if he
stands for a republic within a
republic—have you heard of a republic
~gyithin a republic?—if we allow this
to be done, tomorrow the Constituent
Assembly of Kashmir inay say: "“We
shall cease to be a Part B State.”
They cannot do that, I maintain,
under this Constitution. Day efler
tomorrow they will come and say:
“We shall not accede to India even in
three matters—Defence. Communica-
tions and External Affairs.” I maintain
that that cannot be done. That would
be an outrage on our Constitution.
©nce you allow this Constitution to be
tampered with in that manner, you
will be setting a dangerous precedent.
+ It will have serious repercussions on
the other States and their constitu-
tional position would be affected.
We have got to reflect on this. If
this Parliament or the Prime Minister
+of India, or the Government of India
cannot) induce thea Constituent
Assembly or Sheikh Abdullah to
come to their senses, if they are
determined to say, “We shall be a

public within a republic; we shall

ave a separate flag of our own; we
shall have an elected head as Presi-
dent; we are not going to recognise
article 366 or the other provisions of
the Constitution™. it would mean an
abridgement gf the power of this
Parliament. y this Constitution—I
have not got the time, otherwise I
could read it out to you—there is a
definite legislative abridgement of
the power of this Parliament to
ligujdate the Rulers. There is a
provision that even this Parliament, in
exercise of its legislative powers,
cannot legislate to liquidate the
rulers, nor can any legislature of a
State exercise this power to the
detriment of the guarantees given
by the Covenants or Instruments of
Accession. By certain solemn docu-
ments guarantees and assurances have
been given to the Rulers of Indlan
States, and we will have to implement
those pIr;\clgesé| Will you, as Members
of this Parlidment, allow this Govern-
+nent. with whose  support Sheikh
Abdullah and his Ministry are operat-
ing, to do anything to infringe the
spirit of this Constitution. to do
something against this Constitution?
They cannot do it. But if they cannot
induce the Constituent Assembly to
give up its stand of having a republic
within a republicc of having a
separate flag of its own, and if the
Constituent Assembly is determined
to say, “We shall not fully accede to
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India, and we will not allow the
people of Jammu to have their
legitimate expression " of self-deter-
mination and complete accession to
India”, - then, Sir, I submit that the
representatives of Jammu and Kashmir
should not be allowed to participate
in any discussion or in any voting
in this House excepting in respect of
these three subjects of Defence,
Communications and External Affairs.
What right have they to participste
in our internal affairs? I remember,
in the Irish debates in the British
House of Commons, when Ireland
was acceding under the Home Rule
Bill of Gladstune only in respect of
certain subjects like Defence and
External Affairs, it was made clear
that no Irish Members could sit in
the House and vote on other subjects.
There is an incongruity that should
be faced. I am reading to you a very
thoughtful address by Mr. Kodanda
Rao, a distinguished member of the
Servants of India Society, He has

written:—

“is the Maharaja’s Dogra
administration had its black
spots. the Nizam's  Razakar

Government had blacker spots.
India had to fight to save Kashmir
from outside hostiles, the raiders
and Pakistan. India had to fight
Hyderabad to save it from internal
hostiles, the Nizam and his
Razakars. Indeed, if the Maha-
raja deserved to be deposed, the
Nizam  deserved it infinitely
more. And yet the Maharaja
has been deposed while the Nizam
has been made the Rajpramukh!
While the Government of India
have been chivalrous towards the
hostile Nizam who defied them,
they have been mean towards the
friendly Mgharaja who sought
their protection.”

He is a man who weighs his words.
The language 1is strong. But
maintain it is a fair description of
the position. How will 7ou face the
country and say that you will keep
the Nizam in office as Rajpramukh
under article 366, clause (21), and
tolerate this unilateral action of
Shelkh Abdulla and his Constituent
Assembly to liquidate the hereditary
ruler of Kashmir? You cannot do
it under the Constitution, and it
should not be left to any powerful
personality here. It ought to be-
brought before this Parliament. It
should be discussed by this Parlia-
ment. It ought to be thrashed out.
But if they do not do it. I maintain
that their representatives should not
be allowed to function here In this
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Parliament, discussing and participat-
ing in all votes for grants on every
possible and impossible step relat-
ing to the internal administraticn cf
India. That would be most improper,
and that should not be tolerated.

Lastly I would say that this ﬂui
question cannot be brushed aside.

know Sheikh Abdulla has been
delivering speeches of diverse degrees

of warmth and eloquence to suit
different  occasions. The latest Id
broadcast has ‘toned down  his

previous somewhat indiscreet utter-
ances. We are thankful for it. But
are you going to allow any State lo
have a separate flag of its dwn? 1Is
it not an expression of hostility
towards the Union, towards our flag,
towards our sacred Flag which is the
emblem of India's sovereignty? Are
you going to tolerate that? And
would you allow all other States to
have separate flags of their own?
The Constitution of India says that
there shall be one elected President
and none else who will be the head
of the State. The other constituent
federating units will have nominaied
heads either as Rajpramukh or as
Governor. Nobody else will be the
elected head of India or her consti-
tuent units. Will you allow KXashmir
to go its own way in defiance of the
fundamental scheme of our Jonstitu-
tion, in deflance of the letter of the
Constitution, in deflance of the spirit of
the Constitution? I hope that will not be
allowed to be done. This thing shnuld
be made clear. that it iz not a
question of the liquidation of a
despotic monarchy. It had already
been ligquidated, finally liquidated.
There, is no question that a Tudor
tyranny or B Stuart despotism is
being wiped out by the sagacious
wisdom of somebody in Kashmir. It
has already been done. It is a closed
chapter.

My appeal to the Prime Minister
and to Dr. Katju is: Do not allow this
Constitution to be tamvered with or
whitiled down. Do not ailow these
disruptive forces to operate by saying
tnat *hev will have a ceparate fiag.
or that they will not have parity with
other Part B States, that they will
have their own elected f’resident. It

iz a dangerous innovation. You
should not tolerate that. That would
not be showing true allegiance to
India. What is our predicament?
India hns spent Rs. 150 crores and
more, and Indian blood has been
shed in the valleys of Kashmir. That
has been done. but we do not want
Rhis kind of treatment in return.
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Then, we shall have to say: “In--
gratitude, thy name is Kkashmir.”
That should not be tolerated. That

should be put a stop to. Our Prime
Minister and our Minister of States
should be firm in dealing with this
kind of encroachment, which js an
outrage on our Constitution, which 18
an outrage on the cherished docu-
ment which is the supreme organic
law of the country.

[Mr. DEPUTY-SPEAKER in the Chairj
oft TaT WM H gw S

Wew & a A ®w @wE o fe

‘i o i s e war o

]\ @ B & fam A fiwd.
et a2 gwTe aga Ak ft 7 s s
faax wwe fvd & | ifommie A ag
T sla T § F gt am
Y Fx Y FoE F A K & T N
gwfa  afgen anfgear bt &1 9@
fe sl 0" € R & WA WA-
afra oA wor &% 1 faesd aifear-
Fed geed} 7 qg 9 w7 fm ag earfga
I B ¥ @ 1ol 1 qArae s
graTfaw g, 58 ama & fuig far
forq &zg @ it &F TEd I 9T
ared wEw T A F e e
F odfy swaear #1 oy fR @@l o o
Tl GTEA FTAW &Y A | g A
37 auTH geE) ¥ aga gaw § e
W @nnfas  erfen #Y afgEmEr
YT o g T # 9 F weAt
¥ gomer T HY RIw ¥ aoft
sn:ﬁﬁ' AEH HTEAH FET 1 "X
7@ A g A@ e wfed
fir g7 €221 q A AT AWA FAH @
I OET F AT AW FT AG OHT
awr & f& o e e &
ez g wifgd |\ AT Ay Fawarg
2 fir o 0f 4 o 0T 4 22w A
AT FY AT T FA AR TR
¥ ATEI INH WA B IHT w4
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wfaeg 7 agt qx oY I swT T e
T g Sia fF gw ae ‘v 2w
7 W@y &

Mr. Deputy-Speaker: There is lot
of noise. I am not able to under-
stand why this noise is there. Let
there be no obstruction from the
Galleries. There is too much of

noise. We cannot go on with out
proceedings here.

st qm mm o wied  wg &
HIA FIHTT ®T  ATHIT NFE H@T
f et ag sman AT g 5 g g
W = )t aew yeRT @ s
@A gU T ReH F A9 At
TR FOf # anfgen anfeen &
wew Wt "0’ Ew &Y qw f aw
qg ST AT AR KT FIAT |

g a1 Y F g ¥ FrAwT @A
STEdl § 48 7@ ¢ fF = 0 Y Kew
THT & Tt 9% Y aF FrE fwnig
( reforms ) st =g *F ow
1 AFT G awar § av ¥ S gy
9T LT §, AT ARA § AT WY fp
Ages! a64 Hel 97 Al §, 98 AT aw
a5t 7 fad ™ § | "7 waes faga
A wfrg anfe & & | o wré 9 2w
Fam g MR a9 Har e
ATy oA faE WA WICH I E
i 1 o amiE s g R
Rezg & ot A1 g snf
% AR & T A I & wedr
FT WA AT | Y A AR gw 7 7
Feer g o food ofeaie ¥ ==
agg I TgT AR @ A faEe
w¥e fFa 4 T aga & gume Wl
7 g AT A1 i ¥9 BK B =
AT A A TAGATT wrEa famm Ay
3T &7 T 7g v fF gw I & @l
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FY 71T AT At F AW FY AWEE
g Il X agd AR & AR
T g e fom & & awem ogy
e o fom Tsdi § smad s
wee F1gw fFar g8 eng § ZaT fie
amT ( clection ) & wwE T
T TIT SN, O AT IeHTg G goAT
T a7l & 99ar 4 78 A ¥ 9y
FW F1 HOE FI F fa@mar 1
I faare £ &Y ama FY qar T3
fs feedlt, femme Ry it farg
SRW ¥ Wgi TET WEd $Iw gon aglt
9T FTI9 %1 aga @€ A (maj-
ority ) e 792 § | T FT HT TEY
g 7t Y S et o 6 R
g W FH g fegedl ® wegmEA
g S T F7 TSTmEA I & T
§ oft g 173 @nnfas = ar
ERESESIENELRLIE RIS S SO
&1 Adre fwer 98 agd sser
g 7 @7 | qT: F TE AA &1 fF
gy, g @ @ g A o
R § wgl X el aF  gemay
T FTIH AE GATE AGH AT W
T FT 17 GATL TOHT KT &g Fedr
e ot e g fawe FTaeT
aifgd ow & & s 1 F"Ew
gl wE, agl & I |ga gl
YT 7l & @t § OF 74T A dav ey,
forq #Y aorg § 9T TR FT AL AT
FAT F FT HW FAAT F1 WSTE FT AR
T a5 @% | w6 971 fazara & f gard
4 @1F qAT AT qg AT KT aCH
g A &Y dT ¥ 2w S fw
ot aF ey @me ¥ §fEm
§ 99 FN T AFRFT AEA F17 A
s frw & agl & s B &
CAM



2639 Genzrul Budget—

[ =Y <reT Tawr ]

¥ @ gy § A o R Cdy
g F A A g7 991 ¥ @ &,
feeelt #Y feafq a7 g8 Aot Tromy
wrgar g | et o o @ ow
A A R0-33 O F FA9 7
AT qEAY G | TG TN HE |
& WA afgd @ T A g A&
4t fF 5t Al gad ‘@ < A
groa €Y | OF HRIOA AT, ear
i o ATy Iarg, @’ fegew A
I FT FT WG AT, TATY TR A
A 99 qr M fear AR @9 R )
g Aqr dfeq S@E@® o 4,
st fF rgdr Sg@1 & qra § ST At
T T A ot i A g
§ a1 @ ¥ Amfas W@ 7Q@ §
W A ® g A foedlr w1 0w
“ofy’ @z a1 T TGN I BT
T FTAT FT | qgT A IO T qg
e fear 5 5 @1 & #@W @W
& 9 FATT 9gT MU FH @A g
TS AT G A S A AT AFAR
g3 ag@ o EH AT

& ast weav agar § fe faedr
FesfasTa g4 1 798 ¥, TF T
art 7 aog ¥, ow @re g
T@aT § | Agt 9% A F@ A T gav &
I w1 faw fergem @ & @ afes
fergeam & amge fr s A
a9 &Y 919 agi 7T 4F a0 o A
§ A gam @ A # KR FQ@
WA F FEAFE AT E FHE,
sEFsE AN A o AFTA T
TR gg e o fF ag wwo=e
&Y FHAIX AT T T I HY
fro o 1@t a=x fa qu
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AT I F AT T TGS AT
AT fore &7 aTE FTEq AEW 7 AQH I
fearar 1 g7 yo faeame ¢ fF o x|
TS F AL FOGAT T G AT FE
wHEdT &1 e ad g, oy e
# fipeft sl & WY W @A i A
YT | ag waer Y It a<g ¥ o1 sEv
Feagd amaed A I TR &)
fed g o e & fF s & wig-
a mfae 4, Nt S g W aw
Y arF 7 g g fF ot ol ofr wer ird
FRAGIAT TC I FT AT G I
F1 AHFAH TEEE | T S0 A T S
Y AT 7 FraRy ITAT AT IA HY AT
T 5T dR fegem & o< @ g
afew frgeam & amx av dear
Tg TF g ARWIGET a9 § |

A I g Amen ¥ ae
AT AT TTHTC & AT oW AT wY
e | 7 fF faeeh on ot TR &,
¥ feedt fegmm &t o W
T a9g ¥ UF CHr agfraa Tadr §
fF amre ot ¢ oF Bter @1 WTHST
& o7 form e w #1E M aw g
fFar o awaT a8 47 9 9 ¥ 9
T AfEq FT wwAT § |

# 7 ord T e § i frgeara
FEIA & qALFE a0 9 IQ
& T @ aeE § A faa st
fof o &t 7z @ v fegea Y
§HAT THA 41 954 g, 9g qdY
T F79 7gd & A, A Pfm
wr afgd 1 @ § ag sgm R
T wh%) 9T aE ‘@ ATt #r faen-
Ty aga wrer @ et &1 AW fawar
g F gar Aar feesdt Y F “d
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9@ § AT §, AW AT wWe ®
@i | A1 T A fw FA @R
T8 &9 A1 I a<g § fgwroea &0
fom o & oF WY AR AW AT
gt & ST 39 Y g e ¥ a=wl
g m 7T faewdl & F=ET @
AT IFH FETaAEIE | A A
g fv X A faes Rz 1 @ a@
¥ FEAT FW WA AT TE AW agdr
g o

wmang W & & @ LW A
S FT Fomrs 2 § s guTd ORI
AT T AT & 96 I FT 978 FT
A qga Aeq A FX dEAW 9w fw
qg fRGT q9 e g1 AT I e
gmn st @1 feer @y €= famerd
2 @ g ag ot 7 @ fox o =i
LT g1 e e WA T AT gg A1
TF a9 FLAR AV & TF G907 TF
Famgarr | fre gw o feehl g Y Brma
e qafa & w4 7 femors 20
fog a@ & UIE ATHT FTHI FIAT
FAar &1 yaAT FC @Y g A I firg
a7 wf F, 3@ v . @R d 2
a1 geEe fr S B 9w I

T 979 T oA FH AET SAT ATEAT
g, TF AT T Fawar e 6T F q9
ror &ew wg | frwe ar o
¥z § € 2@ 7 g ol A enfemi
3ga gu e 7 waeA fravaanar |
78 UF qAfaa  waten 4t AT S
aga fei ¥ g@ Ay =l o,
ot fir gaTdr FOETT AR FATR AATRY
F qoar wraa qu faw e
T 9@ HT AT FH T & qTEA H @
€ & Wi forw Y Ao ¥ O A *F
¥ A gL, TS W
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M Ear & f A I W owr
T FE J g A0 AT TF FIg
¥ gl g aF Ow & T A\ §
B AEA STH A TF f A W

grm

(English translation of the above
speech.)

Shri Radha Raman (Delhi City):
Today's debate concerns with what
are commonly known as Part
B or Part C States. Many hon.
friends on several occasions in the
past have expressed their views with
regard to these States. The issue
of gradual development of Part B
and Part C States with the ultimate
object of introducing a full-fledged
democratic administrative machinery
in them—as in Part 'A’ States—has
beeh discussed in the Parliament a
number of times. The hon. Members
of the Provisional Parliament, hold-
ing the wishes of the people of these
States as legitimate and natural, had
decided to make provisions in the
Constitution for a democratic ad-
ministrative machinery in the States
where it did not exist wuptil then.
We feel grateful to all such hon.
friends who recognised this mnatural
urge and supported us and because
of whose support these states have
also been granted a democratic
administrative set up. We should
not. however, be oblivious of a few
shortcomings in the democratic
abdministrative structure of these
States from which popular Govern-
ments generally do not suffer. I
trust and hope that with the passing
aof time, as these states consolidate
their position more and more, their
administration shall be run on more
democratic lines and ultimately
their position will become analogous
to that of Part A States.

Mr. Depuiy-Speaker: There is lot
of noise. I am not able to under-
stand why this noise is there. Let
there be no obstruction from the
Galleries. There is too much of
noise. We cannot go on with our
proceedings here.

Shri Radha Raman: So while
expressing gratitude for the Govern-
ment, I hope they will constantly
try to give all necessary encourage-
ment to these States and ultimately
enable these administrations to func-
tlon more and more in conformity to
those of Part ‘A’ States.
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Another matter which I want to
place before the House is that in
some of Part 'C’ States no reforms
that are acceptable to the people of
those States and which they like
and as such want to be introduced,
or which otherwise can be consider-
ed as satislactory, have yet been
granted, 1 am thereby referring Lo
Tripura and Manipur States. The
hon. friends coming from these
States, if they are given an oppor-

. tunity to speak, will place their
views before the House. I, however,
support them  inasmuch as
handicaps and drawbacks still bewng
experienced in these States should
be removed at the earliest. We all
know that quite a large number of
hon. Members of the provisional
Parliament participated in these
discussions. . The consensus  of
opinion was that the grant of
democratic system of Government to
such small States will only add to
their expenditure and consequently
to their difficulties and further in
many respects our own interests
will stand to suffer. But Jduring the
recent elections we witnessed
a wave of enthusiasm prevailing in
all those States where a democratic
administrative machinery has now
been set up. The people there have
returned the Congress to  their
legislatures most enthusiastically. You
Sir, ecan know it wvery easjly that
Congress has a large majority in the
legislatures of Delhi, Himachal
Pradesh and Vindhya Pradesh which
were granted a popular system of
Government only very recently. The
one reason for that is the people
there fervently desired the same
system of Government should have
been introduced in their respective
territories as has been introduced in
other States. It was a natural urge
the fulfilment of which vielded
wholesome results. I, therefore,
submit that this House and our
Government must evolve a system of
Government for States like Tripura
and Manipur, which are so far
without a democratic administrative
set-up, so that the aspirations of the
people there may be satisfied and
fresh enthusiasm necessary to give
them the strength to shoulder the
responsibilities of administration may
be created and they also may march
forward along the path of the seivice
of the masses. 1 feel confident that
this House and our Government will
give due consideration to this issue
and the States which are deprived of
a popular Government. will be granted
a system of Government that will meet
their wishes.
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Now that we are discussing the
problems of Part C States, I want {o
say a few things with special reference
to Delhi. It is a small State having
a population of 20 to 22 lakhs of
persons. It is our Capital tuo. 8Six
months before there was no ditterence
betweén Delhi and other such States
now known as Part ‘C’ States. An
agitation was started, the public
raised their voice which made itself

‘somewhat heard throughout India.

Our Government also gave some
thought to it and, in particular our
leader Pandit Jawaharlal Nehru, who
always champions democratic causes
and listeng to all reasonable and just
demands and tries to salisfy them,
paid heed to the public voice and
helped Delhi attain the status of a
Part ‘C’" State with a popular Govern-
ment running its administration. Many
people thought that with the transfer
of power to popular Goverrments in
these States, our work would be
finished and the difficulties of the
people would be over to a very large
extent. I wish to submit that Delhi
being the Capital is a particularly
important city. Anything that nappens
here has its repercussions not only in
India but outside as well. Also there
are people who are constantly on the
watch to seize any opportunity to
start some trouble here whereby they
may weaken this State and ultimately
cause its downfall. Only a few days
back, an issue had come up for dis-
cussion before the House. The hon.
Dr. Katju had replied to that debate.
I feel convinced that had the Congress-
men not participated in that event or
were there no considerations of
Congressmen V8. non-Congressmen
involved in it, not a single person
would have even come to know of it.
That event would have passed the
normal way of other such events.
Only because some Congressmen were
involved the people who are aplways
on the look-out for any opportunity to
bring discredit to Congressmen, took
advantage of this trifle and presented
it in an exaggerated form, not cnly
in India but outside as well. All this
is much regrettable indeed.

I wish our leaders pay more
attention to the fact that Delhi is the
Capital of the country and as such has
a special importance of its own. They
should bear it in mind that any
ordinary happening, that may pass un-
noticed at other places, can assume
great magnitude here in Delhl.

1 may warn the House to brware
of mischievous elements who are
present from one corner of the
country to the other and whose one
alm it is to weaken the Zovarnment
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of the country or to give it a bad
name. They are ever busy in such
nefarious designs and exploit every
opportunity to that end. 1 want to
emphasise that the responsibility of
Part ‘C' States in such imatters
becomes particularly heavy. I fully
trust that our leaders will always
keep an eye on Delhi which also is a
part ‘C' State and will always guard
it against such evil designs. I hope
they will shower a mother's affertion
on it and like a mother protect it
against all calamities, and would help
in solving its difficulties and thus
create conditions favourable for its
growth. I am confldent that our
leaders will continue to help Delhi
State as ever before and that it shall
continue. to make progress.

There are several difficulties ron-
fronting Part ‘B' and Part ‘C' States
at present. On assistance being given
by the Centre and by the hon. Membhers
of this House, these difficulties will be
removed before long and the three
categories of States which we find at
present will be merged into one. The
problems of these three classes of
States, will be solved and having
assumed a similar status. all of our
States will make the couniry very
strong. Nowhere a disparity in the
administrative set-up will then be
found. Part ‘B’ and Part 'C' States
also will then be as efficient in serving
the people as Part 'A’' States are at
present. They will then be no less
popular either.

While expressing my gratitude once
more. I may submit that the
Constitution was amended last time
to meet the wishes of people living
in Part ‘C' States. These were
legitimate wishes for which people
were clamouring since long and which
at last have been honoured by our
leaders. I fully trust that our Govern-
ment will also remove the “ecmaining
causes of dissatisfaction of the people
of these areas and make up the
deficiency existing at present. This
will unify the administrative structure
of the country as a whole.

Shri Punnoose (Alleppey): I had
prepared a fairly long speech for this
occasion, but being under the resiric-
tion of time and also after hearing
the first speech made by the hon.
Member there. I have changed the
content as well as the form of my
speech, I would begin by speaking
on Kashmir. The hon, friend who
spoke first raised the question of the
constitutional issue and said that the
Kashmir Constituent Assembly has
been violating the law of the Indian
Constitution. I am no constitutional
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expert but one thing is very ciear to
my mind; to me the expressed will of
a people is thousand times mure
precious than the biggest rule con-
tained in any constitution. Jiere the
people of Kashmir stand up, for a
cause they meet through their (onsti-
tuent Assembly—properly elected I
believe—and they decide that Lthere
shall be no Maharajn. I ask you
where is the power, where is the
morality, where is the strength, where
is the sanction for you or for any
other power under the sun o go and
tell the people of Kashmir, “No, you
should have a Maharaja”? I entirely
agree with the hon. Member that a
partial treatment was meted out to the
Nizam—for the matter of that the
very kind and soft treatmeni given to
all these Maharajas and Rajpramukhs
is really against the will of the j-eople.
Therefore, what is to be done is not
to obstruct the people of Kashmir on
their way but to accept the principle
immediately, now and here, and pull
out every one of these Rajas and
Maharnias, the Nizam of Hyderabad.
the Rajpramukh of Travancore-
Cochin, They had their days—ask
them to come down.

Well. the hon, Member was asking
a question: Why another republic
inside this Republic? I ask him back:
Can you show an instance in the whole
history of constitutional experiments
where there is a republic which has on
one side a crown. I mean the king of
England, and on the other dozens of
crowns—I mean these Indian Rulers?
Therefore, there are several curious
thines here. (An  Hon. Member:
That is not democracy). Yes, it Is
not democracy. Let us have cent
per cent democracy. We shall not go
and tell the people of Kashmir that
they shall have a Maharaja. We on
this side of the House will stand with
the people of Kashmir through thick
and thin. I know there are clements
goin® nbout working against the
Kashmir people.

Then there is the cuestion of the
flag. The hon. Member seems to be
surprised at seeing a flag in Kashmir.
T will invite him to travel to *he other
Part B States. Go to Mysore where
vou will see a flag fluttering. Come
to Travancore-Cochin, there you will
see another flag fluttering.

The Minister of Home Affairs and
States (Dr, Katju): No.

Shri Punnoose: I inform. Dr. Katju
that there is & flag there with
elephants ete. But these are flags of
the royal families. The only
difference is that the Kashmir flag
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is a flag chosen by the 'people. Well,
our Constitution will all the more be
stronger, healthier and richer it it
reflects the will of the people. There-
fore we stand by the people of
Kashmir and we would call upon the
Congress Ministry, the Central
Government, to accept this position
here and mow. And also, let us not
play with this question of Kashmir in
the U.N.O. The expressed will of the
people is there. The Constituent
Assembly has said that it accedes to the
Indian Union. Accept it. Where is
the question of negotiation and
mediation when the will of the people
is there? Therefore, accept it and, as
the hon. Member has suggested, take
out the issue from the UN.O.

Then I will call upon the Con S
Government and the interested p:‘rrt?es
here not to bring to bear any influence
on the people of Kashmir to accede in
anything more than the three subjects
Which they already have done. And
if T can make myself audible to the
Kashmir people, Jet me tell them not
to accede anything more because I
come from a State which suffers
bitterly as a result of having acceded
all and sundry to the Indian
Constitution. The hon. Dr, Katju
wants to make us believe that it is all
beautiful, that it is all ideal, and all
successful in the Indian States. T
shall tell him very frankly: The penpls
there feel that 1t is not so heantiful,

80 ideal and so successful h
us to believe. As he wants

What is happening in the States
today? To say that there iz popular
Ministry in our States, or in any of
these States, is a mockery. These
Ministries are filled with the ves-men
of the Centre with the result that the
Ministers never look to the people but
look up to the Centre—they are more

interested in pleasing the people at the
Centre,

An Hon. Member:
PEPSU?

Shri Punnoose: I hold brief f
P no br or

Every congressman during the elec-
tion campaign went about the country
saying: Look here, what is the benefit
of voting for the Communists or the
United Front? Do not vote for any
other party, because we have the
Centre in our hands. Whatever you
may do here, whatever Government
You may set up, whatever party you
may return to power, you people ran
do nothing, because we have got the
Centre in our hands. Is this demo-

What about
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cracy? The other day when I had
occasion to talk to a Minister in
Travancore-Cochin—not of the present
Ministry, but of the previous one—he
told me that he would not be a
member of the next Cabinet, because
there was the threat of a counsellor
being appointed. The Ministers are
‘supposed to be under his tutelage to

- be taught legsons in democracy.

Shri A. M. Thomas (Ernakulam):
The very same Minister consented to
have a Counsellor in his regime.

Shri Punnoose: May be; that is the
inconsistency of the congress leaaers.

The result is that people in the
States are losing their respect for the
Ministers. Moreover the Centre fis
interfering In every thing. The Centre
wants 1.Gs’, and Chief Secretaries to be
appointed from here.

There was a funny instance when
the Chief Secretary—not tha present
one, but the previous incumbent—of
the Travancore-Cochin issued a
circular that no flle shall be sent up to
the Ministers. You know what
happened—the Ministers met and
passed a protest resolution! The only
thing they could do was to pass a
resolution. Ewverything seems to be in
the hands of these few people who
enjoy the confidence of the Centre.

Then, with regard to the privy
purse, a sum of Rs. 44 crores has been
set apart. What Is it for? For the
meritorious service they have done to
this country? Or are they so poor as
to deserve this dearness allowance? The
other day, we the Kerala Members of
Parliament met the hon. the Finance
Minister in connection with the coir
industry In our State. He listened to
us very carefully and patiently--I am
thankful to him for that. But nothing
has happened. Why are you so
anxious to please the princes? Are
they so poor? They have got enough
of funds; they have got bank balances
and property to the tune of lakhs of
rupees.

Some Hon. Members: Crores.

Shri Punnoose: Crores, I  stand
corrected. Yet, in the mname of
integration nearly Rs. 4} crores has
been taken away from our income.
When people go to the Ministers in the
States, pointing out that they "have
returned them, they reply: Look
here, we have absolutely no money;
you know everything has gone to the
Centre.” When we bring complaints
to the notice of the Central Ministers,
they turn back and say: “Why, you
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have got your fellows there” There-

fore, as a spokesman of the party to

which I belong, I call upon the

Congress Government to stop this

gﬂivy purse, by amending the Consti-
on.

Babu Ramnarayan BSingh (Hazari-
bagh West): What about the high
salaried posts?

Shri Punnoose: All that can be done
afterwards.

Then there is the question of Part C
States. I have not got enough time to
go into this question in details.
These Part C States cannot maintain
themselves. They are numerically
small, but they have to maintain the
big paraphernalia, with retiring rooms
for the fossils who come onut of the
bureaucracy. The only alternative is
the disintegration of these States
immediately and their re-integration
into linguistic states.

Shri C. R, Iyyunnl (Trichur): In
the first place, may I thank you for the
opportunity that you have given me
to express my views. Secondly, I
would like to say that the order
passed by the President of the
Republic that there should be a
Counsellor for each of the Part B
States is justifled.

I come from a State which was one
of the best governed States in the whole
of India *namely Cochin. I
say that deliberately. In the
matter of education, we are at the
top. In the maiter of medical relief,
we can compete ‘with any other
State in the whole of India. 1ln the
matter of panchayats, we have
panchauats all over the State. In the
matter of means of communications we
are equal to any State in the whole
of India.

We have been integrated with the
neighbouring State of Travancore.
But what is the position? Our povition
has considerably deteriorated after the
integration. At the time when the
integration took place., there was
hardly any opportunity for the people
of Cochin to exnress their views:
even if they had expressed their
views, I am sure the Centre would
not have accepted it. It was wunder
such circumstances that we had to
integrate with our neighbouring Stale
of Travancore.

What was the condition of Travan-
core at that time? The administration
of Travancore could not come any-
where near that of Cochin. I know
there is corruption in all places; but
corruption generally stops at the lower
rung of the ladder of officialdom. But
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in our neighbouring State of Travan-
core, of which we now form part,
corruption prevailed not only in the
lower ranks, but pervaded the upper
ranks also. It is now nearly two and
a half to three years since the
integration took place; but integration
of services has not yet been completed.
If there is a Ministry of six. Cochin
will have only two seats on it; if
there Is a Ministry of four, Cochin's
share would be only one. The salary
of the officers in Travancore is miuch
more than the salary of the officers in
Nothing has been done to
integrate the two services into one. I
am receiving several complaints from
officers in Cochin. The ultimate
authority to decide this matter is the
President of the Republic wunder
Artcitde 371 of the Constitution which
reads:

“Notwithstanding anything in
this Constitution, during a period
of ten years from the commence-
ment thereof, or during such
longer or shorter period as
Parliament may by law provide
in respect of any State, the
Government of every State
specified in Part B of the First
Schedule shall be under the
general control of, and comply
with such particular directions,
if any as may from time to time
be given by, the President:

Provided that the President
may by order direct that the
provisions of this article shall not
apply to any State specified in
the order.”

I am perfectly conscious that the
President has exempted Mysore frum
the provisions of this article. What
{s the reason? The reason is that
there is no chance there for shcwing
discrimination between man and
man. But in Travancore-Cochin we
ave the weaker and minor partner
and the Travancore pecple are
trampling us under their foot. To
whom can we go? We can =0 only
to the Centre or to the President.
They have done us an injustice. For,
what exactly is the power of the
Counsellor that is going to be
appointed by the Centre? The Coun-
sellor will be there. as an observer
sent from the Centre. to see what
things are taking place. He is not to
interfere with the administratinn. He
can only give advice to the Ministers
concerned, and if they do not listen

he makes a report to the Centre
which will dispose of the matter
properly. In Cochin we have had a

Legislative Assembly for twenty-seven
years and in Travancore they have
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had it for about the same period. In
spite of that were they able to bring
in that amount of administrative
capacity that is to be expected? They
have not been able to do it.

There is one other matter to which
1 would refer, and that is with regard
to the procurement of paddy last
Year. You will be pleased to hear
that in Cochin the area brought under
cultivation of rice is about 2 lakh
and odd acres of land, whereas in
Travancore it is 6 and odd lakh
acres of land. While the paddy that
was procured from Cochin was 24
lakhs of parahs, in ‘Travancore it
was only 21 lakhs. Can there be a
better illustration to show that we
have not been properly treated and
that discrimination is shown.

Justice is not meted out to us and
therefore we have a right to say that
unless the Centre or the President of
the Republic comes to our rescue, there
is hardly any chance for us to get on.
1 would even go to the extent of
saying that if the situation continues
like that ‘and we have no chance to
get on, we would even welcome
disintegration. We will be perfectly
satisfied with that.

With regard to other matters which
are taking place in Travancore 1 do
not wish to say more berause the
Ministers are my friends. I could
have said more, but I do not want
to say. If there is absolute neressity
for the appointment of a Counsellor in
Travancore-Cochin 1 would =<ay that
there would be greater necessity for
the same so far as other States are
concerned because they are politically
less developed than the State of
Travancore-Cochin. There was a
time when the Cochin administration
was considered to be the bast, and
that fastidious Vieceroy., Lord Curzon,
said that if there was one State in
the whole of India which was
entitled to be ralled a model State it
was Cochin. The position of such a
State has deteriorated, and I therefore
beg to submit that the appointment of
2 Counsellor in States where dis-
erimination is shown between man
and man, because of parochial and
other interests, Is absolutely necessary.

That is all that I wish to say.

ot qvw dydt ;. e fed
efree |TgT, v T & i & we W
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T Yoy X Wy faame oy ¥
ga g, & Gl awwa § e 2w
fafreft A1 arfelt & at d 58 7% )
7g T e frar omn € v 2w
fafredt & fergeamt Pt & wa
1 7€ g Y o feam 1 F ww @
TE9 /T a3 wwgar fF wgh aw q®
T wE &, e fegeart famt &
qe § @9 fafaedy #Y g ag
@fr @ & 5 femmrt Fomeal &
FarA X g fafaedy st woff 7
S £ 9% | F IO ¥ IT
AT F A 7 f & @ Fg §
ofow q@® (Police action) &
T gETAR F S ¥ g aaw fwar
o a1 i gaararz ¥ frera Fv dEet
gaTa & sare f $3 | 9 W
I FZAZ A q, A IR g
TR F i ST SR A qarfod F@
guwgm a1 fF AT & feew w1
daer AT fam w7 daeT  FETER
F A wW AT T §9E
3% 9| EETAE ¥ A 4 A7 SRi-
7t Y wgr av ff gz #1 fvora
T HEOT FTTAR F I W |
weg fafrsy w1 1 ®|w AW
(White Paper) zmar gam i<
framd it wow S fear @ik
fora #Y far o TR FT qEEw
g & fed fofes osme <fear
(Republic of India) @&
feqr mr ot fam & @mw A W
IEA e

*“I further declare that the
above decision which 1 have taken
after mature consideration in
order to ensure for the people of
Hyderabad the beneflts of an
honourable partnership in a united
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and democratic India, shall, in
view of its far-reaching conse-
quences, be subject to ratification
by the people of this State whose
will as expressed through the
Constituent Assembly of the State
proposed to be constituted shortly
must finally determine the nature
of the relationship between this
State and the Union of India, as
atlscifthe constitution of the State
itse

A Sz fafdt &1 ® =
YU Y AT FAT, I H  ATE A 9T

T g T fF o

“The proclamation makes it
clear that the decision taken by
the Nizam is subject to the con-
firmation of the people whose will,
as expressed through the Constie
tuent Assembly of the State, must
finally determine the nature of
the State's relationship with the
Centre as also the constMution of
the State itself.” And

“The Government of India
have repeatedly declared that the
politieal future of the State and its
relationship with India are mat-
ters to be decided by the people
of the State.”

fee 9 & arx S S AFT TEET
T, 4% &Y fRIETE ¥ T A9e §Y
et (Centre) & oA gq
¥ foar | fxTEe & dog S &y
wiedere  w¥raer (Constituent
Assembly) & amwx  fF,
aifie  (Nominate) frar famgi
3 gEwae #Y fremm &1 baer fiea
ot = fafady amar 7 awdr
fs gn 7 @ gxvans 7 feora W
faeT drvEe A X o famr
S oY agT & §19g TATGR qgT AW 4,
gRiR dawr  fear av @7 AR e
qr ff fre @ A 2w F
wifwe frgr o | 31 g, T EH & 8
90 PSD
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waes frgren o fs 1@ daer &z
TAR & S 4, agi & sy 7 f,
a g A wE g

W & a7 AR & v Aot §
T A1) 9 wrfaas e (Fi-
nancial integration) ¥ s
# ETATE FT T FAT §1 THAA AT,
oY STt 3@ W TFTES (excise),
Y ok & g ¥ oY, 9w
I EE E3TA ¥ Wl <7 w 3T w7
A gar, grotfe AFT w awdaw fad
R OFAT ® qFEE gar S
I A FAT F A gEdeA
( subvention ) fimar §, ¥®
& wfaers gz W o
R v fGw Y sraeY sfaas
HUT ¥ 985 TF FOT BT O, I WY
a9 & 41X 9T ¥a@ § FAT ]y
oTE 4T § FAT o ST faar v, —
7w SraR ¥ wwawa e (figure)
az 7Y &, e ag ¥ wAT K
FETE |

A ag @ @ RTER F AR A
arg A WY GiiFe (agreement)
fear T Qg gTCETR & W AE
frar T xg qifnie €z s Eaw
fafre ¥ dgam| g A
¥ da i ¢ fr = it
gaawrg & st & frar mar @t fa
forg a5 wreAe Qe fear
Iq qFT EETATE FT GHAT BT AR
A7 Fga 7 9, ETERE F gEAT
faaE & Wi ¥ g9 W g oY
g fod & o9 ¥ 9 TR WEAT
s wrEAAe AT & @I 7 A@Y
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[ v Tt ]
ddfrie g semr farwad (revise)
fra v 3T dacra M ST T e
sa s g ag feerw ( discuss)

fapay ST BT wFEL A gEE

o

@ ¥ 1% AR ¥ FE At §
&g d ¥ it ool g d G
fipar fe et gfrafedt #1 &=
¥ aem W o # ag N &
fr g & aX W gTTER & O ¥
quT A€} T &Y do A g | RE
fra A @z FrReT d91 g §
W T AR A A9 Tqw @A E |
gzare & wt Sl 4, Jewdar gfH-
afgd ¥ ¥z (Senate) A
#x =t gfmw  (unions)
7 ag fears  (demand) far f
7g weer qa  fe  forw A g
# o (Assembly) &
T 9g A qgt 0T 1 e g &
qg et wgar A fw swnfan
gfrafedr #Y a7 %1 SfFT ww A
FAETTAE & S ¥ afedeq (sen-
timents) # @ W\ & ag
feedt  oeifafomm ar aic fedft
whfafew ( imperialism )
# arq A wgar, & g W A
1 oY T o e it agt fe A
am fady, A1d TG G99 AT W AG
£ NFFad ¢ oy § ) e
fRCir garae ® Y ddizgr (atti-
tude) wr § 3w ® ¥ fredlt
sefifaafory  ®g aY o 7 g

fisr Yo &Y T &ifad | &x2-
AT R 2T FHEC H TAEZ  (ap-
point) frar T | RIS 78 §

26 JUNE 1952

Demands for Grants 255 6

fis gaTrame & @vr oA wfae TR &)
T w1 g g
(sound )7& & | AgT ¥ w0 7 FHAT
figan man, dged Qdvree (exemp-
tion) wiT ST A e T
f& dge w1 dwreee fiwar oma 1 agt
sRecad § | weow g g fv
frare @z ¥ o wifes @ &
3r §, daTEmE A g A
TS &F T & gra 7 W | 2w ffrsy
¥ g W | R fafedr 7w e,
fee &= a% av foderd &Y qu
fear, frm ax a% oo 99«7 omaw
e 2em fafaerd S ge dm are
& g=< fgm | § @ Tt ) aede
H &1 ST A1gat | 3w\ AT
w1 ¢ e (law and order)
& aX § 3B FgAT AT § | q@
& aX ¥ € 7O gl agw Jorf wE |
wzq fafret 7 st fo)e F ag 7
ferarT B g 3 ASTAT F v T fFaT)
gq @1 =@ & @ (peace)
g, W e a A g A AW
# qHT ® 1T AT AZ TG AL FIH
oy fod tZzw fafaedt 7 foar | @7
€ ®) 77 forar sra e oy 7 dsmar
¥ sma ww fear, 3§ F o oWy
wrgrEr gf afe faw an & 2@t o
wgw e mar Ay fedr Algeae
geaT & fod we Y am & 8y
gt | oy # gfegw gftee (Indian
Union) &,  deamfar wifa-
A% (adjoining provinces)
¥, W R ¥, dgT ¥, fage ¥
W gfew o 7 agr Woft IR Fav
farar 7 ®vE o FT 3R for 3N 7 w Femy
£ | G WA § ggad BT et )
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T 7 wfedr W@, § 2w
faft ox ag g s argen g
fir 3w #t mifeesit 25 <@ & v wqfree
& (Communist terror) #r
TFEeT F132T 7T ( counter ter-
ror) ¥ farar W | R Fgfaer #y
H FATE A 0H &Y T qew
U | €2 TadAe A ghe ag qifedt
@R qvom aw & wegfre §
T fod 37 e F79), e & g worae
a7 vgfel MY wud, o
faersgY o | T arfeet FT Adtor
Frgen ? e wfaer aré T ey
g, *iaw I dom frn fo gw A
Jemar & 4§z e (Peasant
Revolt) fem, ¥=w @, frsid
foitz firar, gfes e sfferdy &
IR & famre e fvan ) ag #8 9
a arhr gt & svar 2 @R S
FETATT & SN F) rEr g T
# JSAT & AT § A ara S e
g fo st domar & at | o e
AT E | AR AHE 7 6 5 ¥ 0y
A qed F AE ad fe,
a7 Y Fae 7w fawz & ¥ §, o= o
# qFIe & B G FA0T T, ST
FEMATA A FV G AT AG gEAG AT
sfaei & fod #1f o &Y ama At
g | Fgfaee ARl A4 3TE F IAH F
g Rk ¥ Qo frar ar fe gw A
giaare A9 w= 2 | 3 s A
@E | g ® A 3 ) Al A e
ng@fﬁwmg,m@m
FM, I AR A1 Tw oW,
HR raeer FAT AU F T WA F
agl @ ar g9 Qe A {9,
qg ¥ FL A2 a1 | AT 3« T 4
& fs wfe Sm oo o g
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FFC A F A §, o1 Y T2 A FA
& T H T ¥ wra wg qwa g, F It
TE & 9mar § 5 30 st
(constituency) & &g o
FfE & @@ g @ &, AT w@
& . qarfew #1 foe frer o
g | 9 g T ST A I agS
FTQRE, G IT T N, T A
gret, ¥ agt ¢ 39w &9 age fear
AT | O qTTH AT 29 aqH FQ
T s i FQ g e oW
we IFgF AN Jom Rm e,
W qEwt avi ¥ SeHeT (state-
ments) &, f& wafee I g,
Tl g ¥ s aEt O g
A dar qd §, A< g SWN By AT
TEATE | I & Fgr amar § fiy drgew
mie (Peoples Government)
¥ foq ww= wrfed | A & ar wwE
areT 30 AT o F 4, 3w ¥ faan
ot § AT EY Y, ar gk feA gfew
ot &, awT & 4 zar £ f gfew
agr T w<T € | 9few ag Fwedt @
fis feom |alt & 2 &, feem weg-
Prect o1 w19 X @ § | 98 I8 TEY TR
v fie W gad A 3w wgfaed
Fag T @ET § I KT FAE
ag &< A § . gfew gak f A
g war wordt & fr few few 7 fa,
s am w1 &1 fsga (detain)
s femrarar g domar  f w4
Fifeezet 4 & ¥ R Ay
fgage 4, W H P A d gz M,
frgia ot W= famr @ wgfRY
& woa & v faar ar | 9fF a9
ATEHTHATE T 9, AT { §IAT wiE A
4t f a9 I ¥ Wi FTEFT | oOF
e ot @ fe 39 ol feda adf
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[ = mmw g8t ] ,
et mar, ofsw = & fead ¥ &%,
g 25w (super tax)

FFEITRGEIAT A # F@rEFAr
g fo st s wfaeid @ E
ST fem @ gfem 4 ¥3 wW f
I FAL AT B: gAR Iegia o
sl 4 #E W @ QAT
(general amnesty) & w&e
FT IBTAT | A WH qR | §B FgO0
TG, qg AT AN F TR T HHST
g

# aY vgm fF gpea w1 JeTT °
it g wd) fred @ | agt o
1 gfow @Y, 3w sm f wgfre
Swet A gea FFT 9RAE | SARY
THT FTEFEE ANTA ST & 9%
W Y ST £ | 9T aF A feee
&1 39 famarg | A8 ST a4 A I
F! FHIE F AT AE | I T®
#9 gg wWwA w@h 5 fram -
frei aq e st @I qaas 9
feamil 7 o9 a9 T ¥ ¥
T 3y Y gfamre AE faed A )
afax, & TR g ¥ THEA AT §
fe g dxTaT w1 wwer  gxqanfaal
q¥ & @rr fear mar dar oY e gz
IZF FO T § T v

translation of the above

speech.)

Shri Madhao Reddi: Sir, before
expressing my views about cut
motion No. 401, I would like
comment on the policy of the States
Ministry. It is often claimed that the
States Ministry has solved the problem
of the Indiap States very creditably.
I do not like to enter intc the con-
:roversy ai to }?ow far it is correct
0 say so, but the policy of the States
Ministry towards the Indinn States has
always been to impose th: desires and

(English
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decisions of the States Ministry on
the people of the Indian States.

I come from Hyderabad and I am
referring to Hyderabad alone. After
the police action, a promise was
made to the people of Hyderabad that
the future of the State would be left
to the people themselves ta deride
When the hon. Prime Minister had
visited Hyderabad he had addressed a
meeting of flve lakhs of p-ople and
told them that the future of
Hyderabad and the Nizam would be
decided by the people of Hyderabad
themselves. The late Sardar Patel also
had said the same thing when he had
come to Hyderabad. The States
Ministry issued a White Paper and
the Nizam issued a Farmun, on the
basis of which Hyderabad was said to
have permanently acceded to India.

It sald:
“I further declare that the
above decision which I have

taken after mature consideration
in order to ensure for the people
wof Hyderabad the benefits of an
honourable partnership in a unit-
ed and democratic India shall, in
view of its far-reaching consequen-
ces, be subject to ratification by the
people of this State whose will
as expressed through the Consti-
tuent Assembly of the State
proposed to be constituted shortly
must finally determine the nature
of the relationship between this
State and the Union of India, as
also the Constitution of the State
itself.”

The White Paper issued by this
States Ministry clearly stated that:
“The Proclamation makes it
clear that the decision taken by
the Nizam is subject to the con-
firmation of the people whose will,
as expressed through the Consti-
tuent Assembly of, the State,
must finally determire the nature
of the State's relationship with
the Centre as also the constitution
of the State itself.” And
“The Government of India
have repeatedly declared that the
Folltlcal future of the State and
ts relationship with Tndia are
matters to be decided by the
people of the State.”

As time passed, the Centre gradually
took the Hyderabad problem into its
own hands. Sixteen persons {from
Hyderabad were nominated to the
Constituent Assembly. The States
Ministry might very well claim that
they left the future of Hyderabad to
be decided by the people of Hyderabad
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and that the sixteen persons who
had come here decided and agreed
that Hyderabad should be included in
Part B States. If it is taken tuv mean
that this decision was made by the
people or the masses of Hyderabad,
then, of course, the States Ministry is

right,

After that, the State suttered in
many respects, especially in the mat-
ter of flnancial integration in which
Hyderabad suffered a loss of Rs. 10
crores because its income from Ex-
cise, Railway, Income Tax etc., was
stopped by this integration. Mpysore
suffered a loss of about Rs. 2 crores,
but it gets a subvention of almost the
same amount. On the other hand, a
large state like Hyderabad whose
income prior to financial integration
was Rs. 10 crores, has been given a
subvention of only Rs. 1 crore 25 lakhs
or Rs. 1 crore and 30 lakhs. I do
not remember the exact figure but it
is less than Rs. 14 crores in any case.

The agreement which was made
was not made with the people of
MHyderabad. It was between the
State and the States Ministry. We
are not prepared to accept the plea
that that agreement was made with
the people of Hyderabad, because at
the time of the financial agreement
the control of the government of
Hyderabad was in your hands &and
not in the hands of the people of
Hyderabad. Therefore, I would request
you Sir, to revise the agreement
relating to financial integration. It
should be fully discussed in the
Hyderabad Assembly and a new
agreement should be entered into.

The Centre has also decided to
take over the Osmania University. It
would not be out of place to say here
that in that matter also the people of
Hyderabad have not been consulted.
The Counsellor appointed in Hydera-
bad is authorised to deal with this
matter. Many people of Hyderabad,
including the Senate of the Osmania
University and a number of unions
have demanded that this matter should
be placed before and discussed by the
Hyderabad Assembly. Not that I do
not want you to take over the Univer-
sity. ‘But the sentiments of the penple
of Hyderabad should at least be taken
into account. I do not wan:i to say
anything here about the Delhi im-
perialism or any other kind of im-
perialism. Nor do I want to enter
into the Hindi wvs. non-Hindi con-
troversy or the North vs. South con-
troversy or any other controversy.
Still T would not be far wrong if I
characterise the attitude shown towards
Hyderabad as Delhi imperialism.
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Now let us consider the matter of the
Counsellor. A State Counsellor was
appointed in Hyderabad. The reason
given. is that the people of Hyderabad
are not very efficient and its adminis-
tration is not sound. A similar deci-
sion was taken in regard to Mpysore,
but Mysore asked for exemption and
it was decided to grant it exemption.
There is no Counsellor in Mysore.
The administration of Hyderabad re-
mained in your hands, rather in the
States Ministry’s hands, for three or
four years. But how far has the States
Ministry discharged its responsibility
during these three years and to what
extent its actions have been legitimale?
I do not wish to go into retails, but
would like to say something particu-
larly about law and order there.
Telengana has been discussed here
many times. The States Ministry in
its Report clalms that peace has been
established and there arz no dis-
turbances of any kind. The States
Ministry has, of course, succeeded in
doing so, but the way in which this
peace has been established cannot be
a matter of pride for any civilised Go-
vernment. What did the Police which
was sent there from the Indian Union,
from the adjoining provinces of Madhya
Pradesh, Mysore and Bihar, do there?
Let everybody who cares may go and
sea for himself, There is a reign
of terror in Telengana. I accuse the
Government and the States Ministry
of meeting the Communist terror with
Counter terror. Their policy has been
that if Communism is to be ended, the
only way is to resort to oppression
and tyranny. The policy of the State
Government has been to dub all the
village people as Communists and opp-
ress them so that they may be com-
pelled to get the Communists appre-
hended or they may become opposed
to them. What has been the result
of this policy? And what do the Com-
munists say? They have declared
many a time that their revolt in Telen-
gana is a peasan revolt against the
tyranny of the police and the Zamindars.
They might deceive the world in this
manner, but they cannot decceive the
people of Hyderabad. I hail from
Telengana and have some information
about Telengana.

I regret that I had no opportunity of
speaking before this. Even now I
have got only ten minutes. Therefure,
I cannot speak at great length. but
what has happened in Telengana does
no credit to the Government or the
Communists. During the elertion days
the Communists sought votes by dec-
laring that they had surrendered
their arms and given up violence,
and the Kisans were taken in by this
propaganda, They promised that, if
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the Communists did not indulge in
armed attacks on their villages in fu-
ture, they would vote for them and
they did actually vote in their favour.
But the Communists still attack the
villages and create disturbances. I
can say on good authority that bands
of Communists still roam about in my
constituency and reports of atrocities
still pour in from there. They are
realising taxes at wvarious places in
Telengana. Murders and !oot have,
of coursd, stopped now, but people
have to pay the taxes twice. First
the Government realise the taxes,
then the Communists realise them on
their own. In this way, Telengana
iz being crushed under dounle taxa-
tion. 1 have got many statements in
my possession to the effect that
armed communists come into the
villages at night and extort money
from the people. People are forced
to pay. The Communists ask them
to contribute towards the funds of
the People’s Government, and they
are threatened with murder and arsun
in case they do not contribute. Peo-
ple are in this way forced to pay.
The next day the police comes on the
scene. They believe that Kisans
give money to the Communists will-
ingly and thus support them. They
do not realise that people are forced
to pay because of the terror and fear
spread by the Communists. The
police on arrival investigates as to
which persons contributed and then
detains the persons concerned.

I have information that in my
constituency more than hundred per-
sons were detained. Some of them
might have been released afterwards.
The contributions were made under
compulsion. As you were unsuccess-
ful, you had not the courage to protect
them. There have been cases in
which police released some detained
persons after taking bribe or after
realising a kind of super tax from
them. I can say that if the Com-
munists collected Rs. 10 thousand. the
police collected a little less than that,
say flve thousand or six thousand
rupees. The Communists have raised
the question of general amnesty. 1
have nothing to say about that, as
it i a matter to be decided by the
Government. I would say that Gov-
ernment would never be able to re-
cover arms in Telengana. The police
is there but armed communists still
roam about in the Jjungles. They
have no fear of the Government or of
being arrested. Unless the Kisans
are taken into confldence, the Govern-
ment would not succeed. So long as
they belleve that Kisans co-operate
with the Communists, the Govern-
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ment cannot win them over to their
side and cannot recover arms. I shall
finish by saying that had the ques-
tion of Hyderabad been left to Iiydera-
badis, its picture would have been
entirely different now.

st Feorrard WY ;. SUTOH
wgreg, fadel wo & g & W
g 7 2 fafeet & frea aolY
T FAET WX 9g T gEN &
avA O &Y fr 9w @ =2 fafas
¥ ardrag ( officers ) Tgi ™ §
a ¥ wga wonfew & W d
agt o gfew xg T @ IW
4 ot gl oz warfew fed
IAAT I T qgd FHT hiced agerg |
¥fip 921 A ag &) aweTa v g
% gfew gmm  (Police action)
FAR I EOT G ! FITAIR A AT
T & ST H91 greTa 4 #1 Y w/AT-
fer & %W (chaos) =t
goa 4 39 A1 T SN AWy § 9
7z ifeaw gfaa & ww @ @
AR & wH A g WX ww
srmag Mg g fr fer o &
gz fafr 7 s anfeed & s
¥ srggame  (law and order)
& gy AR ST FoTT T qF
fear | =z fafaedy 7 agi s ST o
oz I Fow fieqr AR wawd
Fgt ¥ I F1 i Y wiw ¥
&1 wve1 faan w9 & o =nfed av ag ar
fe ag €e fafred w1 frm saan
g TF ATA A @ § 7 FA9 @
g fo =i safreia 3o @ fFan
FafFel & frem ol d@mer &
waEe F7 fad aT a9 F age
g =2 § 1 frad A 9w & wonfon
v Asg e e, N wE
T w7 & fq a<g & 9781 A fadf
# foraft & vl aav faar vy
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# g Fem fra fad W\ & @
> S 9T gontew FE ™ 8 afes
I BarE q rfrardy o A wofew
fegd s it & ofme & wiafeai
TE AR @A o fod fF 9 & fod
& ford e ITEY AT | I T AT
g gon s o AW B A @IS
gl FT WY TE AH F A€
T8 @ THAWE Y IT AT gAY
arfesslY &7 ag Al gam fn gl &
F tferam dar @ mar § SR
¥ ST TE F2 O & {6 aga ¥ I
N @@ AR e
W R 1 Agw Y e g
waETa N TEE | HA e g R
gt s Y & 1w A & fr
(elections) & arx agt &> ¥ ¥
grom dv agt g dfeT dar A g
T CF g F o ¥ TEY ATt
arieh § 1 Tw A & ag A L
fafredt ¥ ag ot wem f ag W
agferama w21 4@t & wreR fafaes
A ot sercena gfew. & fod Wi §
ag waar gar § fF 9w T i g
aifgd, &0 awg ¥ arfaw A gw wror
I FTAF | T FAR TAE
(Communists movement) =¥
awg ¥ 7 fan daee < &
g @1 qudl Bew o A
T AL FATE | qg ASTEAT &1 wger
fads grTratfaat &1 waer T § afew
qg wger qF e sfear Sraew &
T g 1 R fergmam A AT STaw
AT § A7 ABTAT F WES Y @
aghrgm & wd & =z fafe
%1 a1fgq foF 39 #1 w01 @ ¥ O™
(deal) &% R =@ & wr
fafrezz 7 it wrgd=re (financial)
TR AT g a3 T €
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11 A.m.

g A\ 7 gg WS AT =g
a1 fs s aY ag v W € fF Qo
€y o Ao Lza F A & TEr
g 9w %) forren W v € fafaedt
A wgre dro R o @ € 3w w
At aar= fvdr 9 | g9 WS 0%
waradrgy avar & | SfFA o=
Rzm w1 gy ¥ wr forrdfesw
gagdifcds  (democratic  exe
perience) A# 4T 3T WF B &
ferrifes f&igqgew (democratic
institutions) a@id, 37 & foi 7€
T 16 awIreeg 4 | gaTrEE W
YO OF @MW AgHaT T@ar @ |
qTH A 7 geaas § s fearh-
fow e ) ar 7 g & Sy Wy
fearaet & auEi a1 | e wE
(general elections) % amw
| (Assembly)
g o fafdr e § s agiom
fomifes  d@eqme qe qu d
agi e fafiredy & wafak & w1 g
21 fFT 59 #T1 9 Aaww 7di & fn
Iy & AWSl 7 Zedsrarst
ot & | Rz fafed @ faw
e & @ qge I <
1 fom w1 7 feurddy &1 qoat
W WA fedr @z F g
g e g amar & fF
dfeq 22w (native states) fearsay
S 4 N9 Ot | W qad
Hrewzra F Afad | 3@t ag groa Ad
9t fe T @t | dTvEw
7 agsfesw  (feudalism) ar
a1 Ot gred 7 w7 fafred
Tgh & I Y g2 F E A ag A
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[ = Feom=rd St ]
qAT TEAARTSAT ALT THHT AT AT |
Foaar g Feae (counsellor)
B} qFE T T e wias MG
FOEST ¥ AHFL FA & a7 A
g oad fFwm s afegr @ maH-
Hz# 2 faar oy, AR TR A TEA
T @Y, WSfEeT TR wT ¥ |

T & sorar ¢ & i A ad
FLIATIAEATE | T AE R P A
F vt gfrafedt (University)
¥ e v T § 9g WS AR
g o dt ¥ A EETAR AT AE

e gfafedr =@ & faem
FEr  ofaea (agitation)

Qg v aw o ghrafedt
oY | T F A AT SFNA A o I
¥ T JoAST & Yo ST AT
o< 3y @T@ FRT AN | T F FwA
# 7o ¥ faors  agh ©F TR A
o afrafedt qaré o€ @ 1 A IR
Fr 7l o1 fs  dxTrETe Oy &
WS § FTH AT AGT F |
o AT O a8 | w6 el
gfafedt s & #if THa T &
g1 i mgAwE fFag & o
fedt & faors T & 1 e T F
s a1 e € fe fad fea (sc-
ript) ®1 age  w< fer gfrafedt
T & e & Sy A oy foat st
WA WewgfF W AN
fedr  gfvafedr @ @ 9@ |
T AgH T A qaTowd & Wra |
W A A ¥ grerd & fogw 8 #
st FET F T wES FY it Qe
dIeT 9T AT T AR T A g
w3 fear o & g ¥ Freaa oF Qe
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ALY FAT AT o7 A AviRrEE
(officials) s AmenfEfrgss
(non-officials) # @& sk
T wad H Ew FT FE
TN I FL WX I H qE FE
dEeT fFar amw )

T 9% AT & q19 4 AqAr
THAT FT | FW@T E |
(English, translation of
speech.)

Shri Krishnacharya Joshi (Yadgir):
Sir, some hon. friends on the oppo-
sition benches while referring to the
work of the State Ministry have pre-
sented a picture of many atrocitics
baing perpetrated on the people of
Hyderabad ever since the officers of
the Government of India have been
there. They have drawn up a fairly
long list of the excesses committed on
the villagers there by the police. They
have, however, made no reference to
the situation obtaining immediately
after the police action in that State.
The chaotic situation that obtained in
that State in the days of the Razakars,
the excesses committed by them and
also the exemplary way in which the
Ministry of States established law and
order there with the help of their offi-
cers and faced all the difficulties, s
common knowledge Irrespective of
the fact whether one belongs to that
State or any place outside iis terri-
tory. It was after the establishment
of law and order there that people
heaved a sigh of relief. The Minis-
try of States should, in fact, have
deserved thanks of the hon friends of
the Opposition, Quite innocently
tney are saying that the Comnmunists
have done no wrong there Much
has been said here about the problem
of Telengana and the role played by
the Communists in general. Times
without number the tale of excesses,
loot, arson and murder on the part
of Communists has been told here. It
has now clearly been shown as to
how they had made life impossible for
the local public. Not that the peo-
ple living in the countryside were
alone subjected to these exresses, for
even Lambade and Adivasis living in
huts in the jungles had to su!fer the
same atrocities just because they were
expected to give shelter to the wrong-
doers. The result has been that
people of these tribes had to shift
their huts to other places. This policy

the above
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of terror pursued by the Communists
has dislocated village life and the
people there feel so much terrifled
that many villages are being evacuated
and quite a large number of people
have now settled in the cities. The
economy of villages has badly been
shattered. The reports. however,
indicate that peace has now been
restored there. It is true that the
post-elections situation is very
different, but it appears to be a lull
before the storm, I, therefore, want
the States Ministry to keep an eye on
the situation in Hyderabad. We should
carefully examine the request made
by the Finance Minister of the State
for allocating funds toward expendi-
ture on the Pplice measures. We
have suffered much on this account in
the past. The Communist muovement
had drastic consequences not only for
Hyderabad, but for the rest of India
also. The Telengana problem coes
not pertain to Hyderabadis alone; it has
become now All India problem. If we
are to keep peace 1n India, the
Telengana issue must be viewed as
important. The States Ministry must
be very careful in dealing with it and
as such should accede to the request
made by the Finance Minister of the
State in regard to financial aid.

Next I wish to refer to the demand
for doing away with the distinction
made between the various S:iates as
Part ‘A’ and Part ‘B’ States. It is
demanded that the control exercised
by the States Ministry on Part ‘B’
States should end. That demand may
be justified to some extent, but it
has to be admitted that there were
difficulties in the way of these States
which lacked in democratic experience
and where there were no democratic
institution before it, The Hyderabad
issue has special importance. In days
bygone no democratic Institutions
functioned in Hyderabad and the
peaple had mo experience or know-
ledge of democracy. It Is only after
the recent general Elections that a
Legislative Assembly has cuine into
being and other democratic institu-
tlons have started functioning. Ad-
ministration of that State is now
being carried on in consultation with
the States Ministry. That, however,
does not imply that the Ministry in
guestion interferes in the day to
day administration. The Ministcy only
gives advice to such of the States as
lack democratic experience. The fault
does not lie with any of the States.
It is, however, a fact that native
states were much backward in the
matter of democratic experience. Just
take the case of Madras and Bombay.
The situation in these States was not
analogous to that obtaining in
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Hyderabad. In Hyderabad feudalism
reigned supreme and nc democratic
institutions ever functioned.
assistance given by the States
Ministry, therefore, should no: be
misconstrued as unjustified inter-
ference. Yet the question of appoint-
ment of a Counsellor deserves
consideration. To my mind this issue
should be left to the State Government
who, should they so desire, may
appoint a Counsellor of their own
choice.

Further I considerr that the
University issue  pertaining to
Hyderabad, that has been raised here,
deserves our special attention. I
visited Hyderabad recently. The agita-
tion in regard to the establishing of
a Hindi University 1ig gathering
momentum. So far there was an
Urdu University. Out of the total
local population, 80 lacs of persons
speak Telugu, 50 lacs speak Marathi
and 35 lacs speak Kannada., Fairly
long back an Urdu University was
imposed on the local people against
their wishes, That explains why
Hyderabad has not been able to make
much headway in the matter of educa-
tion. Now some people may consider
that the establishing of a Hindi
University is not likely to do us much
harm. It is true that the people of
the State are not opposed to Hindi,
but they also entertain a feeling that
a change in the seript only is not
going to replace Urdu anyway. They
regard the moment as inopportune for
the establishing of a Hindi University.
Just now the idea is being opposed
there, In the present circumstances
therefore I hold that the whole issue
should be reconsidered or it may be
postponed to some future date and
meanwhile a Committee consisting of
both officials and non-officials be set
up to which this issue may be
referred. A final decision should be
taken in the light of the recommenda-
tions made by that Comimittee and
after a careful examination of the
whole issue.

Dr. S. P. Mookerjee: There are many
questions relating to the working of
the States Ministry on which one
would like to speak. But, in view of
the limited time at my disposal, I
would like to deal with Kashmir.

One naturally would like to speak
with some hesitation and considera-
tion when one speaks about Kashmir,
because we should not say anything
or do anything which may strengthen
the hands of Pakistan and also pre-
judice the consideration of our case
before the Security Coun-il. Yet one
considers with great m:sgivings recem
developments in Kashmir. and one
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would like to know wnere exactly
India stands vis-g-vis Kashmir. 1
especially request the Prime Minister
to have some patience wizh those whe
differ from hig policy in relation to
Ka . It is no use oar throwing
stones at each other. It is no wuse
our calling each other corimunalists or
reactionaries. He should realise that
on certain points there are funda-
mental differences between his
approach and what we consider should
be the national approach regarding
this problem. It may be that after
we discuss the matter in detail not
only amongst ourselves, but with the
representatives of Kashmir, we may
be able to arrive at a satisfactory
solution. Whatever I shall speak, 1
shall speak from that piint of view.
We are anxious to find a satistactory
solution so that Kashmir may remain
within India so that the great
sacrifice which India has made along
with the people of Kashmir during the
last five years may blussom iInto
fruits which will benefit the people of
the entire nation. Taat is our
anxiety.

On the constitutional aspect, my
friend Mr. N. C. Chatterjl has spoken,
and I shall not repeat hie arguments.
It will be for Dr. Katju to answer
ag to how far strictly under the
Constitution the recent acts of the
Kashmir Assembly, and the recom-
mendations of that body, can be
deemed to be justifiable and accept-
able in view of the provisions of the
Constitution. But I shall go beyond
the limits of the Constitution for the
time being. There is the question of
the flag. The Prime Minister the other
day at the press conference tried to
minimise the gravity of this decision
taken by the Constituent Assembly.
Sheikh Abdullah spoke two days ago,
and he said “Oh. of course, we will
recognise the Union Flag”. There is
no question of his recognising the
Union Flag. The Union Flag is there
in spite of anybody, and that is the
flag of free India. If you want to
accept tha principle thal any State
may have Ms own flag, you im-
mediately create difficulties and you dn
not know where they may stop. It is no
point to say that the Maharaja of
Kashmir had his flag. I know the
Maharajas in different parts of India
have their flags. Our own Governors
have their flags. The question is: Can
there be a State flag? Should India
accept the position that barring the
use of the flag of the Union of India,
any other flag should be allowed to
be used? If I may use the expression,
when the principle of munogamy is to
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be introduced here, it should be
introduced in relation to the use ot
one flag for the whole of Irdia. You
cannot have divided luyalty. Sheikh
Abdullah has said: “We will treat both
flags equally.” You cannct do it. It
is not a question of fifty, fifty. It is
not a question of parity. It is a
question of using one flag for the
Wwhole of India, India that includes
Kashmir, There is no question of
having a separate Republic of Kashmir
having a separate flag. It is not a
small matter. I have no time, other-
wise, I would have read brilliant ex-
tracts from the speech delivered by
Pandit Nehru before the Constituent
Assembly when he had the present
flag of India accepted as the National
Flag of the country. He expressea
there in language which you cannot
surpass, the  sacrifice. the real
significance of the flag not for one
State, not for this porticn of the
people or that Fart of India, but the
entire people of India, and for the
matter of that, for the free nation
itself. So that is a question where the
Government of India should deal
with the matter very firmly. The
National Conference can have a
flag. I have no objection to that.
Sheikh Abdullah's argument is that we
had shed so much blood, there has
geen so much suffering behind this
ag.

Undoubtedly. Let them keep the flag
for the National Conference in
Kashmir. No one objects to it, but
when you work as Government, no
matter where you function, only one
flag can fly and will fly and that is
trl;s'ﬂag of the free country, of free

l1a.

So far as the question of the
Maharaja is concerned, the constitu-
tional difficulty is there. There is no
question of your deposing the Maha-
raja. It is an irony of fate that it
is because the same cursed Maharaja
signed the Accession that India sent
the troops to Kashmir which enables
Sheikh Abdullah to reign over that
territory as the great monarch. If the
Maharaja had fied away from Kashmir
for whatever reason, then Indian
troops would not have been sent, and
then it Is not the flag of India, it is
not the flag of the Maharaja that
would be flying today, but the flag of
Pakistan.

An Hon. Member: It was because of
the Maharaja that Pakistan raided
Kashmir!

Dr. S§. P. Mookerjee: The Hon.
Member says something which he does
not know. So far as the position in
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Kashmir on 27th October, 1948 s
concerned, it is a matter of history.
There Mr. Jinnah was standing on the
door of Kashmir, and as the Prime
Minister said once, if we had been
late by 24 hours, then Srinagar would
have fallen, and who knows, history
would have been written in a different
way. In any case, the Maharaja is
gone. There is no gquestion of the
continuance of his autocratic ad-
ministration. He functions as the
constitutional head of Kashmir with
his hands completely bound, a dignified
rubber stamp. But if you want that
the Maharaja should not remain in
any part of lndia even as a constitu-
tional head over a particular unit,
let it be done soberly, properly and
constitutionally, Let us consider the
matter Independent of any other
issue. If the Parliament of India
considers that the Constitution of
India should be amended and there
should be no Maharaja's rule, no
Rajpramukh in any part of India. let
us discuss At. There are points in
favour of it. There are points against
it. There may be practical difflculties.
There are already contracts made
with them which are now enshrined
in the body of the Constitution itself.
Let us see, let us discuss with those
very persons and see whether we can
find any way which may ultimately
get rid of this Maharaja’'s rule from
India altogether.

About the Princes—you can say
much against them, but read the
White Paper which has been circulated
which represents the policy of the
Government of India regarding the
States. Let us not forget the
difficulties that confronted us.

When the British went away, they

did two monstrous things. One was
partition of the country, and the other
was the sudden withdrawal of
paramountcy from nearly 500 States
covering about one-third of Indian
territory. No country was asked
to face a situation such as we
were in 1947, It was practically lead-
ing to chaos. Due to partition,
various forces had come into play to
which I need not refer. but due to
this latter act, [fhe sudden lapse of
paramountcy and making 500 units
sovereign States throughout the length
and breadth of the country, created
such a state of affairs that one did
not know, how to proceed. And here
one naturally recalls the name of that
great architeet of India's freedom
Sardar Vallabhbhai Patel. On account
of his statesmanlike policy—he was
fearless, realistic, courteous. bold
whenever case demanded as to how
he should act—he succeeded by 15th
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August 1847 in getting 497 states of
these States coming into the fold of
free India. They came in what
capacity? In respect of three
subjects only, foreign relations,
communications and defence, because
the British had declared that so far
as the States were concerned. they
could go to India or Pakistan only
in relation to these three subjects.
It was deliberately done so as to add to
our difficulties, but in any case, barring
Hyderabad, Junagad and Kashmir, all
these 497 States came into the
fabric of the Indian Union in relation
to these three subjects aloffE, Today,
Sheikh Abdullah speaks abBut Article
370. What is the history of Article
370 under the Constitution. I have
got here the speech delivered by Shri
Gopalaswamy Ayyangar when this
particular article was accepted. |
have no time to cover the entire
speech, but since Sheikh Abdullah has
referred to the speech in his broad-
cast the day before Yyesterday as if
he got a charter from what Mr.
Gopalaswamy Ayyangar said on the
floor of the Constituent Assembly, it is
necessary that we should re-read the
ggfjs:cﬂ!}veand ﬂndt gutthwjth what
we accepte is inclusi
of Article 370 in our constitution.usmn

tForget not what was th

C e picture of
India then. All these States had
come into the Indian Union in relation
to these three subjects alone. Then
started the second phase. The second
phase also was another grand perform-
ance of Sardar Patel. There was no ques-
tion of forcing anybody. He sent for
the ruling princes, because the Govern-
ment of India then acknowledged that
sovereignty, the rest of the
sovereignty, the residuary powers did
vest in the hands of these individuals.
He argued with them, he discussed
with them and ultimately by the time
the Constitution was framed. almost
all the States came forward and
accepted the pattern of the new
Indian Constitution, a federal structure
with all the units accepting that the
Eentra!_Gov}ertr;ment will exercise its
cwer in relation to all the subjects
Hyderabad and Junagadh had toj b'e"i
treated separately. Undoubtedly there
are varied states, Part A states, Part
B states, and Part C states. And now
although they have all been united
into one pattern. difficultles have
arisen. We saw during the last one
hour how one Member from one arca
and another from another area got up
and pointed out his own difficulties. T
do not deny that: the difficulties are
there, but the structure is there before
us. With regard to Part B or Part C
States, certain extra powers have been
deliberately kept in the hands of the
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Central Government, but in any case
all the units came into the structure
of one Indian Union.

When this particular article was
placed before the Constituent
Assembly, hon. Members interrupted;
“why this discriminatory treatment
was being given to Kashmir?" And
this is what Mr. Gopalaswami
Ayyangar said:

“The discrimination is due to
the special conditions of Kashmir.
That particular State is not yet
ripe for this kind of integration.
It is the hope (mark the word
‘hope’) of everybody here that in
due course, even Jammu and
Kashmir will become ripe for the
same sort of integration as has
taken place in the case of other
States. (Cheers).”

After his statement, there are the
words ‘Cheers’, apparently from
Congress-members, many of whom
are today challenging the wisdom of
questioning the right of Sheikh
Abdullah to remain separated from
India except in regard to these three
subjects.

Mr. Gopalaswami Ayyangar then
goes on developing this point further.
He states what are the reasons The
first naturally, is that a war is going
on, secondly the matter is before the
Security Council, and thirdly the
Constituent Assembly will sit in
Jammu and Kashmir. Then again
he repeats:

“I would like to assure the
House that we can only , pow
establish an interim system.

Proceeding further, he goes on to
state:

“At present, the other provisions
cannot apply to Jammu and

Kashmir,”

Then there is one other paragraph
to which I would draw your attention,
especially of the representatives of
Jammu and Kashmir here in this
House, This is what Mr. Gopalaswami
Ayyangar has stated:

“Jt is not the intention of the
members of the Kashmir Govern-
ment whom I took the opportunity
of consulting before the draft was
finalised, it is not their intention
that the other provisions of the
Constitution are not to apply.
Their particular point of view is
that these provisions should apply
only in cases where they can
suitably apply, and only subject to
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such modifications or exceptions
as the particular conditions of
the Jammu and Kashmir State
may require.”
That is to say, even at that stage,
the members of the Kashmir Govern-
ment made it clear that although there
might be some lapse of time, some

. delay, but ultimately they also were

thinking of some sort of fuller integra-
tion with India. That is the major
question. I was glad the Prime
Minister the other day in his speech
at the Press Conference emphasized
this aspect. The Maharaja's thing is
there, the flag is there, but we can
deal with them. They are compara-
tively minor points, I say compara-
tively, but I do not ignore their
importance, but the major issue is
how is Kashmir going to be integrated
with India? [Is Kashmir going to be
a republic within a republic? Are
we thinking of another sovereign
parliament within the four corners of
India barring this sovereign parlia-
ment? That is the claim of Sheikh
Abdullah and we contest it. Are we
thinking of the rights of the Kashmir
people to get whatever they can
from India and not to give anything?
Money, resources, roads, bridges all
to be taken? Is it a question of 'Give
and take', or is it a question of 'Take
and not Give'? That is the question
which has to be decided now. What
is going to be the attitude of the people
of Kashmir? We have proceeded up
to now on this basis that we may
carry the people with us. I would
beg of the Prime Minister this much.
Let him exercise that statesmanship,
that strength of will, and the
determination as Sardar Patel exer-
cised. Let us know clearly what is

-in our minds, first of all, as to what

we want. If you just want to play
with the winds and say, “We are
helpless and let Sheikh Abdullah do
what he likes,” then Kashmir will be
lost. I say this with great delibera-
tion that Kashmir will be lost. If,
on the other hand, we should make
it clear in our mind that we do not
want any individual pattern for
Kashmir, we can think of only one
pattern which we after great delibera-
tion evolved in this Constitution, then
you must find ways, peaceful ways of
persuading our friends in Kashmir
that their safety, our safety and our
common good require that Kashmir
should come and fully integrate with
India. Kashmir has come in relation
to three subjects only. but it is not
these three subjects alone that we
want. In this connection, I shall just
uote a8 small extract from the White
aper containing the policy of the
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Government in regard to these States,
ag regards the way in which the States
and Provinces should be integrated
with India. , This quotation is taken
mainly from the speeches of Sardar
Patel, which sum up the position in a
nutshell. There is put forward the
demand which we also are putting
forward. That statement comprises
the Governmental policy. Paragraphs
243 and 245 of the White Paper on
Indian States, which embodies the
policy of the Government says:

“The Congress agreed to a
central authority limited to the
most essential subjects and to
vest mll residuary authority not
only in the States but also in the
provinces, to avert the threatened
disruption of the country. With
the recession of the Muslim
majority provinces of India, the
raison detre for an attenuated
centre disappeared in so far as
the relationship of the Centre with
the Provinces was concerned. As
regards the States, with the rapid
demolition of the barriers which
separate them from the provinces,
the question of the constitutional
relationship with the Centre appear-
ed in a new context.

“This altered the whole back-
ground, and gradually the position
veered round to a federal struc-
ture with a unitary bias provid-
ing for a centre strong enough
to develop the resources of the

country and to help against
disruptive forges.”
Thus, in six or seven sentences,

thé entire principle is embodied. I
claim that these principles have got to
be applied to the people of Jammu and
Kashmir, that belng one of the units
in Indian Union, under Article 1 of the
Indian Constitution. In a democratic
federal state, the fundamental rights
of the ciizens of one constituent unit
cannot vary vis-a-vis the citizens of
another unit. Are not the people of
Jammu and Kashmir entitled to the
fundamental rights that we have
given to the people of India minus
Jammu and Kashmir? There Is no
scope for varied constitutional pat-
terns, disparities as between one
federating unit and another, the
legislative or executive authority of
the units in respect of the States will
be co-extensive with a  similar
authority in and over the provinces;
subject to certain adjustments during
the transitional period, the fiscal
relationship between the provinces and
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the States and the Centre must also
come under one authority. The
Auditor-General of India must have
fuller control over the audit systems
in the States as also the Provinces.
The jurisdiction of the Supreme
Court must now extend to the States
to the same extent as in the case of
tha Provinces. The High courts in
the States are to be constituted so
that they will function in the same
manner as the provincial High
courts. All citizens of India, whether
residing in States or Provinces, must
enjoy the same fundamental rights
and the same legal remedies to
enforce them. In the matter of con-
stitutional relationship with the Centre
and in internal set-up these States
must be on a par with the provinces.
That is the question that we have to
settlee. We have declared our policy
that there must be one set-up—you
may theat differentially in respect of
certain matters in a special way with
regard to the affairg of Jammu and
Kashmir. I am not worrying about
that. But the fundamental question
ig that the fundamental rights of the
citizen must apply to Jammu and
Kashmir. There could be no com-
promise on that issue. The Supreme
Court must function as the highest
court or tribunal in the whole of
India, Jammu and Kashmir including.
The Auditor-General's writ must
function in the whole of India includ-
ing Jammu and Kashmir, These are
important issues, which should be
conceded. Who made Sheikh Abdullah
the king of kings in Kashmir? Who
made Sheikh Abdullah a great
authority? It is because the Indian
troops went there and worked with
the co-operation of the people of
Kashmir. Did we do it for the
purpose of creating a sovereign re-
ublic within a sovereign republic?

t me ask this question categori-
cally? We would like to know what
exactly are the feelings of the people
of Jammu and Kashmir. I have got
with me certain reports—but time will
not permit me to go into, these
details—which are coming from
Jammu and Kashmir regarding the
discriminatory manner in which that
Government is carrying on its func-
tions. It is painful for me to make
these allegations on the floor of the
House, but I do so for this reason that
the Prime Minister may at least hold
an inquiry, and not simply brush
them aside as some arguments being
put forward by communalists and
reactionaries. We will not permit
him to do so. He must go into each
one of these questions and satisty
himself ag to whether the allegations
made are true or not.
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If I may just refer to some of the
points, what about civil rights? Is the
House aware that the old Defence of
India Rules promulgated by the British
and the old Public Security Act pro-
mulgated by the British rulers for the
purpose of crushing the freedom of the
people of this country, still continue
without the change of a single comma
or semi colon, and still function in
that free domain of Jammu and
Kashmir? How many hundreds of
people were arrested under the -ro-
visions of that law? Was any charge-
sheet given to any of them? Was the
case of any single person placed before
any Advisory Committee? The Public
Security Act is applied in the case of
a person who complains that the people
are dying for want of food, and even
the courts in Kashmir cannot convict
them because the Public Security Act
cannot apply in such cases. I have got
here the names of newspapers which
have been suppressed in Jammu and
Kashmir, newspapers which are wuot
allowed to go to Jammu and Kashmir
from India.

What about education? During the
time of the cursed Maharaja, there
were at least Urdu and Hindi. Both
got the same place. Hindi has dis-
appeared from Jammu and Kashmir
today. There is Hindustani only where
the script is no doubt in Devanagiri,
but so far as the content is concerned
it is nothing but Persianised Urdu. I
shall present a copy of this book to
Pandit Jawaharlal Nehru. 1 have
shown it during the last three days to
a number of friends who know some-
thing of Hindustani—not Hindi—and
very few of them have been able to
understand many of the words which
are used in this book. a book which is
compulsorily used for all people in
Jammu and Kashmir_today. Hindi has
disappeared under the secular leader-
ship of Shri Abdullah in Jammu and
Kashmir. No one reads Hindi there
today. T shall make a present of ;his
book to Panditii. He may kindly see
it and I say with all his knowledge of
Hindustani he may find it difficult to
understand some of the words which
many of our friends have found it JifM-
cult to understand. It 1s A book
(interruption)—I am glad I was inter-
rupted—published by the Textbook
Committee in Jammu and Kashmir. a
Texthonk Committee of which Sheikh
Abdullah himself is the Chairman. a
Texthonk Cnmmittes whirh, aceording
to the secular character nf that State,
dones not inclnde one single member of
the minority! 1t is all Muslims a~d
one or two FEuropeans who. no doubt,
are the bhest interpreters of what surt
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of education should be imparted In
Jammu and Kashmir! Now, in this
book, there is one expression like this
for “Rights of women", It is given as

T F AATF AT A ST W g T

It is a textbook compulsory for all,
where the rights of women in Jammu
and Kashmir will be ABTF— he

right of divorce—(interruption). Of
course those who want it, can have as
many marriages and divorces as they
like and be merry, (interruption). So
far it was  gwps  alone, now it is
qeT also. (Interruption). You
g g
will read and digest it. So far as =
marriage is concerned, 1 am told they
have some form of contractual
marriage—in American language ‘com-
paniondte’ marriage—where you can
live as husband and wife for a short
while and then separate. That is the
great right which is being held out to
the women of Jammu and Kashmir.

PEENNPRTORK S R ST N
-2 llae LS K RS

(The Minister of Education (Maulana
Azad): Do you know what is meant
by Khula?)

Dr. S. P. Mookerjee: I do not know.

Ll LG O ol - ol Ulye
e, oyl wily

[Maulana Azad: You speak a wholly
incorrect thing.]

Dr. S. P. Mookerjee: 1 am speaking
orr the authority of those who have said
they know ahout it. If I am wrong,
the, hon. Minister will correct me..He
can include it in educational text-
books in India also!

Five minutes more, Sir. Now, so far
as the boundary is concerned, I may
just give you a few illustrations.

Mr. Deputy-Speaker: The hon. Mem-
ber has taken a‘lot of time. ™

Dr. 8. P. Mookerjee: I will not have
a chance to speak again on Kashimir
during this session, and I request I may
be given a few more minutes.

Now, with regard to the boundary,
the Udhampur district within the pro-
vince of Jammu has suddenly been
divided into two parts. It has remain-
ed as one district for years. A district
which had a Hindu majority has now
been divided and a portion of it facing
the Kashmir valley has been turned
into a new distriet with a Muslim
majority. Now that has been done
without taking a plebiscite, without
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taking the opinion of the people. If
there is any plebiscite on a zonal basis,
then at least that area of Udhampur
district which is very fertile mav go
to Kashmir valley.

Shri M, Shaffee Choudhri (Jammu
and Kashmir): May I know whether
he is not creating a new Pakistan?

Dr. 8. P, Mookerjee: I know that my
hon. friend is finding it hard. I do not
yield, I shall discuss it with the hon.
Member later on. (Interruption).

Mr. Deputy-Speaker: The hon. Mem-
ber does not give way. I will give tha
hon, Member an opportunity to reply.

Dr, S. P. Mookerjee: Now I will bring
this to the notice of the Prime Minister,
Sir (Interruption), I know he is getting
impatient. I am sorry, but one has to
face this.

Now, Sir, there was a Trust known
af ‘Dharmarth Trust' with several
lakhs of rupees which was created by
Maharaja Gulab Singh and there was
quite a large area of land attached to
that Trust. It was meant for religious
activities, education and for helpine
poor people. Now, what is the condi-
tion of that Trust? Most of the land
has been taken away and the money
is being frittered away.

Regarding the Government services,
posts are being advertised reserved for
Muslims. Is there any other State or
administration where posts have been
reserved for the majority community?—
Is this secularism? Even officers are
being encouraged to join the National
Conference. They are allowed to join
ag members of the political party and
they also hold administrative jobs. It
is an unheard of thing. If you have
officers like that who will also be
directly concerned with a political
party, naturally what the consequences
will be, you can realise.

Take again, Sir. the refugee question.
You know we discussed it the other
day. Thousands of Hindu refugees
from Jammu and Kashmir are being
settled in India. Why cannot they be
given land in Jammu or Kashmir? Why
should people from outside be brought
and settled there? That also indicates
a discriminatory policy.

Then you have the permit system.
You have the customs duty. You have
the old rights in the Maharaja's lime
restrieting rights and privileges, under
which an Indian could not go and live
there with equal rights with others.
Those rights and privileges are still
continuing——restricting the liberty of
Indian citizens to enter and settle into
that area.
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I have got here two different versivns
of a speech delivered by Sheikh
Abdullah on 9th May at Srinagar. It
is a very serious matter: I have got
both the copies with me. One was
distributed in Jammu and KXashmir
officially, and so tar as India was con-
cerned, the version was different. Cer-
tain portions were taken out which
might not be liked by the people of
India. This was done in a very clever
way. I have got with me copies of
both these communiques issued by the
Jammu and Kashmir Government—
one for Indian consumption and one for
consumption at home.

I do not wish to continue my speech
longer because I have exceeded my
time limit, but the only thing which I
would say at the end is: what is the
remedy? What is the way out? Under
the Constitution as we have provided,
we cannot compel Jammu and Kashmir
to accede in respect of other subjects
unless Jammu and Kashmir agrees, the
Constituent Assembly agrees. That
provision is there. I cam understand
my Communist friends. They have
been from the very beginning for the
dismemberment of the country. They
started this by supporting Rajaji's
formula. They have supported the
Muslim League and they have suppoit-
ed Pakistan. I do not blame them.
Now, a strange position has been
created. Dr, Katju, the Communist
Party and Sheikh Abdullah stand on
the same platform today. Yesterday
Dr. Katju told me that a man is known
by the company he keeps. Dr. Katiu
knows that the Communist party today
is supporting Sheikh Abdullah.

What is my constructive suggestiop
at the end? I have one constructive
suggestion to make. Persuade Sheikh
Abdullah and let us all come to a
private conference. lLet us discuss the
whole question. We are anxious that
Jammu and Kashmir should come to
India just as any other State has come.
Let us know what special precautions
he wants. But let him say that the
people of Jammu and Kashmir are
Indians first and Kashmirls next
Prime Minister must firmly assert that
we do pot want this kind of Kashmiri
nationalism: we do not want t{his
‘sovereign Kashmir' idea. If vou start
doing it in Kashmir, others also will
demand it. ~ The South is now asking
for separation from the North; other
provinces may come and say, ‘We wili
remain with the Indian Government
only in relation to these three subjects’,
Persuade them., but if Kashmir does
not agree, then you give freedom to
the people of Jammu and Ladakh to
decide what they think best for their
territory. I have got with me............
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Shri Sofi Mohd. Akbar: You are
creating a new Pakistan—Districtwise
Pakistan.

Dr., S. P. Mookerjee: .........from tne
leader of Ladakh, a copy of a letter
which has been sent to Pandit
Jawaharlal Nehru. He has sent a copy
to me as President of the Mahabodhi
Society. In it he demands specifically
and says—if Kashmir valley does not
wish to integrate with India, give them
at least the same right of self-determi-
nation and the opportunity to decide;
their safety lies in remaining with
India. That is the alternative which I
would offer to Pandit Nehru. Let him
devise a scheme, first of all, whereby
Kashmir may not have to be divided.
We do not want Kashmir to be divided.
On the other hand, we want that the
lost territory within Jammu and
Kashmir should be brought back within
Jammu and Kashmir—the territory
which is now in the hands of Pakistan.
But if Sheikh Abdullah is eompletely
intransigent, and if he says, “I shail
not cqme within India except in respect
of the three subjects,”, then at any rate
let us devise a scheme by which the
people of Jammu and Ladakh may
have the full liberty to decide whether
they will integrate fully with India.
Let him have a loose integration only
with regard to Kashmir valley. I do not
want partition, and I have repeatedly
said that. If Panditji can exercise his
influence, his goodwill, his power of
persuasiveness and whatever he
possesses and thereby persuade Sheikh
Abdullah and others to remain with
India as a constituent unit in accord-
ance with the sacred principles which
have been repeatedly declared and
which are contained in this White
Book, then I have no objection. If not,
do not drag large numbers of people of
these other provinces who are desirous
of remaining within India—do not drag
them to the same fate as Sheikh
Abdullah would like to drag them to.

The Prime Minister and Minister of /
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~ External,, Affairs (Shrl Jawaharlal -
’ chm)ﬁl‘he hon. Member who has

just spOken has appealed  to me ta
exercise such Influence as I migh*
possess in this matter of Kashmir,

May I replv to that and say that not
only will I exercise my influence to
the best of my abilit%nd according
to the light as I see it"but that I have
done so in the past. But my difficulty
has been, and it is a serious difficulty
which has come in the way of a solu-
tion of this problem—a difficulty that
speechesflike the one which the hon.
Member" has delivered are delivered,

The hon. Member started off in his
speech today reasonably. There are im-
portant matters to be considered to be

>)
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weighed by us, to be decided by us.
Not only to be decided by us,fsover-
eign Parliament as we are, but there
are some matters which;are outside
our scope. We cannot decide the
shape of the world, for instance, how-
ever much we wou)d like to do it. For
instance, we canhot stpp fight in -
Korea. Yesterday, when on. Mem-
ber wanted to move an ddjournment
mbtion regarding the bombing on Yalu
river, it was not discussed. But 1 am
quite sure every Member here dislikes
it, and was aghast at it—that this
should be done at this moment. when
peace was beinﬁalked about. But we
cannot stop it. ut we could have dis-
cussed it, but we can certainly not stop
it. There are many things beyond the
power of this Parliament. Therefore,
we have to proceed about these matters
with wisdom, , with caution, with
restraint and / with firmness. And
during all this" period there has been
much—much wrong we may have com-
mitted and the hon. Member may have
committed. I am no paragon of virtue,
nor is our Government paragons of
virtue. I do not say that. But I
humbly submit to this House and

the hon. Member who has just spoken
that there are certain approaches which
lead to right results, and there are
certain approaches which lead to
wrong results however eloquently they

are put forward. And the approach
which has n made often enough,
not so muth by the hon. Member, but

by the hon. Member’'s companions—I
regret he keeps such amazing company
nowadays....i.......

Dr. S. P. Mookerjee: I was in your
company for 2} years.

1 Jawaharlal Nehru: And during
afl that, period when the hon. Member
was ilzour company, he, if I may say
so, fufictioned with remarkable clarity
of mind. And it is an amazing thing

! that much that he criticises or dislikes

today was done when he was in our
company. There was nothing jo criti-
cise then. But gradually he/ drifted
away into evil courses, with fthe result
that we see today. As I listened to
his speech, as I listened to the first part
of the hon. Member's speech, I did not
agree with everything, but it s an
able, cogently argued speech opfconsti-
{utional and other problems which we

have to decide in_this House. But then
he drifted off. The influence of nis
earlier career in this Government

apparently passed away, and his.later
associations came to the front, gfd he
brought out all kinds of amazind/things.

I wish I had the time to déal with
each single point. He referred to the
permit system. Either it is ignorance,
or it is wilful forgetfulness on his
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part. It is the Indian Army which had
introduced tl permit system in
Kashmir. It/is India and the Indian
Army which” have introduced it, not
because  of anything else, but
because spies went there—not our
spies, but other people's spies. It was
the Indian Army that wanted to control
entry into Kashmir of undesirable per-
sons. It hag’been represented as some-
thing impofed by some one else to
prevent Indians from going there. Now,
that is a thing which misleads persons.
1 am not here to defend every act of
the Kashmir Government or, for the
matter of that, of my own Govamrnr.rch(
Let us consider them. If we have ma
mistakes, let us change them. But I
submit that this kind of approach can-
nul possibly lead to any reasonable
result that we may aim at.

Now this Kashmir affairs has ]
in this present form for nearl
years and nine months. ublic
memories are short, and many of the
hon. Members who have come here
have not heard the previous debates
on this subject here, and the subject
may. in a sense, be new to them.
viously this Parliament, or rathe
previous Parliament, has often con-
sidered this problem. So far as I am
concerned, it is important enough for
us to give it as much time as we can
possibly give, and I am prepared to
say, this to hon. Members opposite& that
'ﬁhe_\r wish to confer with me private-
l¥. 1 am prepacred. What is more,
should occasion arise, and should the
House so desire, I am prepared to have
a full-dress debate on this issue, so
that we may not be hurried about the
matter.

Dr. S. P. Mookerjee: Thay/ is
come.

Shri Jawaharlal Nehru: It is not che
Government's desire to hurry this
through or to follow any policy of
hush hush, There is no secrecy about
it. The point is that this problem is
a difficult, intricate problem, and no
amount of eloquent speeches by me o
by the hon. Member opposite will sol
the problem. It may influence us for
a while. Some of us Rave faced this
problem in this particular way for
nearly flve years. Some of us have
faced this problem in other ways for
the last years. It is a long problem:
various” types of conflicts—conflict of
the people against their autocratic
Government, and conflict which involv-
ed me personally in an incident in
which I myself was the prisoner of an
earlier Govern?'lent in Kashmir State.

wel-

So that, the s a history behind this.
Tt is not so dimple as the hon. Member
makes out, It is a long history. When
i PSD -~
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the time came, in July and August,
1947, when Independence was coming
and partition was coming, at that time
sti%heikh Abdullah and most of his
colleagues were in prison. Remember
that. They had been in prison for a
long time. And when I sought to go
there merely to interview him, I was
put in prison by th aharaja's Gov-
ernment of the dayf That was the in-
heritance just before partition came.

And ultimately, by pressure of
events, the Government of that day re-
leased Sheikh Abdullah and his other
colleagues. They conferred with some
of us. What was the advice that w
given to them, by bigger feople thaﬁ
am? The advice given them
that they must not hurry. It was a
diffilcult problem, this Kashmir problem,
and whatever steps they took should
be after consulting their people as
formally as possible, because we knew
that this matter of Kashmir was/going
to be complicated. So, when hon.
Member referred to that process of
accession which went on on a large
scale in July and early August, through
the great wisdom and courage of Sardar
Patel, jhree States were left out—iwo
majopones and a minor one—the major
ones being Hyderabad and Kashmir:
Hyderabad for different reasons, and
Kashmir for different reasons. This
was done deliberately, and our advice

to the Kashmir people and the Maha-
raja so longsfs he was there was: “Do
not hurry¥ It is a difficult problem.

Do it soundly and well, and we shall
abide by the decision of the people of
Kashmir.” That is the policy that
Sardar and our Government laid down
in regard to every State _in India.
Naturally the question dig‘ot arise in
regard to most States. ut this was
the policy in regard to every State—
that the people of the State should
decide.

with
we put
may say
y convic-
tion and an honest conviction that at
least 75 to 80 per cent. of the troubles
of Kashmir today and in the last few
years have been due to the“;yaazlnzly

11

Long before the struggle
Pakistan about Kashmir aros
it to the Maharaja and it

mistaken wrong-headed policy”that the
Maharaja pursued there. there
it is. So we put it to him but what
was much more important, we put it
to the organisation—to the National
Organization of Kashmir. It was an
organization o ashmir only but it
has been closely’associated for 20 years
or so with that“other great organization
which does not function now as such,
the All-India States Peoples Organiza-
tion and what was closely associated
with the people from other States and
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the people from Kashmir. So the Gov-
ernment offIndia and others put it to
them, to the Maharaja and Sheikh
Abdullah as soon as he came out, that
this matter must not be hurried and
it was our idea then that a Constituent
Assembly should be elegted in Kashmir
quickly and as soo s possible to
deeclde about these ahd other questions.
We advised them.

Of course the House will remember
that immediately after partition and
independence horrible things occurred
in Pakistan on the borders of India.
Killings, massacres and migrations
took place and we were completely
tieddlp with these things. Then came
the” news on one fateful day—in the
last week of October—about the inva-
sion of Kashmir by those raiders. It
was an exceedingly difficult gquestion
for us and the hon. Members whpd spoke
about it was the memberyffof our
Government then. He might’" remember
how difficult that choice was for us.
It came suddenly. We were busy with
troubles at home. From a military
point of view it was exceedingly diffi-
cult to cross over the untains into
Kashmir and to take flective part.
The first day we considered it. We
could not come to a decision. We
wanted more news. The next day the
news was much worse. Mahora Power
House was burnt down and so on, and
so forth and it seemed to us thar%hnt-
ever might be the risks, we had to
intervene and intervene by air. We
had no air force worth the name at
that time. The whole army was split
up. Everything was split up and it
was rather a fine effort that I think
withing12 hours of our decision by the
Defenle Committee of the Cabinet
troops were on their way to Kashmir
by air. We stopped all the civil lines
overnight and sent some troops—I
think the first day_gbout 270 persons
and the second dayfabout 200 or 300
of them—and thése troops went
straight from the air field to battle
near the Srinagar city. However,
much happened that day and before
we sent our troops an appeal came to
us from the Maharaja and an appeal
came {o us from the National Con-
ference.

I do not wish to go into the past
history or to cast blame on people for
past events but when crises came to
Kashmir in those days, the part played
by a number of leading persons was
not creditable. In fact, it was very
discreditable and it was in the ultimate
analysis—even before the Indian army
got there—the common people of
Kashmir who stood the strain and
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faced the enemy. Ii was not the big
people there who faced the enemy. It
was this organisation—the National
Conference—and their volunteers,
without arms of course, who stood th=
strain and stayed there even when the
enemy was 10 miles away. Not a shop
in Srinagar closed. It was really
astounding how they showed their
So that way this story of
invasion started.

Now in accordance with our previous
decision—quite apart from ashmir
and Pakistan—a declaration was made
by Sardar Patel and us that every
State where there was a difference of
opinion will be allowed to decide by
popular verdict if necessary. When
this question of accession came before
us, if the Maharaja only had asked for
accession we would have hesitated
unless we had known there was some
popular backing behind it. We knew
that the Maharaja had no popular
backing. Hence it was not for the mere
asking of Maharaja that we could
agree to a thing like this. It was only
because of the popular organisation
there that we decided to accept Iit.
Even so we repeated what we had said
previously. We accepted it and of
course the accession was complete. It
was not a kind of partial accession or
limited accession. he accession was
complete. But we said that we will
abide by the verdict of the people
whenever the chance or the opportunity
comes to take it.

Later we referred the matter to the
United Nations. It is very well for
hon. Members to be wise after the
events or for us too and realise what
we should have done four years ago.
But the position as we saw it then it
seemed to us a wise thing to do and in
those days we had also the high
advantage of taking counsel from the
Father of the Nation and in this matter
too I do not wish to drag his name
because it is not fair to do so. But I
do wish to say that I took counsel with
him because we were in a state of
great difficulty and perplexity. We
did not want wars all over just at Lhe
beginning of our career as an inde-
pendent nation. And yet we had to
defend Kashmir and there was a possi-
bility of that war spreading and be-
coming a major one. Now regardless
of the question as to who was right and
who was wrong, there is no doubt
about it that if that war had spread,
it would have been disastrous for us—
more so for others but disastrous for
us also—and would have stopped all
our ideas of progress, development, etc.
So we decided—to stop the war spread-
ing—to refer this matter to the United
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Nations. May I say that hon. Mem-
bers sometimes ask_us to withdraw this
question from the United Nations? 1
do not understand that. I do not know
how it can be done. Of course we can
break with the United Nations when
we want to and we can say to them
and tell them “We leave you, we go
away from you and take the conse-
quences.” If you are prepared ior
that, well, I do not think that will be a
right step. That will be a wrong step
from many points of view—either
broader grounds of policy or narrower
opportunist grounds, call them what
you will. Therefore the question of
withdrawing something does not arise
in that way. We have made it per-
fectly clear to the Security Council
and the United Nations that we went
there with the particular appeal. We
did not go there to seek their arbitra-
tion or fo be ordered about. Our
original request to them was a very
simple one and that was: “Please ask
the Pakistan Government not to aid
the ralders”. That was our sole
request that we made. So since then
several resolutions have been passed
by the United Nations or the Security
Council with or without our agreement.
One at least—and major one—has been
passed without our agreement and we
have not accepted that. And we have
made it perfectly clear that we cannot
accept it or a large part of it. There
the matter stands. So that there is no
question of our submitting to any
direction which we consider wrong.
But apart from that we have made it
clear that we will. in our desire for
peace, accept any advice or mediation
if you like. And even though |{t is
awful enough, rather distressing and
disheartening to carry on these in-
terminable talks without end when
often enough the major issues are put
aside. long arguments take place over
trivial details.

So this story continuea and about
fifteen months after that came the
truce. The hon. Member. Mr.
Chatterjee said this was our second
bungling, error—that we agreed to the
armisticer then. Well, I do not know
where Mr. Chatterjee was at the time
and how far he was acquainted with
what was happening, but I was here
and I was acquainted with every full-
stop and comma and seml-colon or
what was happening and what was
being done. and all I can say is that
the inference he has drawn is com-
pletely unjustified from the position.
It may be good to be wise after the
event. And there is no doubt about it,
and I am free to confess it. that always
our desire has been to stop fighting
wherever possible with honour and
self-respect and with the preservation
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of our freedom. We do not want un-
necessary wars. After judging the
situation very carefully we came to
that decision. It was the depth of
winter, the 31st of December, 1948, All
over Northern Kashmir fighting itself
was not too easy because of heavy
snow and all that—of course fighting
was nevertheless taking place. It was
only in the South that really effective
fighting could take place and was
taking place.

I really am very sorry, I apologise
to you, Sir, and to the House for going
into this past history. 1 shall briefly
refer to some of the matters that have
been raised. So far as the strict law
is concerned, my colleague, the States
Minister is obviously an infinitely
better lawyer than I have ever claimed
to be, but it is clear that when this
accession took place it was an accession
of the same kind as in the case of the
ather States in the first stage-accession
on three subjects. Now in regard to
the other States later on various pro-
cesses of integration took place.

" Obviously, in regard to Kashmir they

could not take place because the posi-
tion had been petrified because of
various things happening: a war
happening, the reference to the United
Nations happening, and the undertak-
ing and assurances given by us. It
could not change until some other step
was taken. So that ft became inevi-
table that the position In regard to
Kashmir was limited to the accession
on these three subjects. Of course,
the rest we might confirm, we might
decide by conferences, by friendly
reference—that is a different matter—
but strictly speaking it was only that,
and that position had remained and it
had to remain until some major change
in the other circumstances took place.
Because all these years—it {is now
three years since the ‘Cease fire'—we
have not been assured at any time
whether there would be a resumption
of military operations or not,

The House will remember that we
declared clearly more than a year ago
that in spite of the fact that our terri-
tory had been invaded and part of it
was actually in enemy occupation, we
would not resume military operations
unless we were attacked and we would
rely upon a peaceful settlement of that
problem whether it is through the
United Nations or otherwise. The hon.
Member asked me a question: How do
you hope to get back those territories?
Well, my reply then was and naw is.
By peaceful means. Because I think
that resuming war for them would
mean disastrous consequences which
we do not wish to face, However, I
am not going into that question. Then
we made it clear, first of all that we
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would not start military operations
unless we were attacked. Secondly we
made it perfectly clear that if an
aftack took place in Kashmir by way
of Pakistan, any kind of attack. then
the operations that would ensue would
not be limited to Kashmir State.
This was made perfectly clear. We
were not going to be tied down it
Pakistan attacked Kashmir State think-
ing it could confine its operations as
previously to Kashmir. That could not
possibly happen. That declaration of
ours I believe had a salutary effect
and probably prevented attacks in
Kashmir in the last year or two.

Now that has been the _position.
Constitutionally that position continues
ard no doubt it is desirable and I wish
it as much as Dr. Mookerjee, that the
constitutional position should develop,
should be clarified. Certainly, and we
shall try to have that done, but it must
be remembered that the basic causes
which prevented it developing still
continue to a large extent and that is
the difficulty, We have not got a clean
slate to write upon, we are limited,
inhibited by the United Nations, by
this, by that. But. nevertheless, the
basic thing still remains, that we have
declared—and even if we had not
declared. that fact woeuld remain—
that it is the people of Kashmir who
must decide. And I say with all res-
pect to our Constitution that it just
does not matter what your Constitution
says. if the people of Kashmir do not
want it, it will not go there. Because
what is the alternative? The alter-
native is compulsion and coercion—
presuming, of course, that the people
of Kashmir do not want it. Are we
going to coerce and compel them and
thereby justify the very charges that
are brought by some misguided people
outside this country against us? So
the question becomes one of having
the closest possible union with the
people of Kashmir, with their goodwili
and our goodwill. ‘Therefore, any
action taken which comes in the

y of that goodwill, any action

en which frightens, irritates,
brings suspicion in the way, comes i
the way of that very thing that we
desire. And that is why I venture to
say that some of the advisers of my
horr. friend opposite, may be with all
good intentions but nevertheless have
been acting in a manner which has
come in the way of the wvery thing
they may desire. Now it is clear that
today the accession of Kashmir is in
regard to three subjects and the idea
was and is that the matter should he
looked into when the time comes, ex-
tended, or whatever it is, but for the
moment it remains in those three sub-
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jects. Of course “three subjects” as
interpreted can mean much more or a
little less, but the accession is com-
plete, it is not partial. And when we
sald that the people of Kashmir wili
decide, that did not limit in any way
the accession. It only meant that for

' other reasons, not constitutional, not

legal but we placed them on higher
ground, if such a contingency arose—
let us suppose there was a proper
plebiscite there—and the people of
Kashmir said, “We do not want to be
with India”, well, we are committed to
it, we would accept it. It might pain
us, but we would not send an army
against them; we would accept that
however much hurt we might feel
about it and we would change our Con-
stitution about it. We do not think
that would happen—that is a different
matter—because even previously, and
in the last few years, numerous bonds
have arisen which bring us together,
the people of Kashmir and the people
of India,

So Kashmir, obviously, is a consti-
tuent unit of the federation of the
Unipn of India, but a difference has
arisen, subsequently arisen—you please
remember that, not originally—between
Kashmir and the other States because
subsequent to the earlier accession the
other States have become integrated
more which Kashmir has not and could
not in the circumstances @s I have
tried to point out. But, nevertheless,
it is a full constituent unit of India.
Various things flow from it, various
consequences—consequences for in-
stance, in regard to the President of
the Republic. The President has cer-
tain authority which he exercises on
behalf of the Republic and wherever
the constituent unit may be the Presi-
dent will exercise that authority in
that measure. Of course, the Presi-
dent exercises that authority on the
advice of his advisers. That is a
different matter. The President may
recognise or not recognise a Raj-
pramukh or someone else like that.
That presidential authority, therefore,
applies to every State of India in that
sense. It may be exercised on a recom-
mendation after some choice by others,
whatever it may be. But the Presi-
dent’s ultimate right has to remain for
a constituent unit of India.

The hon. Member referred to the
flag, and he was good enough to refer
to what I said long ago in the Consii-
tuent Assembly. But there can be no
doubt that in any part of India it is
the flag of India that must prevail and
that must be dominant. But remember
that in some States in India even now- -
or till recently—there was the State
flag. In the state of Mysore, till a few

-
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days ago (till four or five days ago)
every public building, apart from the
national flag also displayed the State
flag which was the Maharaja’s flag
really, but which the State had adopted
as its own. It so happened that just
four or five days ago, the Mysore Gov-
ernment, with the concurrence of the
Maharaja, decided not to display the
State flag. I welcome that move. What
I mean to say is that it is not such
an extraordinary thing for a State flag
fo be there in a subordinate position,
provided the flag of India is the domi-
nant flag and represents the Republic
of India all over the territories of the
Union. These are matters of import-
ance, no doubt, but not of great diffi-
culty, matters which we can consider
and settle amongst ourselves.

Take the Supreme Court. Un-
daulqted]y. in regard to matters con-
cerning which a State is associated, or
has acceded, there can be no doubt
that the Supreme Court only can
decide. I am not for the moment
referring to other matters. The matter
is not clear in my mind. It is a matter
for the lawyers and others to consider.
But it is obvious that within that
sphere of accession, the Supreme Court
must come in. It may come in other-
wise too.

The hon. Member referred with
great force to the Fundamental Rights
of citizens. It must prevail all over.
The Fundamenta] Rights which we
have, have ensured the liberty of the
individual here certainly, but the House
will remember they have also ensured
the continuation. for -some time at
least. of certain systems which we
wanted to get rid of—for instance the
landlord system in thig country, for
instance the zamindari system. For
years we have been trying to get over
that difficulty and the Fundamental
Rights rame in our way. I wonder how
ranany hon. Members present today, if
we have the framing of the Funda-
mental Rights, would have anything to
do with the Fundamental Rights which
restrict our social and economic pro-
gress. Certainly. I would not. So that
having gained this experience of the
Fundamental Rights, we had to amend
the Constitution ourselves a little while
ago. Having gained this experience,
would you like us to push that on to
Kashmir in regard to land reform and
other things? 1 feel that it would be
improper for us to do that.

I am not talking about other Funda-
mental Rights. But take that parti-
cular one about land reforms. As a
matter of fact. as the House knows,
considerable land reform has taken
place in Kashmir with advantageous
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results. Some -individuals no doubt
have suffered, as they must when there
is any big scheme like this. But the
whole scheme has been considered to
he .a great success. I wish if I may
say so—that we in the rest of India
could make as rapid progress in land
reform,

There are many small matters to
which the hon, Member referred—
Hindi, Urdu, Hindustani, etc. The
House will remember that the hon.
Member mentioned that the language
is written both in the Devnagri script
and the Persian and Urdu script. So,
it is the content of the language ‘hat
he objected to. Now. I have not seen
the book (referred to by Dr. Mockerjee)
and it will not help me even if I see
it. I take his word for it. But may I
point out to the House that the kind of
language which perhaps the hon. Mem-
ber might approve is totally incom-
prehensible in Kashmir. Noubody
understands it. What the future will
bring I do not know. But we uire
overwhelmed with complaints aven
from Eastern Punjab to the effect that
they do not understand this new langu-
age that is growing up. Even they say
so. They say that they cannot under-
stand our Radio and that they have to
listen to Pakistan radio which they do
not like. because Pakistan radio curses
them. But that is the only one they
can understand. It is no good wvour
imposing Banaras Hindi on Kashmir.
It is not the language of Kashmir at
all.

Shrimati Sucheta Kripalanl (New
Delhi): This language (referring to a
book) cannot be understood even by a

rson knowing Hindustani.

ri Jawaharlal Nehru: First of al!
the language of Kashmir is Kashmiri.
Kashmiri is a language of not any
particular group or religion. It is the
language of Kashmir—Hindu, Muslim
or Sikh. They talk in Kashmiri.

Kashmiri is a mixture of Sanskrit,
Persian, Pushtu and quite a number of
near-by languages. There is a g
deal of Persian in it. It has nothing to
do with Muslim or Hindu. You can
talk to anybody there. Maybe a parti-
cular text book is not good; maybe the
language of it can be improved. But
that is not the point. Please remember
in regard to this language matter, our
friends from the South raised the issue
in another rontext. This vast territory
from Central India to the tip of Ladakh
in Kashmir, you may call vaguely a
Hindi-speaking area. But it varies
very much and a person right in the
north does not understand, or other-
wise struggle to understand. the Hindi
that is spoken elsewhere. So. you will
have to find out a middle language
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There is no doubt that this type of
Hindi is not understood by one per
cent. of the people in Kashmir—Hindu
or Muslim. 1 include in that the vast
number of Hindus of Jammu too.

So, one has to develop a language.
There may be errors in the text-books
or mistakes. Get over them; simplity
them. If that is a grievance, it is a far
greater grievance all over here, includ-
ing my own provire of Uttar Pradesh.
The language they use is incompre-
hensible largely to me today. What
am [ to do about that? The sign-
boards on the roads. I do not under-
stand—I do not know what they are.

So, may I finish by again saying
that this matter is an important matter.
It is not a matter ultimately of elo-
quent speeches, but of dealing with a
situation which is very delicate, very
difficult, and the decision for which
ultimately lies with the few million
people in Kashmir—not even with this
Parliament. That is the important
thing. And if we seek to gain their
goodwill, we should act accordingly.
Remember also that Indla is a great
country, spreading right from Cape
Comorin to Kashmir. And if you look
at the map, Kashmir is almost the
heart of Asia. There is an enormous
difference, not only in geography out
in all kinds of factors there. Do not
think you are dealing with a part of
U.P.. Bihar or Gujerat. You are deal-
ing with an area, historically and geo-
praphically and in all manner of
things with a certain background. 1If
we bring our local ideas and local
prejudices everywhere we will never
consolidate. We have to be men of
vision and there has to be a broad-
minded acceptance of facts In order to
integrate really. And real integration
comes of the mind and the heart and
not of some clause which you may
impose. on other people.

Mr. Deputy-Speaker: I would like to
know. from the hon. Minister of States
whether he would like to reply to the
debate today or tomorrow.

Dr. Katju: If there are other hon.
Members who would like to speak, I
can reply tomorrow.

Dr. S. P. Mookerjee: Better today.
There are two Ministries coming up
tomorrow.

Mr. Depnty-Speaker: There is a
suggestion that if the House agrees we
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may dispense with the Question Hour
tomorrow.

Several Hon. Members: No, no.

Mr. Deputy-Speaker: Very well. In
the absence of any agreement I wiil
call upon the hon. Minister. How long
would he take?

' Dr. Eaiju: I have to deal with other

matters. I would require about
twenty-five minutes, So, if any other
hon. Member wants to speak for an-
other fifteen minutes, I have no objec-
tion.

Shri Sarmah (Golaghat-Jorhat): I
would like to say a few words about
the Part C States of Manipur and
Tripura'in the North East Frontier of
India. The problems of Manipur an
Tripura may not be as urgent............

Mr. Deputy-Speaker: 1 have not
called upon the hon. Member to speak.
I have got a number of other hoa.
Members in my list.

Shri Sarmah: Sir. my name has been
put down as the fourth in the list of
the Congress Party.

Mr. Deputy-Speaker: Very well, the
hon. Member may go on.

Shri Sarmah: The problems of
Tripura and Manipur may not be as
urgent as those of Kashmir today. bul
they are nonetheless important.
While, therefore, the mind of the House
is rivetted upon Kashmir, I would iike
to invite the attention of the hon. Mem-
bers to the problems in these two
North-East frontier States. To under-
stand the problems of Manjpur and
Tripura one has to understand the
historical association. the geographical
position and the present economic
condition of these two States.

Mr. Deputy-Speaker: Order, ord_c-r.
Hon. Members will not create any noise
in the House.

Shri Sarmah: If Kashmir was raided
upon by Pakistani aliens from outside.,
we have also raids on law and order.
and thus sccurity itself. from within
these States. Perhaps it might bYe
news to some hon. Members that inside
the State of Tripura, administered
Centrally by the Government of India,
there are areas in which the Govern-
ment of India do not, in fact. function.
I -mean that certain portions of the
State of Tripura are so much under
the grip of anti-social activities that
the arms of our Government long as
they are, do not reach them. The
total area of the State of Trioura is
4,049 square miles, and the population
is 49.930. ‘The total revenue of
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Tripura is just Rs, 35,556,000 and ‘the’

Government of India, according to the
present Budget, have to spend
Rs. 1,39,68,000 there. Qut of the total
expenditure, that on Education is
Rs. 19,17,000, under ‘Medical’ it is
Rs. 4,11,000 and on Public Health it is
Rs. 2,43,000. The total expenditure on
all these three nation-building depart-
ments comes to Rs. 25,71,000, whereas
the expenditure on Police alone comes
to Rs. 20,85,000. That is to say, the
expenditure on all these three nation-
building departments, namely, Educa-
tion, Medical and Bublic Health, is less
than what is proposed to be incurred
on Police.

Mr. Deputy-Speaker: Hon. Members
"ought not to carry on conversation
here inside the House among them-
selves when an hon. Member is speak-
ing. 1 have been appealing to them
again and again. If they want to carry
on a conversation let them go to the
lobby and not disturb the proceedings
of the House.

Shri Sarmah: When the expenditure
on Police comes to Rs. 29-85 lakhs and
the total expenditure of all the three
nation-building Departments, namely,
Education, Medical and Public Health,
is only Rs. 25:71 lakhs, there need be

an explanation. Those areas or zones -

in the Tripura State which are practi-
cally not accessible to our Indian police
are under anti-social activities which
are, synonimous i our part of the
country as Communist activities. The
Uommunists there are spreadipg litera-
ture which were printed in and pub-
lished from the neighbouring towns
inside Pakistan. That is a dangerous
.situation. And I would urge upon the
Government of India to examine Lhe
matter.’ The Communist activities in
Tripura are such—and I have it on the
authority of the President and Secre-
tary of the Tripura State Congress
Committee—that during the last year
and a half, about a hundred persons
have been hidnapped. A number of
ihose kidnapped have not been heard
of sinre and presumed to be murdered.
One of them lately escaped. That
gentleman who was kidnapped and
who escaped from the kidnapper's
custody gave certain informations. In
pursuance of which some persons of
Tripura State were placed under arrest.
We had a furore on the floor of the
House in respect of that arrest.

In respect of Manipur State. the
total revenue receipts of that State are
Rs. 20.19.000 and the expenditure is
Rs. 75,03,400. Out of this expenditure,
provision for Education is of
Rs. 10,01.000 (ten lakhs, one thousand),
including a lump sum provision for
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tribal areas of Rs. 1,14,000 and a lump
sum provision for schemes under con-
sideration of 1,46,000. For Medical
there is a provision of Rs. 3 lakhs
15 thousand and for Public Health only
Rs. 15,000 while budget provislon for
Police is Rs. 8,79,000. In this State
also the condition of administration
before 1947 was rather of medieval
type. So much so that one wiil be
amused to hear that a letter was
written to the then European Political
Officer there to arrange to hand over
paramountcy on the night of 14th-13th
August, 1947. From this one can
easily judge the standard of govern-
ment there.

To go to Manipur one has to go
from a North Eastern Rallway—
Dimapur Station—by a hill road 134
miles. There is no other means of
communication to that place exceot by
air. The whole length of this roaq,
barring about 20 miles, is on hills and
as the temporary bridges that were
built during war time to make ihis
road double way are all worn out and
one cannot use them., Tripura State
is approachable from Indian Union
only by air. We heard of a road being
constructed connecting Tripura State
with Cachar and Shillong. It is called
the Agartala Road and we also were
told that about Rs. 2 crores were spent
on it. At one time there was a storm
in a tea cup, when the Minister of
State of the Government of India sald
in connection with this Agartala Road
that Government of Assam Was
specializing in wasting money; but on
enquiry it was found that the road in
question was being constructed directly
under the control and supervision of
the Central Government, and by
Engineers in the Employment of the
Central Government. The name of the
Assam Government was dragged In
quite unnecessarily. That episode has
been closed. But even after the ex-
penditure of Rs. 2 crores the road Is
not in a zeepable condition. As I said.
the State of Tripura can be approached
only by air and there is no means of
communication by land or water with
the rest of India. She adjoins Pakistan.
and we get leaflets inciting people to
indulge in anti-social activities printed
in Pakistan.

These two States constitule strong-
hold of communist anti-social activities
also, and these activities also spread
to the neighbouring State of Assam.

Shri L. J. Singh (Inner Manipur):
This is a fantastic proposition. I
strongly object to what my hon, friend,
Mr. Sarmah has said.

Mr. Deputy-Speaker: Order, order.
The hon. Member does not give way.
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Shri Sarmah: My hon. friend, to
quote Dr. Mookerjee, is talking about
things, which he does not know. But
he belongs to our party and I do not
propose to reply to him fittingly.

Shri L. J. Singh: He is not the right
person to speak about Manipur State.

Shri Sarmah: Would my hon. friend
deny that certain letters sent to the
Government of India by the WNaga
National leaders for independence was
drafted by a certain communist pody
in Manipur, including a lady. I do not
refer to any one person here. I had
had information on reliable authority.
Let us have another instance. The
communists and their supporters held
a “Cultural Show" in the Railway
Colony at Dibrugarh. It so happened
that certain persons amongst the party
fell out and some one approached the
Dibrugarh Thana Police with a com-
plaint of assault and wrongful confine-
ment. The next day Police went and
made enquiries from people at the spot,
which was in the heart of Dibrugarh
town. The members of the *“Cultural
Show"” surrounded the police officer
and the 4 constables with him. Two
of these constables were belaboured
mercilessly and two somehow escaped
The Police Sub-Inspector was beaten
murderously. When he was in a half
dead condition, he was thrown into a
pit which contained human excreta.
On post mortem examination human
excreta was found inside his bowels,
as, it was said, he was still breathing
at that time wher. he was thrown into
the pit and he might have swallowed.
The poor and small State of Assam
had to spend in 19489-50 a sum of
Rs. 2.14.194 to put down the anti-
gsocial activities in the District of Sib-
sagar and Kamrup. My hon. friends
here may say: Why do you spend too
much money on police, but they do not
¥now that the whole countryside Is
terrorised and the police officers are
murdered and placed into pits of
human excreta. In my own district
communist terrorism went to such a
pitch that at one time in the heart of
Sibsagar congress workers were afraid
of going to the Congress office after
dusk. I should say that people who
live in a safe place are not likely to
appreciate what happens and how
things happen. The Communists mur-
der whole families, when they seek to
terrorize the villagers. A Revenua
agent in Sibsagar, Bhudher Thakur
was waylaid and was murdered. When
that gentleman asked for some water
while dying. what was the reply given
by the social culturists? His tonzue
was drageed out and cut. and then he
was cut to pleces. These are the ex-
perlences in the distant North East
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Frontier regions. 1 want to ask the
Government what they propose to do
with Manipur and Tripura States. I
am not here to criticize the adminis-
tration although I had some observa-
tions to make. Until these two states
are integrated, I suggest that due care
should be exercised in the selection of
officers who are sent to Tripura and
Manipur. However much we may dis-
like the expenditure on the police.
the provision on this item for Tripura
is rather small as compared with the
main task of maintaining Law and
order and this should be looked into.
If Tripura is not properly hondled
and managed, we do not know how
the North West Frontier is going .to be
defended. We must know that fronti-
ers are not defended with guns alone.
There is a lot else to be done.
fore, I suggest to the Central Govern-
ment to look into the affairs of these
States and the sooner they find their
own mind, frame their policy and uct
upon it, the better for all concerned.

Mr. Deputy-Speaker: The hon. Home
Minister.

Shri Vallatharas (Pudukkottai): I
want to submit for the consideration of
the hon. Minister...

_Mr. Deputy-Speaker: I am not giving
him an opportunity.

Shri Vallatharas:
representation whether

I want to make
they

some
will consider .
Mr. Deputy-Speaker: That is what

a speech means,

I have called upon the hon. Minister
to speak.

Dr. Katju: The very thin attehdance
on the benches opposite shows that apart
from Kashmir there is really no other
topic on which they have got any
grievances so far as the States Minis-
try is concerned. I propose in the few
minutes at my disposal to touch upon
the various matters which have been
mentioned in the cut motions which
have been moved, and in some of the
soeeches which have been delivered.
For instance, something was said in

one speech about the privy purses. %

Now that is a matter of history.

The hon. Prime Minister dealt with
it shortly. The House knows that this
question has been discussed at great
length and is now embedded in our
Constitution. The Constitution-makers
deliberately thought it right to make a
constitutional guarantee. It is open to
this House or to its successors to move

There- '
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tion. But [So long as this Constitution
stands the Privy purses stand and are
not even votable in this House. The
previous history is this. The Govern-
ment of India have actually entered
into covenants which are matters of
record and, in consideration of the
Rulers giving up their rights and privi-
leges and the so-called suzerainty over
their States or domination over their
States, the Government of India
agreed that they should be allowed a
private privy purse on a certain scale
which was much less than what those
Rulers used to draw from their own
States before and that it should be
guaranteed to them. This amount is
paid to them for their own maint-
enance, for the maintenance of their
residences, families, relations, mar-
riages, and what not, free from all tax
whatsoever. I respectfully suggest
that that is a very big question. The
question is one of policy and secondly
also of the moral obligation which may
have been undertaken by our Gov-
ernmelitJIt is a matter for the amend-
ment the Constitution and cannot
be decided very summarily in the way
in which it was put forward here.

for an anﬁa‘dment of the Constitu-
t

Then, the other matter which was
raised by my hon. friend representing
the Delhi State was the treatment of
what he called the Part B and C
States. The suggestion was that they
should be allowed complete autonomy
in the sense in.which that autonomy Is
now conferred upon the Part A States
under the Constitution and is enjoyed
by them. I speak with some confl-
dence on this topic because I myself
come from these smaller States, one of
the Part B States, and I have some
personal knowledge of the conditions
prevailing there. So far as the Cons-
titution is concerned, in regard to the
Part B States, you have got one sec-
tion. The section provides that within
10 years, or rather after the expiry of
ten years, all restrictions will dis-
appear and Part A and Part B States
will be on the same footing. So far as
the Part C States are concerned, which
are much smaller areas, Parliament
passed a special legislation two years
ago. There is one fact of importance
which is sometimes overlooked.
Among these Part B States., leaving
aside Mysore and Hyderabad, which
have been there as one political unit,
under one administration for long
periods. Hyderabad for over 200 years
and Mysore. I imagine, for a much
longer period, all other units are
unions. Saurashtra, Madhya Bharat,
Rajasthan and. on a smaller secale,
Travancore-Cochin are unions which
have been brought into existence and
merged together for the purpose of
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integralion into our Indian Union.
They had no common tradition, if 1
may use that expression, among them-
selves. In Madhya Bharat, from
where I come, of course, you have two
big States Indore and Gwalior, com-
pletely separate from each other. In
addition to these two big States, there
are about 20 or 21 smaller separate
ones which were leading their own 1n-
dependent lives. In Rajasthan, you
have Jodhpur, Jaipur and Bikaner
with their traditions going back into
centuries. So far as Saurashtra is con-
cerned, you have hundreds of small
principalities and now they have been
brought together as one State. About
Travancore-Cochin, there is a feeling,
as some hon. Member tried to suggest,
that by the merger they have not been
put in a favourable position.

Shri P. T. Chacko (Meenachil): That
is not a fact.

Dr. Katju: There are com-
plaints sogiewhere that in these small-
er Unions by these mergers they have
been, if I may use a colloquial expres-
sion, demoted to some extent, their
prosperity has been much interfered
with and their status has been lower-
ed, We are passing through a sort of
a transitional stage. I do suggest to
you that it is desirable that in these
States, _which are financially not self-
supporting, and which find themselves
?o nfreat dimlculttl:leazl. there should be

e general, shall I say, adviso:
jurisdiction in the hands og the Centr?;
Government. There are great diffi-
culties in these Unions, particularly,
in the Part C States. Each one of
thesg States was run by its own
administration. We have now to in-
tegrate all these services. It is a long
drawn process and it has not yet heen
completed. We have to At in the
Indian = Administrative Service, the
Indmg Police Service, etc. So far as
financial resources are concerned,
they have got vast resources, but still
unexploited. They need assistance,

This brings me also to the second
question which has been mentioned:
Why do you appoint Counsellors?”
Some views have been expressed that
Counsellors are not needed. I do not
want to go into the past history as to
why Regional Commissioners and
Advisers were appointed when inte-
gration bega‘n, They were appointed at
that time with the full concurrence of
all the Rulers and all the State Unions.
Some of them had no ministries at that
time; some of them had no legislatures
at that time. By the grace of God
during these four years, conditions
have changed. Each one of them has
got a legislature and has a duly res-
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|Dr. Katju])

ponsible Ministry. Far be it from the
desire of the Central Government to
impuse any authority on them. Why
do we want to keep the Counsellors?
It is not with any intention to j.nterrere
with their day to day administration.
None whatsoever, The Counsellor is
there at their disposal. If they want
his advice, he is at their elbow, If
they want to take advantage of his
experience, well and good. But, I do
suggest one thing. He might serve
a very useful purpose, because I speak,
again, from personal knnwledge.l In
these States, still, the process of inte-
gration is not wholly compl_ete; it ls
still in the process of making. It is
desirable that there should be some-
one, some experienced, tactful officer
representing the Central Govern-
ment, not n the slightest instance a
replica of the old political resident or
agent. Not at all. We want them to
be at the disposal of the Ministry and
to give advice when such advice is
needed.

If any particular Unlon were to tell
me: “Well, we do not want the
Counsellor; we are able to look after
ourselves”, well and good. I do not
want to insist. We do not want to
throw away able officers. There are
not many of them, Someone said:
“Well, you send Chief Secretaries, Law
Seccretaries and other people”. The
misfortune is that they themselves
admit. We do not send them, they
requirc them. They themselves admit
that ‘n their States, in their Unions,
administrative talent is not at present
available. It is not their fault, not the
fault of the residents of the State. As
I said. I know it, because up till now
local talent was not given sufficient
opportunity to develop itself. It will
take a little time, four years, flve
years, ten years, for that administra-
tive experience to ripen and as soon
as any State administration says:
“We can produce our men”, very
goud. They have got colleges, they
have got educational institutions, and
I am very glad to say in many States
all these officers are coming up, md
the situation will, so to say, solve if-
self ‘n a few years.

The “C" States, T must say, stand
on a somewhat different footing. Now,
you take for instance, Delhi. Delhi is
in a peculiar position of its own. It fs
a capital city. In the United States,
as everybody knows, while they have
got 48 States, Washington s D. C,
District of Columbia, but here, Parlia-
ment in its wisdom thought it right
that even the Capital of the Tndlan
1Inion should have local administra-
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tion. They are its own responsible
people, and deliberately, some topics,
some matters were excluded from their
jurisdiction. 1 should like to assure
all the Ministers and Governments of
each “C” State that so far as the Cen-
tral Government is concerned, it is
oyr utmost anxiety to be of the great-
est assistance to them, to make them
work on their own, and not to inter-
fere in any way, but they should re-
member also that they are very small
units. So far as I am concerned, my
personal opinion is, 1 am not against
small units. I think in some States,
they might function wvery well .J
noticed in Coorg they are functioning
quite well.' They have got large re-
sources. For their small population of
about 2 lakhs of people, they have =
revenue all theirs. Without any sub-
vention from the Central Government.
they have got their own revenue of
Rs. 80 lakhs. Two lakhs of people can
look wafter themselves with Rs. 80
lakhs, but other States are not so well
situated. Thefr resources are few, and
for their development and even for
other purposes, they have to rely upon
the Centre, and I should think, if I
were a resident of those small States,
I shculd welcome the financial assist-
ance and, if I may say so, also the
administrative assistance which may
be available to them. There should be
less of suspicion and more of good will
and fellow feeling, more of confidence
and trust on both sides. There should
be no desire. so to say, of tryving to
boss over the other, on the “C” States,
and on the other side. the “C” States
and their Governments should not be
very sensitive either and should not
feel that there is interference where
nothing of the sort is intended.

Then, two small States have been
mentioned particularly which have
recently engaged my attention great-
ly, and these mre Tripura and Mani-
pur. My hon. friend who spoke just
now rightly said that these 1wo States
occupy a peculiar position of their
own. They are on our North-castern
border. They are border States. Their
resources are not very great, but they
are partly inaccessible, There is no
direct nor easy commumication with
Tripura. Manipur is st(ll far off and
there are no Legislative Assemblies.
We are particularly anxious that the
administration there should he effi-
clent. I do not want to go into the
auestion which was touched upon
because T do mot want at this late
stage to reise any controversy, but
there has been a great deal of com-
plaints in Tripura. Tt may be right.
it may be wrong, but there It {s—of
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abductions and kidnappings, not of
women and children, but of grown-
ups by political parties. There are not
going to be any Legislative Councils
there, but we propose............

An Hon, Member: Has the Minister
been enqu.ring about all these matters,
or is it all propaganda?

Dr. Katju: It is all propaganda
from your side. 1 propose to appoint,
or the Central Government propose
to appoint shortly Advisers to assist
the Chief Commissloners there. That
is the best that we can do in those
two States,

Dr. Lanka Sundaram: Official or
non-official?

Dr. Katju: And I do suggest that
the appointment of Advisers would be
useful,

Shri Bhawanji (Kutch West): There
are three border States, 4including
Kuteh. :

Dr. Katju: But Xutch is not an
inter-border State. Anyway, you
know you are getting Advisers and
help.

Shri Bhawanji: The Minister said
there were only two border States.
That is why 1 stood up to correct him.

Dr. Katju: Very well, then I shall
correct myself—Tripura and Manipur
and Kutch will all get Advisers and
as quickly as I can give it to them. I
will only appeal that the Advisers
will properly co-operate with the
Chief Commissinners in the right spirit
and will treat the Chief Commissioner
as one of them, and there should be
no sign again of any quarrelsomeness,
if I may use that expression, on the
part of anybody.

These are the points which have
been raised in these cut motions, and
1 may repeat once again that the
States Ministry when it started had
had naturally very very important
functions because, as the Prime Minis-
ter said, on the 15th August 1947, ell
the 500 and odd States of Indiz were
technically independent, and the
States Ministry had to deal with them.
Then there was the question of inte-
gration and the Standstll Agreements
and the amount of Privy Purses and
private properties and so on. All this
has now been practically settled, and
it is really all Home affairs, and I do
hope that in a very short period, by a
process of administrative adjustment
in India, there shall be just one Minis-
try of Home AfTairs dealing with our
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‘big home’, all together on one hig
scale. -

st qto qate TN : | would like to

ask one question. fgara® it faw-
Ry AT I A dEw wee
% Fhuw agy @@ §, W ¥
fof a9 g wF xB A FE w

[Shri P. N. Rajabhoj: I would like to
ask one question. The hon. Ministar
is aware that the Scheduled Castes of
Himachal Pradesh, Vindhya Pradesh
and Orissa are living in deplorable
conditions. The Government should
do something in this behalf.]

WMo wREY : #F Jar ff F@
o & qiad fdzT fear g1 s a9
AT A fqasdw £ & gfesm 7 ok
IR R ® EL gfwmT & o€ o
T & T I=fE W T
fogrsy g

[Dr. Katju; As I stated yesterday
that to me there is no difference bet-
ween a Harijan belonging to Vindhya
Pradesh and a Harijan of Uttar bra-
desh. We seek welfare of ull the
Harijans alike.]

st dYo THo TWNIW : FT HIAA
® 39T Ao F AKX §A7 A oy
W fod ¥ ¥@ &% wa fremr
qIgArg |

Shri P, N. Rajabhoj: I had no
opportunity to speak on the cut
motion. That is why I wish to draw
his attention to this issue.]

Mr. Deputy-Speaker: I shall now
place the cut motions to the vote of
the House. As regards cut motion
No. 1016, it was already intimated to
the hon. Member Mr. Ajit Singh that
it was out of order, In so far as it re-
lates to Demand No. B2 where privy
purses and allowances are charged on
the Consolidated Fund of India, sand
are not votable. The other cut mo-
tions w(ll now be placed for the vote
of the House.

The question is:

N “;Ii‘h'la\;l tl;f demand under the

ea nistry of States’ be reduced

by Rs. 100." =
The motion was negatived.
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Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’' be reduced
by Rs. 100."”

The motion was negatived.

Mr, Deputy-Spegker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100."

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs, 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100.”

The motion was negatived.

Mr. Deputy-Spegker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100"

The motion was negatived.
Mr. Deputy-Speaker: The guestion is:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100."

The motion was negatived.

Mr. Deputy-Speaker: The question is:
“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100.”
The motion was negatived.
Mr. Deputy-Speaker: The question is:
“That the demand under the
head ‘Ministry of States' be reduced
by Rs. 100." 'l

The motion was negatived.
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Mr, Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States' be reduced
by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand wunder the
hea ‘Manipur' be reduced by
Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 101,000/-."

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Relations with States' be
reduced by Rs. 100.”

‘The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under iue
head ‘Miscellaneous Expenditure
under the Ministry of States’ be
reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduc-
ed by Rs. 100."

The motion was negatived.
Mr. Deputy-Speaker: The question is:
“That the demand under the
head ‘Ministry of States’ be reduced
by Rs. 100.”
The motion was negatived.
Mr. Deputy-Speaker: The question Is:
“That the demand under the
head ‘Ministry of States’ be redyced
by Rs. 100."
The motion was negatived.
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Mr. Deputy-Speaker: The question is:

“That the demand wunder the
head ‘Ministry of States' be reduced
by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: I shall now
place the demands for grants to the
vote of the House. The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper in respect of Demands
Nos. 81, 82, 83, 84, 85, 86, &7, 88
and 126 be granted to the Presi-
dent out of the Consolidated Fund
of India to complete the sums
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of the corresponding heads of
Demands entered in the second
column thereof.”

L]
The motion was adopted.

[As directed by the Deputy-Speaker
the motions for Demands for grants
which were adopted by the House are
reproduced below.—Ed, P. P.]

Demanp No. Bl—MINISTRY OF STATES

“That a sum not exceeding
Rs. 7,31,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Ministry of
States""

DemManp No. 82—PRivy PURSES AN
ALLOWANCES OF INDIAN RULERS

“That a sum not exceed.ng
Rs. 1,31,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953. in respect of ‘Privy Purses
and Allowances of Indian Rulers'"

DeMane No. 83—KutcH

“That a sum not exceeding
Rs, 64,77,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that. will come in course
of payment during the year
ending the 3lst day of March,
1953, in respect of ‘Kutch'”

Demanp No. 84—BiILASPUR

“Thgt a sum not exceedng
Rs. 965,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
end!ng the 31st day of March,

X

1953, in respect of ‘Bilaspur’.

DemanNDd No. 85—MANIPUR

“That a sum not exceeding
Rs. 30,890,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Manfipur'.”

DEMAND No. 86—TRIPURA

“Thgt a sum not exceeding
Rs. 73,90,000 be granted to the
President, out of the Consvlidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
endng the 31st day of March.
1953, in respect of ‘Tripura’.”

DemaNp No. 87—RELATIONS WITH
StaTES

“Thgt a sum not exceeding
Rs. 39.52,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
end.ng the 31st day of March,
gsa. .I?. respect of ‘Relations with
ta i

Demanp No. 88—MisceLLanNtous Ex-
PENDITURE UNDER THE MINISTRY oOF
STATES

“That a sum not exceeding
Rs. 54.66,000 be granted to the
President, out of the Consolidated
Fund of India to complete the



2611 General Budget—

sum necessary to defray the
charges that will come in course
of payment during the year
end'ng the 31st day of March,
1953, in respect of ‘Miscellanecus
Expenditure under the TNlintstry
of States'.”

Demanp No. 126—Caprta  OutLAY oOF

THE MINISTRY OF STATES

“That a sum not exceeding
Rs. 2,14,03,000 be granted to the
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President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
end.ng the 3lst day of March,
1953, in respect of ‘Capital Outlay
of the Ministry of States'.”

1

The House then adjourned Hil
Friday, the 2Tth June 1952.
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